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LEGISLATIVE ..ASSEM:BLY. 
~ ~  17th ~  1948. • 

, -The Assembly met in the Assezpbly Chamber ot the Counl·il Haase ~ 
Eleven of the Clock,' Mr. President (The ~  Sir' Abdur Hahim) in . 
the Chair. - II 

MEMBER BwbRN: 
Mr. Harry Greenfield, C.I.E." ~ . . (Government of India: Nominated 

Official). 

STARRED ~  AND ANSWERS. 
(a)' ORAL ANSWEltS. 

OBDINANOE J'OB DISTBmUTION OF FOODGBA.INS IN BENGAL THROUGH BEGISTBBEJ) 
CO· OPERATIVE STOBES. 

02. *:Mr. Amarendra Bath Ohattopadhyaya: (a) Will the Honourable the 
Food lIemb(:r be pleased to state if he is prepared to recolnmend to the GO\" 
ernor General to pass an" ordinance regarding the distributiQP of foodstufis 

~  the registered Co.operative Stores in different places in ~ in pre· 
ference to the ordinary normal trade channels who are selected to he the 
instruments for distribution by the local ,municipalities? 

(b) ~ he. aware of the fact that these normal trade channels withdraw food-
stuffs from the market as SOOR as control of prices is announced by the Pro-
vineinl Governments, and that they carry on trade through the black IDfrket'? 

(c/ Is t1!e Honourable Member aware of the fact that local police do no1;, 
take stept; against the dealers indulging in, black market eVeD when-they RrEl 
apI;roachl,a by the helpless a,ggrie.ved parties? If so, what steps does he pro· 
POEI; to take to prevent such negligence on the part of the poliCtf? , 

The Honourabl.' Sir oTwala Pruad' Srivutava:, (a) There is no ' proposal 
under consideration for ~  issue of such an ordinance. Both Central and 
the Provincial Governments have power under the Defence of India Rules to 
\'egulate the distribution of foodstuffs. I 

(b) Yes, in some cases. 
-(c) No such reports have been received. Control of the police is the 

Provincial Government's function. . 
Kr. Amarendra lfath Ohattopadhyay .. : Is the ,Honourable M~  aware. 

that the Gregory Committee has recommended'that co-operative stores should 
be used for distribution of foodstuffs? . 

The Honourable Sir oTwala Pluad Srivastava: Yes. Mr. Amartndra Bath Ohattopadhyaya:' Are you going to \tee these \ co· 
operative stores as instruments for distribution? - " 

'!he Honourable Sir oTwala Pruad SrivutAva: Yes, &Bfsr 88 possible but 
the 'Honourable Member is aware that the co-opera.tive movement has not 
mariE' the same progress in every province Bnd in every district. 

Dr. P. B. BanerJea: In Bengal, it has not touched the fringe' of the 
problem. 

:Mr • .AmareDdra Bath Ohattopadhyaya: Wherever they are, they may be 
ust'd as instruments of distribution in Bengal., 

The HODOIIl'abie Sir .Jwala Pralad Srivastava: My information is that the 
development of the co.operative movement in Bengal ·as . a whole does not 
justify the employment of these societies as the sole channel I>f distribution. 

JIr. Amarendra Ifath 'Obattop'4;hyaya: One of the channels, not the sale 
~~  -

The Honourable Sir oTwala Prasad Srivastava: Where a co·opcrati'ge SOCiety 
jystifies itself, it will have the job of .AiistributiolY:' 

SUPPLY AND DISTBIBUTION OF RIOE, WHEAT. BTO., IN BENGAL. 
223. -:Mr. AJDarendra If.tIl Oh"ttopaclhyaya: (8) Will the Honourabh; 

Member for It'ood be, pleased to state the total tonnage' of rice produced 'it 
iuI..--vested in October in Bengali and how that quantity is being distribu.ted? 

• ( 403 ) Il 
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• (b) I" he aware of the fact that in placeBnear ~  neither rice nor coal 
was ~ .  between the 15th September and the 15th ~  1948? 

(c) How bas all the supply of rice ~ ~  ~ Bengal dunng ~  
and October beelledistributed? HilS the Llalson Officer, ~  of India, 
any authOl'ity in the mal;ter of distribution of foodstuffs l;t Bengal? . 

(d) Does the Honourable Member propose 'to set up control shopsm those 
places in Bengal where the Provincial ~  could not set tfem uP.? If 
not, ii it propelsed to pass a-n ordinance to set up control shops m mumclpal, 
towns and I'ural areas under the Union Boards? 

(e) Do Governnrent propose to pass F. ~  to bind every owner of the 
fallow luUtI to use it for cultivation, and in case of failure, to' empower ony 
body else to cultivate such la-nds on payment of a nominal rent Or no rent? 

. 'fte Honourable Sir J'wala Prasad Srivastava: (a) It is not possible to give 
an o!stimate of the ,!uantity of, rice produced or harvested in a 7:irticular r',onth 
in any Province. ' The estimate of the aua harvest this year lD Bengal is 1;7 
million tons. - , . . . " (b) I am aware there has been great scarCIty of nee., ': 

(c) The supplies received'during September and October bllvl! been distri-
buted partly through grain shops and controlled markets iu ,Calcutta {lDd partly 
ill the deficit districts in the mofussil. Thtl Government, of ~  Regional 
Commissioner (Food) hal no authority in the matter of distrihution of 'food-
stuffs in Bengal beyond commQnicating the advice and if necessary the order 
of the Government of India to the Provincial Government. ' 

(d' No sir, but the Government of India are constantly ~ the Gov-
enunent..of Bengal. to improve their distribution arrangements. 

(e) An amendment of the Defence of India Rules to secure the object in 
view is already under the consideration of the Department ~ . 

][r. Lalchand Bava1ra1: If there is scarcity of food there ~  there is no 
storage of ~  also, how are they going to live? 

''!'he BoDourable S1r J'wala Pr&l&d Srivastava: From the surplus areas, 
patches of food. 

][r. Lalchand Bavalrai: From where? 
The Honourable Sir J'wala Praaad Srlvaatava: From ,the surplus areas. 

DISTRIBUTION OJ!' FOOD IN BBNGAL THROUGH FOOD DEPARTMENT. 

124. *Kr. Amarendra Batll. Ohattopadhyaya: (a) DOtls the Honourable the 
Food Ml"Dlbel" propose to take up the work of distribution of food through his 
Department in Bengal? If so, what steps does he propo",e ,to take immediately' 
to control the food front in Bengltl? 

(I.) What precautionary steps does the Honourable Member propose to take 
to prevellt hinderance to the war effort which may ensue from the'present serious 
food situation in Bengal? 

The' Honourable Sir J'wala Prllad Srivastava: (a) The distribution of fOod-
stuffs in, Bengal is the ~ . and' responsibility of the Provincial Govern-
llwnt, under the general ~  and guidance of the }'ood Department of 
the GovernmeIl:t of IndIa. The Government of India are in ,ery 
close. ~  Wlth 0.11 the arrangements f?r distribution " made by the 
~ ~ Government, and, have, on ~  occasions, rendered prac-
tIcal asslstance. The Honourable Member wIll also have ~  the recent 
announcement of the appointment of a high military officer'to assist the loeal 
civil authorities in the organization and creation of the movement of foodgrains 
in Bengal. 

, (b) Despatches, of foodgrains from the sW'Plus areas to Bengal have been 
lllcreased and expedited; distribution by rail and ri\l6r within Bengal Las been ' 
iUlproved; substantial 'imports have been' arranged. from ~ ~  over .5,440 
rehef ~  have. been opened throughout the provmcs.; ratlofllllg is expected 
to be mtroduced 10 Calcutta shortly. The Government of India have beeD 

• 



STARRED ~  AND ANSWERS. 406 
in the closest consultation with· ·the Government of Bengal ~  plan§ fot 
the procurement of the winter rice crop for distribution within B9r,1Jt1. To the 
extent that these measures relieve the present distress in the Provinee, they 
are calculated to prevent a 'dislocation of the war effort.'· • 

lItIr. ~  Navalra1: Is it the policy of the Government to rob those 
provinces which ~ got surplus and make them deficit provinces. 

The Honourable Sir Jw&l& Pras&d. SrivaStava: No. We do not regard food-
~  as' the property of anyone province. " , 

Mr. X. O. Neogy: Will the Honourable Member indicate thp- data since 
which the Central Government undertook the duty of controlling the Provindal 
Government in regard to the distribution of foodgrains. I want the ~ 
dat(,. . 

. The Honourable Sir Jwala Prasad ~  We have throughout rcudere-d, 
thf'm advice and this policy of definite supervision and control ;vas accepted and 
enunciated in the last Food Conference. • 

Mr. X. o. Ne6gy: Is the Honourable Member now sa.tisfip-d that the 
scheme of distribution which has been adopted by the' Government of Bengal 
is s'ltisfactory? " 

The Honourable Sir Jw&l& Prasad Srivastava: The whole mutter is under 
constant examination. . 

ltr. It. O. Neogy: What is the result of that examination so far? 
The Honourable Sir Jwala Prasad Srivastava: I tbink I may rlaim that the 

It!sult has been a steady improvement. 
Mr. N. )(. Joshi: May'I ask whether the .Government of India I\rOflose to 

start centres in all the villages in Bengal in order that the landless labourers 
may get grain ut a cheaper ~ and whether the Government ')i India propose 
to give landless ~  the statutory right to secure grain at a very reason-
able rate? . ' ~ 

The Honourable Sir Jwala Prasad ~  This is primarily for the Pro-
vinf'ial Government but I shall examine this suggestion. 

Mr. T. T. Xrishnamachari: Is this control being exercised by the Central 
Gm'ernment with the consent of the various Provincial Govemmellts or it! it 
being done by the executive authority of the Governor General? 

The Honourable Sir Jwala Prasad Srivastava: I would SBY .bcth. With th& • 
consent of the ~  Government but where necessary we interfere. 

RWE AND OTHER COMMODITIES EXPORTED FROM MADRAS PROVINOE. 

225. ·)(r. G. Rangiah Naldu: Will the Honourabl<;! the Food Member be 
pleused to state: 

(a) the amount in tons of the following commodities such as rice, bajra, 
jawar, ragi, chillies, tamarind, corriandel' and pulses exported fl'om the Madrlls 
Province to foreign countrieEl such as Ceylon, . South Africa and North Afriaa and 
to Indian Stutes in the Province sueh as Travapcore, Cochin, Mysore and 
HyduBbad during the years 1940, 1941, 1942 snd ·1948; 

(bl the amount of the above commodities at pres,ent available in the Madras 
Pref,<id!':I!cy; [.Ind ; . \ 

(c) whp-ther the present stock is sufficient for the population of the Presi-
dency until the new crops are available? . 

The Honourable Sir Jwala Prasad Srivastava: (a) 8epara.te statements 
showing (i) exports from Madras to foreign countries and (ii) exports from 
Madras to Hyderabad and Mysore States, are placed on the table. Travoncore 
and Cochin being within the same trade block as Madras, exports from .l\ladraa 
to these States are not separately recorded. ... 

(b) It is regretted that the information is not readily availuble. \ 
. (c) The Government of India have been informed that there has been II 

dofinite improvement in the situation in Madras and ~  no reason t<l. believe 
that the stocks held at ~ in the Province will not suffice until the new 
crape are ~ . 

A2 



~
 

• 
(I

) 
.J

o
m

 B
aJ

ra
 

(I
) 

CI
IO

U
e8

 
• 

('
) 

C
on

ta
ad

tr
 

(I
) 

T
-m

.d
 

(8
) 

~
 

• 
(7

) 
G

ra
m

 
• 

(8
) 

ot
he

r 
P

III
M

8 

• 

To
t&

l 

..
..

..
..

. l
II

. 

ST
A

TE
M

EN
T 

I.
 

, 

~
 M

IJ
IIn

M
 '
" 

~
.
 

-
• 

CQ
Ja

a.
 

8t
nI

t S
e

W
--

. 
I(

al
q

 s
ta

te
.. 

1N
O

 
1M

1 
1M

1 
1M

1-
1M

O
 

1M
t 

1M
I 

1\
N

8-
1H

O
 

1M
1 

10
0,

.1
'1

 
11

11
.'1

56
 

1
1

9
_

 
11

6,
1"

 
I 

'1
.'

1
1

'1
-

8 
~
 

6,
81

7 
9,

17
7 

-1
,J

ll0
 

81
0 

8
tI

 
l,

te
9 

.
.
 

11
,'9

8 
8

,:
 

24
1 

8,
11

8 
1.

60
1 

1 
.. 

1 
1 

11
2 

61
9 

N
 

• 
8 

• 
7!

 ' 
11

6 
1&

0 
.•.

 
...

 
I 

, 
K

 
0 

T 
A

 
V

 
A

 
I 

L
A

B
 

L 
B

 
1.

07
7 

1,
81

9 
a2

.8
28

 
2 

8 
18

 
l1

li
 

U
S

 
1.

l1
li1

 
l!8

 
•••

 
1 

19
41

 
1

9
d

-
1M

O
 

lO
t 

20
 'I 

-
J(

aa
dI

Ia
L 

1M
1 

tM
i 

1.-
1 

...•
 

II
 

1 

1.
08

9 
•.

 11
11

 
11

,11
0 

80
6 

11
16

 
II

I 
.••

 
11

8 
89

 
1 

1 
,8

7
 

1iO
,O

i6 
~

.
~
 

1
1

7
_

1
0

,0
1

8
 9

ii
8

 -m
--

--
--;

:m
' 

1.1
19

11
 -
rn

 --
--

--
a -

-,
-s

 -
-'

--
-

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
-

J[
a
p

. 
JI

aI
dI

ft
i • 

PI
,Il

. 
ae

yc
be

ll&
 , 

Ba
bI

elD
. 

K
uw

al
t. 

lIN
G

 
IM

1 
,lM

1 
IM

i-
lIN

G
 

1M
1 

1M
2 

1M
3-

19
&

0 
1M

1 
11

1U
 

19
U

-
19

'0
 

19
U

 1
M

2 
1M

S-
19

40
 1

9t
1 

iM
l 

19
i3

-
19

40
 1

9t
1 

IO
U

 l
o

n
-

19
&

0 
1M

1 
1M

I 
IM

S 

If
 B

Io
e 

• 
• 

1 
1 

11
 

9.&
 

I 
53

4 
... 

1 
111

 
1 

'I 
.J

aw
ar

 B
aJ

ra
 

"2
 

"iI
 

.,. 
":1

1 
··

:S
 

8 
Cb

III
lea

 
• 

.
~
 .. 

N
 

if
 T

 
A

 
V·

 A
 '1

 
L 

"1
 

B
 "

L
 

B"
 

II 
d 

• 
,lIf 

F 
. 

. .. 
7 

O
rII

ID
 

1 
... -

... 
'8

) 
~
 

9 
,
-

To
W

 
8 

1 
1 

IS
 

10
1 

I 
..•

 
W

'I
I 

2 
, 

16
 

1 
'S

 

" 
B

ur
m

a.
 

U
D

IO
II 
~
 IIo

1d
h 

A
frI

ca
. 

A
lII

t.r
aI

la
. 

U
ni

te
d 

Ki
Da

do
m

. 
--.

l'e
w

 Z
ea

la
nd

. 
B

rl
tl

lh
 W

.t
. I

ad
la

 lI
Ia

ad
. 

1I
M

bt
. 

. 
lIN

G
 

1M
1 

10
.1

 
19

48
-

lIN
G

 
U

K
1 

1D
41

 
11

14
3-

t9&
O 

11
14

1 
19

'1
 

19
48

-
19

40
 1

11
41

 ,1
M

2 
11

14
8-

19
&

0 
10

.1
 1

1K
1 

19
43

-
19

&
0 

10
.1

 I
M

1 
-t9

43
-

19
40

 'l
M

I 
19

42
 1

94
8-

It
 lU

G
e.

 
• 

••
 1: 

... 
• 

la
w

ar
 B

aJ
ra

 
...

 , 
.,. 

":,
 

"'
8

 
'M

 
'1

7 
"
I 

'S3
 

... 
" 

... 
":

7 
.. :

s 
's 

C
b

lII
I.

 
, 

.. 
, 

S
, 

6 
, .. 

..,
 

, 
C

on
IU

Id
 •
•
 ' 

N
 

• .
. 1

 
II 

Ii 
I 

1 
"'

N
 

0
' II 

''',
&

 
~

 
\2

0 L
 

6 
B

'''
L

 
B

 
2 

11
 :

::
 

I 

'II! 
ktm

arlD
d "

 
,&

 
6 

dJ
' 

• 
..,

 
7

0
b

ID
 

• 
1 

.. .: 
..•. 

8 
O

th
er

 P
IIlI

ee
 

1 
-

To
ta

l 
80

, 
8 

6 
I"

 
, 

S3
 

IS
 

41
 

1.
07

1 
Ill

S 
11

 
1 

2 
8

-.
..

 
2 

0'
7 

O
'S

 
~

-, ~ II
I 5 ~ :.. II
I ! ~ 

'. 

..-
. 
~
 ~ ~ ~ f ?'
-



t J R
Ic

e.
 

p=
: .

 
.
'
 

C
or

rI
aD

de
r. 

I)
 

Ta
m

ar
lD

d.
 

8)
 

Pa
dd

y.
 

T)
 

G
ra

m
. 

• 
(8

) 
ot

he
r 

Pu
he

o.
 

'l'o
ta

I. 

R
ic

e 
M

il
le

u 
M

ai
ze

 
G

ra
m

 

T
ot

al
 

A
de

D
. 

Ir
aq

. 
C

au
ad

a.
 

/ 
(T

ot
al

.) 

19
40

 
19

41
 

19
U

 
19

43
· 

19
40

 
19

41
 

19
42

 
11

14
3·

 
11

14
0 

19
41

 
11

14
2 

~
 

~
 

11
14

1 
11

14
2 

19
48

 

. .. 
11

3,
18

8 
~
 

11
11

,7
78

 
ai

1M
' 

"2 
. .. 

, 
2,

78
7 

8 
1 

1 
... 

6,
B

82
 

8,
25

6 
11

,8
10

 
1,

24
9 

:rf
· 

V
··

A
 

I 
·i

 A
 

B·
· 

1,
01

0 
2,

12
8 

2,5
11

1 
' 

4l1
li 

o 
T 

A
 

L 
E 

2,
08

6 
1,

83
7 

32
,8

86
 

28
7 

86
4 

1,
II1

II 
... 

1,
44

9 
3,6

21
1 

8,
12

1 
SO

li 

2 
1 

6 
12

8,
33

1 
16

6,
20

9 
17

6,
8M

 
87

,7
00

 
-
-

--
--

.-
-
-

-
-

-
·R

el
at

e.
 t

o 
pe

ri
od

 f
ro

m
 l

au
aa

ry
 t

o 
Se

pt
em

be
r 

ou
Iy

. 

ST
A

T
E

M
E

N
T

 I
I.

 
8h

ot
DW

ag
 e

zp
or

' o
j w

ri
ot

U
jo

od
gr

ai
nl

ljr
om

 M
ad

N
U

to
 H

yd
er

ab
ad

 a
M

 M
lIM

w6
 (b

y 
m

il
) d

""
'n

g 
19

40
,1

94
1,

 1
94

2 
a

M
 1

94
3.

 

19
40

. 

61
,6

87
 

75
8 

16
 

62
,4

61
 

19
41

. 

27
,5

56
 

31
3 

18
1 

28
,0

50
 

H
yd

er
ab

ad
. 

19
42

. 

47
,6

18
 

19
 

15
0 

47
,7

87
 

•. 
19

43
.-

8,
86

5 

8,
86

5 

T
ot

al
. 

19
40

 ..
. 

19
41

. 

14
5,

72
6 

89
,4

08
 

35
,7

09
 

_ 
1,

09
0 

10
4 

~
 

34
7 

2,
16

4 
5!

18
7 

14
7,

16
3 

41
;6

76
 

40
,9

65
 

·I
N

S
 lI

p
n

e 
re

eo
rd

l o
uI

y 
t'ro

m 
la

ll
ll

af
J 

to
 lu

ly
, )

94
8,

 &
be

 n
a 

III
 ~
 a

nl
Ja

bl
e.

 

• 

(I
n

 to
m

).
 

M
~

.
 

19
42

. 
19

43
.-

21
,8

51
 

17
,0

97
 

61
S 

23
 

6,
02

9 
. ·

1,
92

:1
' 

27
,9

35
 

19
,0

43
 

• 

Gr
aD

el 
To

ta
l 

48
11

,16
\1 

2,
76

1 
22

,1
98

 
8,

12
1 

86
,7

68
 

2,
81

3 
11

,11
04

 
62

1,
80

4 
lID

 ~ ; 6>
 

d D!I
 

{I
I ~
 

T
ot

al
. 

0 ~
 

{I
I 

11
4,

06
5 

~ 
25

1 
tf

 

15
,3

03
 

~.
 

{I
I 

12
9,

61
9 

:I!! till
 

l1l
i !II
' 

• 
. ~ 



408 LEGISLATIVE ASSEMBLY. [17TH Nov. 1M3. 
• Mr. G. BaDglah,lq'aldu: Is the Honourable ~ . aware of the ~  
in tae famine areas where people are' unfit and are suffenng from want of food? 

The Ilonourable Sir Jwa'la Pruad Srivastava:, 'The situation ~ greatly 
improved. • 

Kr. G. ltangiah Baidu:, Is it by the Government effort. (lr by tb, help of 
charitable institutions? • I , 

The Honourable Sir JwalJ Prasad Srivastava: It is definiteiy hy 'the help of 
tha ~~  because we have sent them a lot of stuff. 

1Ir. G. Banglah lIaidu: How many tons of foodgrains have been sent to ceded 
Districts? ' 

The Honourable Sir Jwala Prasad Brivutava: I' cannot give ~  information 
orr-hand. I would like to have' notice of the question. \ . , 

FOODGBAIN8 IMl'OB"J:JI;D IN BENGAL. 

'aG. eMr. G. BangWt Baidu: ,(a) Will the Honourable the Fopd Member 
please state the amount of 'foodgrains in tons that has been imported to Beng,al 
from the various provinces of the country and overseas since ~  19431 

(h)' H0',v far has the distress caused in Bengal due, to want of foodgrains 
been relieved l ' , " , 

(c) Is. it a fact that the situation in Bengal is growing worse day by day in 
spite of the measu1'es taken ,by Government and the public to reliE::ve the 
distress? If so, what steps do Government propose to take to save Bengal from 
starvation? " 

(d) What is the total quantity of various food commodities required for the 
Bengal ProvilfCB to relieve the distress completely until the new crops are 

~  ", , 
The llo1louratile Sir Jwa'Ia Prasad Srivastava: (a) According to the 'latest 

infurmation received 225,000 tons of food grains were imported into Bcngtll from 
the 1st of August to the first week of November. 

(b) and (c). Special relief me.ures have been taken' throughout; the dis-
. trrs!Cled areas of Benga!. These include the opening of about 6,000 free 
kitchens, at which over 2 million people are' fed daily, of hospitals, reception 
~~  relief camps for destitutes' and orphanages. The rate of delivery of 
food grains into Calcutta Rnd'the districts has been increased. Heports from 
District Magistrates show that there has been perceptible improvement in 
~  districts as a result of these measures. 

(d) Estimflltes vary. The minimum quantity of foodgrains required 1.0 be 
imported into Bengal hll8 been estimated at 250,000 tons for the three rlonths 
Oe1.ober to December, 

Mr. K. O. Beogy: HilS the Honourable Member received sn.v recent report 
~  the distress that prevails in some parts of the districts of 'l'ippero., 

. Chittagong and Noakhali? . 
The B.onourable Sir Jwala Prasad Srivutava: Yes, Sir; we have received 

rt'!Jorts. , 
Kr. K. O. lIeOlY: What do these reports indicate:' 
The Honourable Sir Jwala Pruad Srivastava: Well, Sir, conditions are still 

bad and we are not yet· out of the wood, but there is a steady" improvement. 
-Mr. E., O. B80gy: Is there any system under which the Government of 

Bengal is expected to keep the Central GovernIqent regularly bfOl'med about 
thp position in each district separately? 

The Honourable Sir oTwala Prasad Srlvastava: We get fortnightly reports 
~ the conditions in each district. I 

Mr. :a:. o. lieo,,: Is the Honourable Member satisfied with these fort;.. 
nightly reports? 'Does he not think that having regard to the ;.;erioUBI1CSS of 
the situation, the C'TQvemment, of 'India may as well ask for weekly reports? 

The Honourable Sir oTwala Prasad SrlvutaVI( In addition to these fortnight-
ly reports, we get daily a Secraphone mtlssage from our Region,l Food 
Commissioner. \ \ 

Dr. Sir ZIa U'ddlll Mamad: May I ask the ;Honourable Member what quan-
'lity of r;ce' has been ~  into Bengal out of ~  foodgrains r . 
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'J.'he HOIlOurable Sir Jwala Prua4. .rivutava: tt does not seem to arise (Jut 
. of the question e.nd I, have not got ~  information ready ~ lIle ~ 

IMPORT OF FOODGRAINS FROM ~ A.ND AMBRICA.. 

217. *Khan Bahadur JI1an Ghu:lam. ltad1r MulWnbaad dahb&n: (a) Will' 
the Honourable the Food Member be pleased. to state whether it' is intended to 
import foodgriUns into India from Australia. and America to meet ~ shortage 
in the country. particularly_ in Bengal? 
(b) When are the imports expected to reach India, and in what quantity, 

and in what grains?-
(c) Until ~  imports arrive. what steps are being taken to prevent deaths 

from starvation in Calcutta and other parts of Illdia.?'· 

The Honourable Sir .Jwala Prasad. Srlvutua: (a) and (b). Arrangemeilts 
huv!> ab;eady been made. ~  His ~  Government to in:.port ~
tiRl quantities of foodgrams mto India from abroad. Several shIp-loads carry-
ing wheat havJ already arrived at ~  ports and more are ~  !;Lortly. 
'l'he sources of supply are those whICh are the most converuCllt from the 
shipping point of view. It ~ not in the ~ interest to ~  either. the 
qunntities expected or the names of the countries from where Imports ~  

been arranged. ' ", 

(c) Arrangement.s hnve been made to procure grains from, areas with sur-
plusef' ana despat'ch them to areas in deflcit. • 
1Ir. N. K. Joshi: May I ask within ,what period Governmept propose to. 

import ~ million tom, of foodgrains into India? 
The Honourable Sir Jwala Prasad Srivutava: I am sorry I cannot indicate 

any period. I am doing my best to expedite import.e. .., . 
. Mr. N. M . .Joshi: Will the Honourable Member give us Bome rough estimate 

of the time? 
(No answer.) 

Dr. Sir Zi& Uddin Ahmad: In view of the fact that rice is the staple food in 
Bengal, may I Rsk what, is ,the proportion of rice among ~  foodgrains now 
imported into ·Bcugal? .  . 
The B;onourable Sir Jwala Pruad. Jlrivutava: I would require notice of 

tha.t question. 
1Ir. Lalcband Navalral: May I ask how much time it took to receive the 

quantity of the grain that the Honourable Member says hus been received front 
Austl'alia and other places? How much time has it taken after therequisitionil 
bad been made for it? 
The Honourable Sir .Jwala Pruad Srlvutava: I regret very much I cannot 

give any indication of time. . 

INDUSTB.IA.L ORGA.NISATION OF INDIA. 

228. ·han B&hadur Jlian Ghulam Xadir Kuhammad'ShahbaD: (a) Will the 
Honourable Member for Industries and Civil Supplies be pleased to ,tate wbat 
has been or is being done for the industrial organisation of India with a view 
to ensuring a decent and dignified ~  ~  aU her citizens? 
(b) What steps are being taken to provide for equitable adjustment between 

capital. labour and consumer so as to ensure Indians against want and' in. 
security? 
(c) Has the Post-war Policy Committee started functioning? If so, what 

progress has been made by it so far. and when does it exPect to complete its 
labours? 

The, Honourable Sir K. AI1Iul Huque: (a) 'and (b). I am afraid it is not 
possible to reply to these questions in answer to a question. 
(c) The Post War Policy Committee has started functioning. Its first meet.-

ing "':l1.S held on· October 21st and 22nd. It has approved of the issue to indus-.. 
trialists of an Industrial ~  intended to elicit information on thf' 
basis of whioh plans can be made for the future of industry. The date of the 

~  its labours will naturally_ depend upon the prograu that is made. 
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• JIr. 11' ••• .Jo8bl: May I ask whether the Government of India has made' 
any pl'Ovision for the representation, of labour on the post-war Committee for 
industrial de'Velopment? , ' 

The JIoDoarable Sir .. AzlnlHuque: I am sure it must have been there, 
but if the ~  Member wants a specific auswer, I should have notice 
of that question. • 

•• _., •• .J0Iht: May I ask whether the ~  of India. agree to 
~  ~  thdt labour should be represented on the post-war Committee for 
lDdustnal development and I wonder whether he wants any notice for this 
~~  ' , . 

The HOD.OUl'able SIr,Jl. AIiI1I1 Huque: As I have said, ~  of India 
~  have ~  and taken representatives of labour in various Committees, 

but if my Honourable friend wants a speoific answer, I .. should have notice of 
that question, 

Kr. To'T. Xrtlbnama.cb&rl: May I ask if the Honourable Member will 'keep 
the, Members of the Legislature informed of the'progress made by, these ~  
Committees? . ' 

,The Honourable Sir .. Asllul Huque: I will always try my best to give as 
much information as is required by the Honourable Members of the Housr.. 
I hope, however, Members will realise that. we have to follow the rules of pro-
cedure alld, as such, it is only when -exceptional circumstances demand ,. that 
'it is possible for 1!s to make 0. statement without any specific question. . 

Mr. T. T. KrlI'bnama.cbarJ.: Is it right and proper to keep thl:' Members of 
tlle'Legislature completely in dark as to what is going on in these· Committees? ' 

The B3l1.011r&ble Sir •• AIlnl 1I1lq •• : I am sure Honourable !vlembers will 
have. an opportunity of knowing the activities of these Committees when dis-
cussions take place about them in the House. 

, BEVBBIDGB REPORT FOR POST WAR SOCIAL SBCURITY. 

U9. ·Khan Bahadur' Klan Ghui&m KadI.r KUhammad Shahban: Will the 
Honourable the Labour Member be pleased to' ~ : 

(a) whether Government have considered the Beveridge Report for post-
war social security; • ' ' 

(b) whether they have any social security plan in view for India after the 
Cllssation of hostilities; . ' 

(c) whether, if the matter has not yet engaged their attention, they will 
tilke it up now with a view to evolving a plan similar to what is known sa 
"Beveridge Plan" for this country; and 

(d)'on what lines, if any, the Post-War Reconstruction Committee is work-
ing? . 

The Honourable Dr. B. R. Ambedkar: (a) It is not for the Government of 
India te) consider the Beveridge Report submitt'ed to the GovernmeRt in the 
Unit.ed Kiligdom. The Gm;ernment of India are, however,aware of th,. Report. 

(b) and (c). I would invite the attention of the Honourable Member to the 
resolution on this subject passed at the last meeting in September, 1948, .of the 
'Tripartite Labour Conference. Copies' of the resolution are placed on the table 
of the House. The Government of India is giving active consideration to the 
qUe!1tion of implement,ing the resolution. 

(d) I would invite the Honourable Member's attention t.o the stutement laid 
on the t.uble of the Council of State on the 4tli August, 1948, by the HOl,lourable 
Sir Jwrua Prasad Srivastava ill reply to question No. 74 by the Honourable 
Pundit H. N, Kunzru. ' , 

J.'e.olution palled at tAe 'l'riptn'tite Plenary Labour Conference Aeld at New Delhi Oft ",. 
6tA and 7th SeptembeT, 19+!. 

Thia Tripartite Labour Conference recommends that with a view to' provide adequate 
materials on which to' plan fA policy of social lMICutity for labour the Central Goverhment 
in co·operation with the Government. of the Provincea of British India, the Indian State. 
and t.he Chamber of Princu should immediately' set up machinery to inveltiqte question. 
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of wages and eaminga, employment and haUling aDd locial conditions ~  and ~ 
as loon &. l'0 •• ible ~  receipt. bf the reqolired ltatilltic8 and .data. the. CeJitral Govemm-.t 
.'loulli appomt a mlll:ed Committee ·to formulate plana of social secunty. • 

ADIUNISTBATION OF THE DELHI RES'l'BIOTION OF USBS QF LAND ACT, ET<l. 

230, *lIaul\1 lIuhamp11d Abdul GlwI1: Will the Secretary for Education. 
Health and LaDds please state: . 
(a) the total number of persons appointed'or employed for. the ~ 

t.ion of the Delhi Restriction of Uses of Land Act, 1941, and the number of 
Muslim (I) officers, and (ii) men; , 
(b) the total ~  of .officers employ.ed in ~  w1J;h Ribb.on. 

Developments Scheme lD Delhi, and the number of Musbm officers; . 
(c) ,the description and number of schemes approved and the number of suoh 

bchemes taken up; what arrangements have been made to protect and exempt 
gra.ves a.nd burial places, under the provisions of the Delhi Restriction of Uses 
of Land Act, 1941; and 
. (d) the Dames of officers or persons-in-charge for looking after the protec-
tion and exemption of ~ etc., under the provisions of the said Act 1 
Ill, Jr D. Tyson: The information bas been called for and will be furnished 

to the House in due course. 
PRODUCTIOO OF AND FORECASTS FOR FOODGRAlNS. 

211. *lIIaulvt J[ubammad Abdul Ghani: Will the Honourable the Foocl 
Member please state.;' 'I 

(8) the total ~  of foodgrains for 1942-48 and forecasts for the 'year 
1943-44; 
(b) the quantity of foodgrains required for (i) the chril population and· (ii) the 

Military Department in India; 
(c) the total quantity of foodgrains exported from and imported • into the 

country during 1943-44; and . 
. (d) the total quantity of foodgrains purchased for military purposes in 1942-

48 and 1948-441 . 
The Honourable Sir Iwala Pra8ad Srlvuava: (a), (b) and (c). A state-

ment is laid on the table. 
(d) It is not ill the public interest to furnish this information., 

lal The tot:!l ~  of foodlll'ailll in 1942-43 wall about 52.1 Millions Tons. 
('omniete information about forecasts for 19411·44 is not available .. 
Ib) ·The quantity of food grains required for civil consumption on the balii of avarage-, 

production 1iu8 net imports during the five year. endil)g March. 1942 i8 ahout. S3·9 Million' 
Tons. The quantity required for military consumption is about 650,000 toni of al\ foodgraina. 
(,,) The following are the figures of exports from India of foodgraina during April tOo 

October 1943. 

RiOl'l 
"Foocigrains 

Wheat. . 
Wheat produots 
Barley. • 
Mineta 
Oats 
Pulses 
Others 

., 

Export from India (Tona) 
26,874 
30,991 
10.215 
24 

9,894 
114: 
9,390 
8 

87,210 

Total impOrts from April to October 1943 amounted to ahout. 100 000 toni. Rice export.. 
st(lpped in July. '  . . , 

Kr. E. O. 580a: ~ ~ ~ to .part (c), do J take it that the figure ot 
the exports of food grams lDcluded III the statement includes exports made on 
Government account or does it indic.ate merely exports made on private ac-
count? 
The Honourable Sir lwala Pruad SrlvMt.ava: ~  exports, as far as I 8m 

aware. are made on Government account, excepting whatever the army tBkes 
?ut of ~  country out of their own quota. I am not aware, r c!n' give no-

~  .about what the army takes with it to the various battlefields. 



4U. LEGISLATIVB ASSBMBLY. [17TH Nov. 1948. 
NIIGLlIlOT OF LA.WliS -IN non OF ORTHODOX Cx.uxS' QUARTBBS IN D. I. Z: 
..' , .ABBA, Nllw DELHI. • ' 

232. "Sardar But Singh:. (a) Will the Hqnourable the Labour Member 
please ~ .  whetltek- it is a. fact that the .lawns in front of ~ ~  olerks' 
quarters ~ the II I. Z. area of New Delhi are not properly rhamtamed? 

(b) Is it a fact that most of ·the ground is covered with ~  up stunted 
~~  " 

(c) III it a fact that the roads bordering these lawns hrtve almost in .n 
cases lost their alignment, and that aomeportiQns of the road are covered 
wtith grass, while ill other cases the grass has completely dis8lppeared and is 
covered by bajri and soil? ' 

(d) Is it a. fact that there ate maliB ~  employed by the Horticul. 
~  Division to look after these lawns? ' 

(e) Is the Honourable Member aware that these'malis water the lawns only 
once or twice 8. month and do not pay any attention to anything else? 

(f) Are' Government prepared to take action to see that tbese lawns are 
properly maintained? , ' 

The HOnourable Dr. B. Jr.. ~  (a) No. 
(b) No. 
(c) No. 
(cl) Yes. 
(e) The malis not only water the lawns but also keep th1lm in proper order. 
(f) The ~  does not arise, but Government will be prepared to en· 

quire into any bonlJ fide complaints on this subject. 
Sardar But Singh: Has. the Honourable Member simply given the reply' 

()n the ~  prepared bty the Department or has he taken pains to see the condi· 
tions of these quarters to satisfy himself whether the allegations made in the 
questiun Rre correct or not? I 

, The Honourable Dr. B. R. Ambedkar: I have no reason to suppose that 
the information supplied to me is not correct. ' . 

Sardar SantBingh: Will the Honourable Member take the trouble of going 
and seeing for himself the cOllditions there and he will find out that the Depart. 

'tnent is not working pr.operly. ~ , ' 
1Ir. Pres1dent (Tho :Honourable Sir Abdur Rahim): Next question. 

~  ON KIIEPING MILCH OATTLE IN CLERKS' QUARTERS IN NEW DELHI. 
.~ ~  ~ .  Singh: (a) Will the Honourahle the Labour Member 

~ .~ ~  it is' a ~ t,hat ~  have banned tl\e keep:ng of 
'lriDoh cattle lD clerks quarters In New DelhI, other than the A. and B type of 
qUarters? 

, (b) Is the Honourable Member aware. that very few of the occupants of 
A and B types of quarters are keeping milch cattle in their compounds? 

(c) Is the Honourable Member, aware of the very high price charged for 
milk rind milk ,products in New Delhi, and of the difficlllty of the Government 
()f India staff in obtaining supplies on account of this increaee in price? 

(d) ,Arc GovetDment prepared to allow t,he bccupants of ail types of 
<juartlll's ~  to keep milch cattle in their quarters, especially in vi81t-
()f part (b) above; at least for the duration of the wa!? If not, why not? 

fe) Is it a fnct, that Government are daily advising people to grow more 
food? -' 
, (I) Are Government aware that Ii general permission to ,keep milch cattle 

in their quarters will go a. long way to help their staff who propose to keep 
such cattle in obtaining some substantial food and thus relieve pressure on the 
marKet for the benefit of others who may need it" 

Ittr. J. D. Tylon: (0), (b), (d) and (£). The Honourable Member is ~  
to the rp,ply given to his 'starred question No. 146 on .hu 13th No\'enlber, 1948. 
As I then ~ . the New DeIhl Municipal Committee ill 8:tllmining m.,llns of 
8ugmentinp: the milk supply. . 

(e) and (e). yes_ t.-.' 
I tThe queltion waa withdrawn by tile ques,ioll8r. 
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EMPLOYMENT OF SOUTH AFRICAN WHITE EVACuEEs FROM BURMA FOR U1,'rLISATION 

OF INDIA'S MINERAL RESOUROES. _  -

235. "Sir Abdul Bal1m' Ghumavi: (a) Has the attention of the Honourable 
Member for Indians Oversea.s been drawn to the editori.:l comment of the 
Hindllsthan Standard of Calcutta, dated the. 21st August, 1943, on the employ-
ment of South African White evacuees froIi\ Burma in the utilisation of India's 
mineral resources? 
(b) Is it a fact that the Government of India have entrusted South African 

White evaeuees from Burma with the work of carrying on prospecting ~ 

tions and of helping towards the ~  .)f India's resourct!s, ~ t1::.e 
mineral wealth in the Indian States? If so, how many of the South ~ .  
White evacuees from Burma have been employed, and on what terms? . 
, (c) Why have Government employed such South ~  ~  evacuees 
when the South African Government. have recently passed the Pegging Act 
against the Indian settlers? 
The Honouarble Dr. N. B. lthare: (a.) Yes. 
(h) Two South African nationals who had se:ve'd in Burma ~ been ~  

ployed in the Ut.ilisation Branch of the ~ . ~  of ~ .  ~  61 
the officers has been in charge of prospectmg operatIOns m connectlpn WIth tb.e 
re-opening of the lead and zinc mines at Zawar in Mewar State. The other 
has been emplqyed as a Mining Engineer fn the, mica production sectk>n of the 
Utili;;ation ~  R.ai,Putana. This ~  .is engyed in ass!sting ~  miners 
in Bajputana m obtmnmg st.ores and ll1crensmg theIr productIon of mIca. The 
first officer has been employed on contract, terminable on one month 'f! notice 
by either party. His salary is Rs.! 1,500 per mensem. The second· officer has 
been t.emporarily released from military service. His services will be-terminated 
when his work in the Utilisation Branch is finished or when the war Department 
est.n.blishes It higher claim to his services. His pay is Rs. 800 per monsem. 
(c) Both offieers possess exceptional qualifications for the work they arl'l 

doing whieh is; of the greatest vulue to the War effort. ~.  were employed 
because no Indian was aVlliiable with such quulificatitns. The appointments j 

~  made before the recent "Pegging" Act was passed by the South ,African 
LegIslature. 

Sarda.r Sant Singh: ' M ~  I know if the lJonourable Membpr could ~  get 
an equally expert officer from any other nationality than that of South Africa? 
The Honourable Dr. N. B. ~  I want notice. •  . 
Sarda.r Sant Bingh: May I know if the Honourable Member represents the 

policy of this House that no South African should be employed on' nny ~ , 
in India? ' 
The llonourable Dr. N. B. Dare: I represent the policy of the Goverhment 

of India. 
Sardar Bant Singh: What is the policy of the Government of India iII re-

gard to the employment of South Africans? The whole of India is against the 
employment of South Africans.in India on any account? 
The Honourable Dr. N. B. Bllare: I know that. ' 

~  Sant Singh: Then what is the Honourable Member doing to frame 
~  pO!ICY of the Government of India teat no South African should be employtd 
m ImlIR?, , 

The ~  Dr. N. B. Kh&re: I have already said in my answer that 
these appomtmenhl were made before the" Pegging Act was pasRed, ' 
. S&rdar Bant ~~  ~  the Honourable Member then ternlinntc ,the ap-

pomtments by gIVing notice on account Of the irritation that it ~ to' the 
people of India in seeing South Africans employed in India? 
The Honourable ~. N. B. lthare: I am aware of the irritation and sharI:' it 

myself and the ~ ~  of .terPlinating the emplOJtment of theBe people will be 
gov.emed by the deCISIOn which the Government oflndia will take in this matter: . 
1Ir. Govind V. Deshm11kl1: ~ the Government framed any rules, have' 

they ~ put forward for. the 's6nctl?n of the Government regarding the, em- • 
ployment of these pBfSOnB In ·the ~  of the Government of India? 
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The BoIlolarable Dr. X. B. Dan: I do not think that this ~ arises. 
111'. povlnd V. Delhmukb.: The q\l<!tltion ari8cc;because this questIon relates 

to the employment of South Africans .in the servi5es of the y.ovenlment of 
~. • 
The Bonoura.bl# Dr. X. B. Bb.are: Rules are being framed; some have 

already been framed, others are to ,be framed.. . 
Kr. 'GovInd V. Deahmuldl: Have any ~  been framed regarding the ap-

pointment of South Africans in India? 
The Honourable Dr. X. B. Khan: Yes. 
Mr. Govind V. Deshmukh: Have they been forwarded to His Majesty's 

Gowornment for approval. 
The J!ODOurable Dr. X. B. lDl.&re: I am not in a position to disclose corres-

ponCli:lnce betw€·en -the Government of India and His Majesty's Government. 
OPBRATION OF THB PAYMENT OF WAGKS ACT ON EAST INDIAN' RAILWAY. 
218. "'lfawab Siddlque Ali Kb&n (on ~ behalf of· QUi )[nbammad Ahmad 

Kumi): Will the Honourable t.he Labour Member be III eased to state.: 
(a) the number of cases of contravention of the Payment of Wages Act (Act 

1V of 1936), detected' 'on the East Indian Railway during each of the years 
1941, 1942 andupto the 15th October, 1948; 

(b) the number of applications made to the authority appointed under sectio..:a 
15(1) of the Payment of Wages Act by the Inspectors for offences committed 
by the East Indian Railwa',Y. authorities sinct! the Act was brought into force iD 
1987; and . W 

(c) the number of cases in which penalties were imposed under section 20 
against the \East Indian Railway officers? . 

. The J!ctlourable Dr. B. :a. Ambedkar: (a) The'number of cases of contra •. 
ventions of the Payment of Wages Act 6n the East Indian Rl1ilway were 384 
during 1941·42, 481 during 1942·48 and 123 from 1st April to 15th October 
1948 . 

. (b) Nil. 
(c) Nil: • '. 
OPERATION OF Tim PAYMENT OF WAGES AOT ON EAST INDIAN RAILWAY. 

287. *lfawab SlddlqueAlt Xhan (.on be}};lf of Qui Kuhammad .Ahmad 
~  (11) Will the H'onourable-t.ht' Labour Member please Rtnte if it is or it is 

1l0t R· fact that the Inspector!! of Hailway ~ have to obtain prior !-\anction 
from the SuperviRor of Railway Labour for any action they n:ay intend to 
take against offenders under the Payment. of Wages Act? 

(b) If .he reply to (a) above be in the affirmative, what is the ;number of 
instances when suoh permission was sought llnd sanction llccorded relating to 
(l8BeS of contra'Vention of the Payment of Wage'S Act on the East Indian Rail-
way year by yeo.r from 1987? 

The Honourable Dr. B, :a. Ambedkar: (a) It is only the Superviso.r:: of 
~  Labour and hi!l Deputy who have been. appointed Inspectors under 

Section 14 of the Payment of Wages Act, 1936, any formal IIcti,on under ~  
Act, has therefore neces!larily to be taken by thelle two officerR "lind the question 
of taking their prior sanction does not. llrise. 

(b) In view of the reply to part ~ this does not arise. 
OPERATION OF THE PAYMENT OF WAGES ACT ON EAST INDIAN RAILWAY. 

238. *X,wab SiddlQue AU Khan (on behalf of Qui Kuhamm.ad Ahmad 
Kazmi): (II.) WilJ t.he Honourable the Labour Member plmlSe st.nt.e if it ill or it 
ill not. B fam; that lack of effectivt' and proper supervisiOll of the c.onduc·t 'of ihe 
'Pflyment, of Wages Act ill responsible for !luch frequent. contravf<ntion of the 
Payment of Wages Act. on the East Indian Railway?, 

(b) Do Government prpposeto oonsider the advisability of making changes 
~ the existing machinery v.oith a view to affordinl\' proper and effective ch£'ck 

. on such' cont.rn'Ventions of the Pavment of ~  Act bv the Railwa:v office1'8? 
The HOIIOUrable Dr. B. :a. Ambedklr: (a) What the Honourable Member 

Buggests is not a 1act. The very ~  that such a)n.rge n\1mber of irrtgularitiea 



STARRED QUESnONS AND, ANSWERS. 41'1 
an· brought to light !:Ivery year andl'l:Ictihod at the in!ltance 01 the Supervisor 
of Railway Labour proves tJIe effect.iveness of the machinery which no*, exists 
for this purpose. ' 

(b) Does 'not arise. • 
REPRESENTATION FROM ~. V. G. ~  re WAR BONUS TO WORItI!lRS. 

?a9. ·lIIr. Govind V. Deahmulrh: Will the Honourable Member for Labour 
please state: ' 

(a) if he-has received a ~  from Mr. V. G. Balwaik, President, 
Central Provinces and Berar Provincial Workers' Federation, Nagpur, in the 
month of October" 1948, in connection with war bonus to workers; 

(b) if Government have arrived at any decision reg8l'ding the condition. 
attnched to the additiorial war bonus by the Empress and 'Model mills" vi •.• , the 
Government of India to decide whether more than,two·months' wages 8S WQ,J' 
bpnus can be treated as expenditure on which ·the company wm have to pay 
no tax; if so. what their decision is; and ' 

(c) if he is aware of the decision of the Working Committee of the Central 
Provi9ces and Berar Textile Workers' ]'ederation to go on strike from the 15th 
November .. '1948. if the' mill-owners in the Province will not pay' this additional 
or second instalment of the war bonus by the 14th November,' 19-'8? 

The B;OIIOlLI'&ble Dr. B. B. Ambedkar:, (a) No. ' 
(b) No. The general question of limitation' of bonuses admissible,as revenue 

expenditure is under consideration Bnd it will not be expedient to give further 
details at the present stage. ' , 

(c) Yes. ' , 
~ "G0v1hd V. Deahmulrh: May I :know the reasons whY'it would not be 

possible to arrive at a conclusioJl at an earlier date and give details'? 
The HODour&ble Dr. B. B.. Ambedkar: We are doing our best to arrive at 

a conclusion as early as possible. ' 
Kr. Govind V. Deshmukh: What time it will take, because the withdrawal 

of the strike has been made under my instructions that the Government of 
India will decide this question and the strike .had better be postponed? 

The BoInou.n.bleDr. B. B. AmbeOa.r: I am unable to give Bny detail. 
Kr. If .•. oTOIbi.: May I ask, whether t.be Government of India is aware 

that there is very great discontent 8p10ng the textile workers of Central Pro-
vinces on account of the fact that the Government of India have not decided 
this Clllestion early? . 

The HOII1OU!'&lU Dr. B. B. Ambedbr: I have no infonnBtion on the point. 
~ ~ ~ CONTROL. 

ItO. ·111. GovIDd V. DilluDukh: Will the Honourable ,Member for Food 
please state: . 

(a) if Government he.ve decided on Statutory Pmce Control; and 
(b) if Government have exempted any province from the.. operation of thii' 

Statutory Price Control; if 80, on what grounds? 
The Hoaour&ble Sir Jwala. PrI8ld Srivut&v&: The Government of India 

have accepted the majority opinion of the ,!<'oodgr1l.ins Policy Committee, which 
was endorsed by the .Fourth Food Conference. that; statutory price control 
should be instituted for all major foodgrains in all Provinces. The Govern· 
ment of. India agree with the Committee. as to the importance of ensuring that 
certain conditions exist when statutory price control is introduced. The Gov-
ernment are of opinion that in the prescnt .emergent conditions which exist in 
Ipdia ~  Statutory Prices' for all food grainlf are an impossibility. Tn 
accordance with the recommendation No. 74 of the Foodgrains Policy Com-
mittee, therefore, the Government of India have decided that pending the 
enforcement of statutory control of prices throughout India, such Provinces as 
desire to enforce statutory control should be permitted to do so subject, how-
ever, to the approval of the statutory price by the Central Government. These· 
deCisions apply to all Provinces without exceptien. 

1Ir. CJOViDd V. Desbmukh: Will the Government of India consult the 
growers bMore fixing the price and issuing any ordinance about price control'! 
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point of view of the 'The lIDDourable Sir lwaia Prasad Srivaat&va: The 

growers.will be fully taken into account. 
1Ir. Govind V. Deshmukh: ,What will be the procedure for taking their 

views into considerat4:>n? ..' 
The HOIlOurable"SIr lwala Prasad Srivastava: I am aSSOCIating an adVIsory 

council with my departmeht and 1. h?pe ~ will be possible for me to get ~  
benefit of their views on many questIOns hke that. 

Mr. GovlJDd V. Dlllhmukh: May I know if any Members of this House will 
be associated for that purpose? " . 

,The HODOUrable Sir Iwala Prasad Srivaatava: That matter is still under 
consideration. But, as I explained the other day, I have agreed to a standing 
committee of 15 Membc!'s of th€O two Houses of Legislature, and as I consider 
that . ~  cpmmittee to be a supreme body, I 'do not knOw whilthe!'the 
Members of this House wcntld ,like to lose their importance and supermacy 
by being associated with minor committees. 

IIr.Govind V. Delhmukh: My question is, wiU the question\ of .prooE¥lure 
about the fixing of prices be referred to this food committee?· ~ 

The Bonounble Sir Iwala Prilld SriVIlt&va.: As I have said, I will use 
every means in my power to ascertain the viewpoint of everybody. "I have got 
several committees associated with me now and I hope ~ will be repre· 
sentatives of the growers or,at all events, peopl& who will put forward the 
views of the growers to me. 

, INDIANS SHOT IN POLIOE ~  IN MAURITIUS. 

261. *JIr. GovlDd V. Delhmukh: (0:) Has the attention of the Honourable 
Member for IndillnROversens been drawn to the news reported in the 
F-i:'ldu8tJ.n rime8 under the head "CQ' from Mauritius Four Indians shot in 
Follce firing"?' , 

(b) Can he state the circumstances under which the Police firing took place? 
(c) Do Government propose to institute an enquiry of its own to find ou1l 

the full faota? If not, why Dot? 
The Honourable Dr. N. B. Khare: (3) Yes. 
(b) and (c). I have received a telegraphic report that disturbances occurred 

on 4 estates pending the sett.lemen't of 1\ demand for, higher wages. The police 
are reported to have heen assaulted nnd in t.he course of firing which followed 
8 persons were killed ~  3 wounded. A CommiRsion of En-quiry is investi· 
gating the causes Iilf the outhren);: and Conciliation and Wages Board are exa-
mining the adjustment of wages .. Fuller ~ are on their way and Ikfter 

~ them I shall consider what further action, if any, is required. 
JIr: Gov1nd V. Delhmukh: May I know the designation of the person on 

the spot, if there be any, who is to look after the interest of Indians and report 
matters immediatel:v to the Government of India? 

. The Honourable'Dr. 5. B. Khare: 1 want notice of .that question. 
STUDENTS ADKITTED TO DHANBAD SOJa)OL ~ MoTEs. 

242. '.aulYl Muhammad Abdul GhaD1: 'Will ~ Honourable the Labour 
Member please state: 

(a) the number of students admitted to the Dhanbad School of Mines and 
'the number of Muslims therein durmg 1941, 1942 'and 1948' ' 

(b) whether an:Y quota is fixed for the admission of M ~  and 
. (c) the' total number of Muslims who Kpplied for admission during the last 

three years? ' 
The Hono1irable Dr. B .... Ambedkar: (a) 24 students were admitted during 

each of the years 1941, 1942 and 1943. No Muslim student was admitted iri 
1041 and 1942. In 1948 two were admitted bbt one did not join the School. 

(b) No; and 
(c) 84 . 

. Dr. Sir Z1& 'O'dcUD Ahmad: What is the reason for the non.admission of 
Muslim students? 

't'IwI HOIloUrable Dr. B .... Ambedkar: That is because they do not qualify 
• themselves at the ~ examination. . ' • 
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Dr. Sir Zia Uddin Ahmad: As fOl'academic qualifications l can prove that 
there are any number of Muslims who are fit to jom that institution. ~  it. 
it not a fact .that ~  are not, given to Muslims? 

The BOl1OW'able Dr. B. B • .A.m.btdkar: I cannot say: I shall want notice of 
that. ' • 

lIIaulvt Muhammad Abdul Ghaui: Is it a fact that last year qualified Muslims 
applied but they were rejected outright?' \ 

The ~  Dr. B. B. A.m.bedkat: No. If I may explain to the HOll-
o ourable Member, the method of admission to the ~ is that first Of all 5v 

per cent. of the places are filled as a result of an entrance examination which 
is open to all students. After that 1\ certain quota is filled for the purpose of 
representing each province according to a quota that has been fixed. After 
that the balance of students is taken purely on the basis of merit. At this 
school there is no reservation 'with regard to any particular ,community at all. 

Xr. Ea1laah Bihar! L&Il: Do Government propose to appoint a Royal Com-
mission to inquire into the matter? 

,ESTABLISHHBNT OJ' CBNTRAL' NURSING COUNCIL., . 

2d. .SIr 1'. B. lamel: Will the Education Secretary be pleased to state: 
. (a) whether the Central Advisory Board of Health, at its fourth meeting 

held in January, 1942, recommended that the Central . Government ·should 
consider, at an early date, the constitution of a Central Nursing Council to co-
ominate the activities of Provincial Nursing Coullcils, to advise on nursing 
problems generally, to establish uniform standa'rds of nursing and training. 
to inspect the conduct of examinations, to maintain an All-India register of 
nurses and nursing qualifications, and to arra:nge for reciprocal registration with' 
other countries; . • 

(b) whether any steps were taken to carrY out that reoommendation j 
(c) whether the Central Advisory Board of, Health at ita fifth meeting ill 

Oc.tober, 1943, again recommended inter 'CIlia that in view of the extreme 
shortage of nurses and of the urgent importance of the development of nursing 
services, Provincial Government,s ~  be consulted forthwith wUh a view 
to the early establishment of an All-India NUl'Bing Council as previously reoona-
mended by the Board; and 

.(d) what steps have been or are being taken to prepate a' soheme for the 
establishment of such a Council for the urgent consideration of the, Central and 
Provincial Governments, and generaJ.ly to carry out the recommendations of 
the Board referred to in (a) and (c)? , . '. 

:Ill. I. D. Tyson: (a) Yes, save that there was no specific recommendatiou 
regarding an All-India Rcgister. 

(b) ~  As the proposal involved oentral legislation which could not be 
regarded as immediately eSRellt.iul and Provincial Governments were fully occu-
pied in dealing with urgent ~  problems no steps were taken to 
carry. out the recommendations.' . 

(c) It recommended the creation of a Central Nursing Council at an early 
date as previously recommended by the Board. . . 

(d) A scheme is under preparation. 
Sir 1'. B • .Tamil: Will my Honourable friend assure the House that once 

that scheme which he said is, under preparation is completed no further time 
will be lost in seIj.ding it to the provincial and State a.;.vernmenta concerned? 

Mr. I. D. TyIDD: Yes, Sir; I think I can give that assuranoe. 
~  011' INDUSTBD8, DJILBI. 

~. -••• J[ahammad .Ashar .All: Will the Honourable the ~  
Member be pleased to state: 

(a) ~  ~ and functions assigned to the office of the Superintendent of 
InduBtnes, Delhi; , 

(b) the yearly oost of mainllenanoe of this offioe; a:nd 
(0) the necessity of maintaininR' the office in Delhi? 
The Bonoarable Sir •• AIIIul Huque: The information is being collected and 

a statell'Jf'nt }ViII be laid before the House in due ooursf'. 
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• ISSUE OF PERMITS OF WHEAT'AND OTHElt FOODGRAINS BY SIRDAR MEHTAB 

• SINGH. 

245. ';Ilr. :Muhammad Azha.r Ali: Will the Honourable the Commerce, Mem-
ber be' plea8ed tcr. stat.e : .' 
(a) since how long Sirdar Mehtab Singh .was entrusted with the dutles of 

issuing'permits for wheat and other foodgrams; ,  .  '  . 
tb) the totl11 quantity of permits of ~  .and sugar ~ ~ by lUll?; 
(c) if Sirdar Mehtab Singh was . ~  Advise; of ~  Dlstnct Magistrate 

in :fixing the ~  of commodities from tlme to bme; if not, what hand he 
had in this; and ' ,  ' 
(d) what hand Sirdar Mehtab SinglJ had in 'fixing selling agents of sugar, 

~  etc.? 
ne HOD.OU1'&b1e Sir .Twala Prasad Srivasta.v&: Information to supply, a com-

plete answer to ihe question is not available with the Central Government . 
. Areport has been called for from the! Chief CommisSIoner, Del?i, and his reply 
is awaited. \. 

, CAUSES OF PRES'EM FOOD CRISIS IN BENGAL. 

Me. ·Kr. H. A. Sathll 11. Baslk Sait: Will the Honourable Member for 
Food be pleased to state: '  • 
(a) the ~  reasons which led to the present tood crisis in Bengal, and 

how much thEl tollowing ~  contributed to it- ,_ 
(i) the 9hange from food crop, cultivation to jute cultivation ,during the last 

three years, IItating the area thus changed over; 
(ii) the .. denial policy" under which foodgrains were removed fro'(p. certain 

parts of ~  

(iii) exports from Bengal; and 
(iv) Government's purchases for military purposes; 

" (b) whether the ~  of India and/or the Government of Bengal had 
foreseen the possibility of shortage of foodgrains arising out of fue above causes; 
if so, what preventive measures ~  taken by these respective Governments, 
and the reasons for their total failure; and 

(e) how much the frequent and four-fold transfer of the food portfolio in the 
Central G:ovemment during tpe last two years contributed towards the present 
crisis in Btmgal? ' .  _  . 

The Honourable Sir .Twala. Prasad Srivastava: (a) The Honourable Member's 
attention is invited to tbe answer given to starred question No. 36 by Mr. 
Amarendra Nath ChattopndhYl1ya on 9th November 1943. 
'As regards the factors referred to by the Honourlloble Member (i) the area 

under jute in Bengal in 1939 was 4'9 million acres and in 1942, 2'7 ,million 
acres, but the present acreage under rice in Bengal is also larger than the ~ 

age in 1940. (ii) 'rhe foodgrains in question amounted to only 40,000 tons of rice, 
most of which was redistributed tin Bengal. (iii) Before export of foodgrains was 
stopped 3,500 tons had been exported from Bengal this year against a normal 
pre-war, figure of 160,000 tons annually. (iv) No. rice has been purchased in 
Bengal this year for military requirements. 

(b) Yes; the 'Grow More Food' campaign and the reductlion of exports. 
(c) There is no connection between changes in the Govel1lment of India and 

scarcity in Bengal. 

Ilr. Lalcband Bavalral:. YVith; refere.nce to the answer to (a) (iv) that there 
wns no ~  for the mlhtary, was It because they had already hoarded or 
was there any other Teason ~  not purchasling for them? 
The Honourable Sir 1w&la Prasad Srivastava: No, Sir. We knew there wns 

going to be scarcity of rice in Bengal and so we did not purchase for the mili. 
tary in Bengal at all. We obtained their ~  from elsewhere. 
Dr. Sir Zia Uddin .Ahmad: ~  ~  to the answer io (a) (iii) J?ay I 

know why the Gove,mment of Indul, allowed the export from Bengal in view of 
the faet that tqey already had a loss of about 165,000 tons of rice on account of 
the loss of Burma?' .' 
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fte Bonourable Sir 'Jwala Pruad Sllvanava: As this relates to· a pe,riod 

!Some months back I shouldlik.e to have notice of that question. ". 
1Ir. B. A. Sathar H. B.alE Salt: Arjsing out of his reply to pp.rt (iv), where 

be stated. that the Government did not make purchases because they knew of 
the scarcity of foodstuffs in Bengal, may I know why undeJO part (iii) exports 
were permitted by the Government? 

'l'he BODOUrable Sir J'w&1a Prasad Srivastava: These exports were the barest 
minimum which could not be stopped at that time. The Honourable Member's 
attention is drawn, to the fact that against the normal ex.port of 1.60,000 tons ~ 
nually, there .was an export of only 8,500 tons. It was a very !drastic cutting 
down of the export quota. 

1Ir • .Akh1I Ch&ndra Datta: Why export at all. ' . 
\ 1Ir. E. 0. lfeogy: Is it a fact that the import figures also went down consider-

ablY? 
(No reply was given.) 

PROVINCES FA.CING FOOD SHO¥'A.GE. 
14.1. :"IIr.' B. A. Sathar B. BI8&k Salt: Will the Honourable Member· for 

Food te pleased to state: . 
(a) in what provinces other than Bengal the food l?osition is serious or going 

to be serious in the near future; . 
(b) whether it is a fact that in some of the deficit provinces 8 ~  situation 

is.to be ~  at the end of the winter; and 
(c) what measures are. being taken .by ~  to prevent a repetition 

of the Bengal situation in those provinces? . \ • . 
The Honourable Sir J'wala Pruad Srlvaatava: (a) The food position is most 

difficult in certain coastal districts of Orissa SlId also in ~  parts of Bombay 
and Madras. . .. 

(b) On present reports of. crop con«itions there is no reason to apprehend a 
worsening of the situation lin these areas. . . 

(c) So ~ as Orissa is concerned. it is' expected that the ~  rice ?rop will 
relieve the situation. As for Bombay, the Government of Ind'a ~  t'kmg steps 
to supply foodg,ains from the surplus areas as well as foodgraJhs tmported from 
abroad. In addition. the Provincial Government is taking ~  to procure 
a considerable part of the crops wMch are· being ~  .or. will be ~ 
shortly. Steps have also been taken to ~  Madras With mIllets but the POSI-
tion thete is reported to have improved conSiderably . 

.... GoviDd V. Deahmukh: Was any attempt made to Bsceltl'in the food 
situatiQll in the Central Provlinces and Berar? 

The Honourable Sir J'wala Praaad arlvutan: Yes. 
Mr. Govind V. Deahmukh: What is it like? ' 
The HOIIOU1'&bl. Sir J'wala Prua4 8ltvutava: The position, so far as I know, 

is very satisfactory. . 
.... G09iDd V. Deahm1lkh: When was this enqUlry made? 
ft. Honourable Sir Jwal& Prand Srlvutava: We are in constant touch witb 

the provinces and the conditions- prevailing therein. 
Dr. Sir ZIa l1ddln Ahmad: What is the 'position in Malabar? 
The Honourable SIr Jwala Pl'IIId. Brlv-..tava:I admit conditions in MalAbar 

were bad, but since then relief has been sent and we are doing what we can. 
KaaIaDa Zalar Ali Dan: And what is the p08itiOJ;l in Cochin? 

(No reply was given.) 
.... B. A. Sathar B. BIIak SaJt: Arising out of his reply to part (b). it ap-. 

}Jenrs that the ~  is still pursuing its ~  of complaoency because it 
draws a very rosy picture of tbe future. May I draw the attention of the Hon-
ourable Member to the proceeciings of the Conference at Hot S.prings, to which 
a 'reference was made in Parliament, and request him not to let complacencv 
have the upper-band, and see that ratiomng, which is supposed to be the only 
metbod, is introduced by the Govemment of India in the provillces? 

"!'lIe BOIIOIIl'abte Sir Jwala Prua4 Srlvutava: I need not BSllure the Hon-
~  Member tbat we are not complacent. 

B 
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Maul'9i IInhammad Abdul CJhaDi: May I know whether ~ ~  

M:emQer knows the food situation in Bfuar? 
The ,Honourable Sir Jwal& Prasad Srlvaat&va: Yes, Sir. -
Jhulvi Jlub:ammad Abdul CJhaDl: May I know what is the price of rice at 

which it is being-sold in Bihar? . ' 
, (No 'reply was given.) 

POST-W'a SHIPl'ING POLIOY.' 
UI. *JIr. K. O. Beogy: (g) Will the Honourable the Commerce Member be 

pleased to state whether Government have ~  received a full. reI?0rt of. the 
Debate in the House of 'Commons on the subJect of post-war shlppmg policy? 
If BO, does he propO!le to make a statement on the policy of the Government of 
IJ?dia regard in!!" past.-war shipping of this COU?try?, '. ' , " 

(b) Is it a fact ~  ,in declaring ~  polIcy of ~  M ~~  ~ .  
,regarding post-war shlppmg, the followmg three ~  prOP?lntlons were stated 
in the ,House of Commons by M;r. }loel Baker, Jomt ~  Secretary 
to the Ministry of War Trllisport, on the 14th July last: \ 

(i) "The first is that, for US, the Merchant Navy is a ~ national wterest 
nnd will remain so in peace time as it is in war". 

"It is that this country must.-I ask the Committee to observe the word 
• must' -continue to serve the world' with 8 large and efficient mercantile 
marine. The word 'must' is fundamental. It governs all the rest. It declares 
the general object of our policy which we are determined to achieve':. ' 

(ii) "Secondly, His Majesty's Government will- be prepared to collaborate 
with other like-minded Governments in eetablishing conditions under which 
shipping of the world can be efficiently and' economically carried 011." 

(iii) "Jl'he third is that when the Goveniment speak Qf the efficienoy of the 
!.{ercb,ant Na\'y, they include in that term the best attainable conditioD8 of 
employment for the officers and men whoare now serving the country BO well"? 

(c) H the answer to (b) is in,the ~  do Government accept the sub-
stance of the aforesaid three propositions in relation to their future policy regard-
ing Indian shipping, and are determined, like His Majesty's Government, to 
develop and expand a national Merchant Navy in such a manner as would en-
able India to serve the world in future with a large and efficient Indian mercan-
tHe marine? 

(d) Have His Ma.jesty's Government consulted the Government of India and 
indic .. ted to them the. lines of collaboration on' the part of India on which 

. shipping of, the, world can be efficiently and economically carried on? If so, 
what are the broad lines on which they have been consulted and th" broad 
principles on which they are eXpected to collaborate? , 

(e) W,hat are the general lines on "fhich, Goverftment propose to develop 
and expand an Indian Merchant Navy, both for the carriage of India's maritime 
trad, and for securing its due place in the oarriage of world maritime 
trade? What steps are proposed to be taken to obtain "the best ..attainable 
conditions of employment for the officers and men" serving the Indian M;erchant . 
Navy? 

TJW BdIlOUrable Siz •• Amul Huque: (a), (c) and (e), Government- have 
l'tlooived 'a full report of the statement made by the Joint Parliamentary Secre-
tary to the Ministry of War'Transport. They have asked for further information 
and cla.riftcatJion on certain points, and on receipt of this, consideration will be 
given to post-war shipping problems as part of the wider question of post-war 
trade and industrial policy. I am, therefore, not in a position at this stage to 
make a statement. 

(b) Yes. 
(d) The answer to the first portion is lin the negative. The second portion 

does not arise. 
Sa:rdar Sant SlDIh: In view of thi achievements of the Eighth Army and 

Fifth Army in the conquest of Italy I may I know if the Government of India 
will make a request to His Majesty's Government to allot the Italian :Navy 
to India 'for the services rendered by India. 
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, I (No r1J>ly was given.) 

DEVELOPING SHIP-BUI1.J>ING INDUSTRY IN INDIA. • 
249 •• 1Ir. E. C. Neogy: (a) Will the Honourable the CO?lmerce M61llter be 

,pIease!l. to state if his attention h,s ?een drawn to the followmg st!l't.ement made 
by Sir Arthur Salter, the Joint Parbamentary Secretary to ~ MlDlstry of War 
Transport, in the House of Commons on the 1.4th July, 1943: , 

"I believe we all 'feel that that effort has been one of the most remarkable 
things in the history of the, British Commonwealth. Ta.ke the shipping, side 
only. Canada between the two wars built no ocean-go!ng ships at all.. She 
is now building, in addition t<f corvettes and other protective craft, approxImate-
ly, the same merchant tonnage as we in this country"? 

(b) If the answer to (a) be in the ~ ~ steps have ~  taken 
by Government and what encouragement have they given for developmg such , 
a shipbuilding industry in India so far? I 

, (c) Axe Government aware that Canada" which did not previously build any 
ocean-going ships, will be building this year 900,000 tons of merc¥nt shipping, 
i.e., merchant shipping to the sam9 extent as would be built by Great Britaini' 

(d) If the answer to (c) be in the affirmative, how many ocean-going 'ships 
and of what t.oDDage will be built in Indian yatds in 1943? . If no ocean-going 
ships could be built, wlrat are the reasons for this, and what. steps do GO\,ern-
roent propose to take for bringing about conditions whereb;v such ocean-going 
'Ships can be built in India in the near future? ' 

, '!'he Honourable Sir •• Albut Huque: (a) No, ~  what has appeaJ'ed, ~ 
some press repqrts. ' 

(b) Governm,ent have made full use of India's cap.,acity for building srnall 
'ocean-going vessels and were extending all possible assistance. to an Indian COD-
.cern which had a scheme for developing merchant shipping; the ~  hud to 
be abandoned temporarily owing to circumstances over which neither GoYel'n-
menii nor the Company had any control. 

(c) Government have no information.. . 
(d) Numerous ocean-going vessels will be built in,India. during 1943 but it. is 

not in the publ§.c interest to -give information about their number or ~ . 
Mr. E. C. -IOU': ·Is it a fact that the tonnage in. all these cases is negligible? 
The-:1I0D.01I1'Ioble Sir X. ~ Haque: No, Sir. "r. E. C. ]f1OlJ': What is ·the maXimum tonnage? 
The Boa.oarable Sir •• AlII1Il Buque: I cannot give that information. 
JIr. E. 0. ]flOG': Not even that. 
'lhe Hoilour&ble Sir X. AIls1il- Huque: No. 

DRop IN THE OuTPuT OJ' CoAL. 
UO. ·Xr. E. C. NIOIY: (a) Will the' Honourable the Labour Member· be 

pleased to refer to his statement in reply to starred questioD No. 349, asked by 
me ~ the Legislative Assembly· on the 20th March, 1943, to the effect that the 
-drop .10 ~  production of coal was so slight that no detailed enquiry had been 
held mto Its cause, and state whether it is B fact that there has been a consider-
able drop ~ the ~ of coal both in lbitish India and in ~ Indian Sfiates 
since January last? . 
, (b) If the answer to (a) be in the affirmaave, is the Honourable Member in 
'a position to indicate the ext-ent of such drop, month by mon'th, ever since it 
was noticed? ' 

• (c) Was any warning ~  about the threatened coal shortage by any bele 
organisation or any individual member of the trade to the knowledge of Govern-
ment? If so, when did such warning come to 'the knowledge of Government. 
for the first time, and what steps, if any, were taken thereupon? . , 

The :a:onoutable Dr. B. 1r.. Ambedk&r: (a) Compared with the corresponding 
months of last year, the output of coal in British India and Indian States .... RR 
shown a decrease during 1948. Duri.ng the first 5 months of the year the drop 
-woe ~  hut from June onwards It has become more conRiderable. 

(b) 1940 was the peak yeat' for coal production. Since then production- hRR 
fl.'} 
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fallen slightly year by year. The fall. assumed serious . ~  ~  JUlle 
1948 .• COD1.parea with the correspondmg months of 1942, ~ . output 10 ~  
July and August of this year\fell by about 358,000 t9ns eac¥t ~  whIle 
September showed a. decrease of 299,000 tons. . . . 

(c) A warnin(t ~  given by an ~  . ~  of. the ~  ~ August 
1943. Government were already well aware of the sItuatIOn by that tIme a.nd 
were actively considering remedidl meosures. The follOwing are some of the 
principal steps that have been taken to improve the stituation. 

I (1) More wugons ha\'c been pro\·ided to toke away cOlll, particularly iB the 
Bengal and Bihar fields. . 

. (2) Efforts ure being made to ensure the promptill" delivery of colliery stores 
and machinery. 
". (3). We.men have, since August,'been permitted to work un.derground in the 
Central Provfncelil and Berar 'coalfields. ' 

(4) Action has been tnken to prevent int.erference with ~~ labour from 
- military acthrities in the coalfields. . 

(5) Schemes are under preparation to provide n grenter quan'tity of consumer 
goods fer collieries and in particular of food, and arrangements are I:>eing made t() 
ensure Oll adequate ration at concession rates to the miners. '. 

(6) Welfare· officers are about to be appointed in the Bengal ancI Bihar coal-
fields to promote the healtlr and general welfare of miners, 

Mr. It. O. _eogy: ls the Honourable Member in a position to indicate the 
principal factors that contributed to this coal shortage? 
. The Jlonoarable Dr. B. :I.. Ambedkar: Sir, the principal factor that contri-
buted to the shortage of coal !sundoubtedly the shortage of labour. That was 
due to the fact that labOur ~ drawn ~  from coal fields by the 'Grow Mor& 

, Food' cnfnpn.ign Rnd bv the militm'" works that wefe started near about the area 
where the coal mines 'are situated:' , . 

THE COA.L TRA.DE CONFERENOE A.T DELRI. 
251. *lIr. X. O. 5eol1: (a) Will the Honourable the Labour :Member be 

pleased to state whether' the principal object of the Conference of represent-
atives of coal trade and other interests, that was held in Delhi on the 2Srd 
October last under his chairmanship, was to consider the question of increasing 
the output of coal? If so, what were the circumstamces that led to the decision 

,to hold the conferenoe, and the ~  of the discussions thereat? 
(b) Has the present effort to increase the output of coal been influenced in 

,:·aoy. degree by the neoeasity of stimulating an'increased export of coal from 
~  for war purposes or otherwise? . • 
( c) Is it a' fact ~  in a letter issued by the Department of Labour to ~ 

invitees at the Conference, mentiQl1was made of the persistent and increasing 
. fall . in the output of coal coupled with the inoreasing demand for 
Indian coal, both inside and outside India, which was stated to have 

• caused ~  Central Government acute anxiety? When was such anxiety first 
caused to the Government of India and due to what ciroumstances', and what 
action haa ~  taken ~ since for the purpose of improving the situation, and 
with what resUlt? " 

(d) Is the internal supply of coal' in ~  country likely to be affected in any 
manner by any policy that Government may have in view with the object of 
stimulating the export of ~  on Governmept or private account? 

The BODoarable Dr. B. :I. . .&mbedkar: (a) Yes, Government ~ that one' 
of the principo.l reasons for the decline in ~  was shortage of laboUr. If thi!'1 
shortage could be made good, the fall in production would be arrested .nnd an 
increase to the target figures would become probable. Government were anxioils 
to secure the full co.operntion of employers 'in 8Uy measures they proposed for-
this purPose. The principal result of the discussions. was on agreement that in 
Bengal ond· Bihar the Employers' Associations should. initiate schemes on uni-
form lines for the supply of food grains and other commodities to their labour and· 
the Go"ernment of India should .assist the Associations in giving effect to such 
schemes. • 
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(b) An increase in output of coal is necessary to llleet the internal ~
ments oi Indian indUiitry as these have increased ,and output has diminished. 
(c) Yes. Since the beginning of the War, Government have been an."f:ious to 

maintajn tale output of conI at its maximum. The peak year ¥>r coal production 
was 1940. There was a very slight full in 1941 on the 1940 figures and It ~  
slight drop in 1942. It seems more ~  likelS that the 1943 figures will show a 
further drop on the 1942 figures. From about June of this year, it became 
plain that output, ""as not going to be sufficient to meet the increased demands 
for coal being,mllde 'by essential consumers such as War Industries, railways and 
for military . projects of the first importllnce. Supplies of coal for all conSumers 
have accordingly been rlltioned. In order to meet these rationed demandl.\, and 
such outside ~  fiS it might feel necessary to meet, Government have. to 
ensure that 25·65 million tons of coal per annum will be made. available for con-
!:iumption. This is, a larger quuntity than has ever been made available before; 
Hnd measures to mcrcHse productJion have, therefore, btloome of the utmost 
urgency. . I. 
As regards the nction that has been taken to improve . the situation, tl;1e 

Honourable Member is referred to the answer given, ,to part (c) of his starr'ed 
question No. 15. It is too early yet to assess the results:of these nnd other 
mE-8SUres. 
(d) No. 
Mr. GovlDd ~ Deahmukh: Is it a fact that in order to increase the output of 

coaL production, female labour'has been employed underground in coal mines? 
be Honourable Dr. B .... Ambedk&r: I said so. ' 
Mr. Qorind V. Deahmukh: If it is 80, will the Honourable Member say how 

long female labonr will be emp\oyed in these miI;les? • 
'rile Honourable Dr. B .... Ambedk&r: Well, while the emergency lasts. 
Mr. Gov1nd. V. De&bmukh: Will the Honourable Member tell me ~  pre-

cautions have been taken to look after these female labour employed underground 
in the mines? 
. -ithe Honourable Dr. B .... Ambedkar: We are contemplafulg measures and 
if my honourable friend will table ~ question some tJime in the next Session; I 
will give him some information. 
Mr. E. ~ lfeogy: Has there been any suggestion from His Majesty's Got'ern-

rnent for the purpose of stimulating· export of coal? 
.The ,Honourable Dr. B. :a. Ambedkar: I have no linformlltion on the point .• 
lIr. President (The Honourable Sir Abdur Rahim): Nl:lxt question. 

RBSIG1U.TION BY HOUSE SURGEONS OF LADY HARDINGE MBDIOAL COLLEGB 
HOSPITAL, DELlU.' . 

252. *JIr. E. a. 'lfeo.,.: (11) Will the Secretary for Educa.tion, Health and 
Lands be pleased to state, ~  it is a fact- '. . 
(i) that 7 out of 13 House Surgeons of the Lady Hardinge Medical College 

Hospital, Delhi, tendered resipation of their services in a body on the 80th 
September, 1948, and if so, what may be the cause of their resignation; , 
(ii) that before resigning the House Surgeons addressed' three successive 

representations ,to the authorities for increase in their maintenance allowance, 
owing to the ~  rise in prices; but not only did the Principal refuse to 
consider their repreaentationbut also prevented the House ·Surgeons from having 
their meals supplied from outside with Q view to economising their expenses; 
(iii) that the Principal ordered the House Surgeons who resigned on the 80th 

September, 1948, to leave their quarters by 12 midnight on that very date, 
although some of them had been assigned hospital duty till 1 A.M., following, 
nnd no train was available till the next day; and 
(iv) that theRe 7 Rouse Surgeons have been refused pByrnent of their dues 

for t,he montli of ScptembAr, and further that the:v. have not orily been denied 
any ~  but also threatened by the Principal t.hat suitable action will be 
taken allainst them. so as to debar them from obtaining employment elsewhere? 
(b) Have allegations of this characiler reaohed Govemment? D so, what 

inquiries, ir any. have been made thereinto, and with what result? . " 
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• lIr. J. n. TyIOlL: (a) (i).' Yes. The cause of their resignation isunderstoo,d 

to be the rejection by the Executive Committee of the demand of t,he Houslo) 
Surgeons for an increase in their stipend from Rs. 50 to Rs. 75 p. m. 

(ii) It has beeft reported to Government that the House Surgeons submitted 
three representatiolUi, the first ~ of which was considered and rejected h:'Y the 
Executive Committee. ~ was not sufficient time for the Committee to con· 
sider the other two representatlions before the House Surgeons concemed left the 
service of the hospital.' , 

Thcpractice of obtaining food from outside was stopped for admiuistmtive 
reasons. 

(iii) No . 
. ('iv) In accordance with the usual practice one mpnth's stipend was withheld 

as ,the ~  Surgeons did not give one month's notice before leaving their duties. 
The issue of certificates was not refused but the House Surgeons were told that 
the reason for their resignation "'ould be mentioned in them. \ 

(b) It has been ascerta'ined that the Executive Committee haVe made reCOlll- .. 
mendations in the matter of stipend to the Governing Body of the qollEige. 

Kr. E.' O. 'KIOIY: I IIhould like to 'have a more specific answer to part 
(b) of my question. I should like to know whether any independent enquiry 
Mil been made by Government il\to these allegations, . ' 

Kr. I. D. TyIoD: No independent enquiry ha'l been ~ . We have had 
fl!)rly full details·supplied by the ActingPrincipnl of the 1nstitution and the 
Stlc:retary 4)f the Executive Council. • 

• Kr. ~. O. KIOI)': So I, t,ake it that the Government, is content to read out 
the substance of the report of that very ('fficial againSt whom these House 
SIIrg10ns had complained. 

Kr. I. D. TyIon: No. Sir. I do not know quite who is meant by ,"the 
,'an official against whom these House Surgeons had complained", lls there 

~ at the time an officiating Principal and. ill hp.r abl\ence another officiating 
Pi'lDcipal, but I have certainly made a number 01' enquiries from the Secretary 
of the Executive ~  since we receivell, a ~  our first enquiry. 

,Kr. K. O. K80I1: Is the Executive Council going ~ reconsider the matte\" 
at 8n early date? ' . 
• 1Ir. I. D. '1'yIoD: I bave alread;y said, Sir. t.hatth .. Executive Committee 
haye ,made' recommendations in the matter of stipends to the Governing 

~ . ,p 

APPOINTHENTS OF MANAGERS OF GOVERNMENT OF INDIA PBESSES, NEW DELHI ' 
aD CALCUTTA. 

W. ·Kr. B. A.'SaUw B . • l1l&1I: Satt: Will the Honourable Member fOr 
Labour be pleased I to state: , 

(a) whether he, is aware that for the recent appointment of Managers of the 
Government of India Presses, New Delhi and Calcutta, the claims of the 
ilenior-most Muslim Assistant Managers wet'e overlooked; if so, the reasons 
therefor; 

(b) whether it is a fact that the Manager of the Government of India Press, 
New Delhi, refusE'd to relieve a Muslim clerk recently selected for a clerical job 
in ~ office of the Controller of Printing and Stationery, while he relieved a 
number of non-Ut1slim clerks selected for clerical postlJ in'the Controller's Office, 
Assembl:v Department Bnd Supply Depnrtment; 

(b) whether it is a fact that the Assistant Manager of 'the Government. ~ 
India Press, New Delhi, ordered"the transfer of six Muslixr. niece-compositors of 
the Lino Section; if so, the reasons for sucb,,'holesale ~  of Muslims from 
this Section; ! 

(d) whether it is a fact that the post of a correction checker in the Govern-
ment of India Press. New. Delhi, was recently filled by the officiating l\f1lll8Jrer 
by the appointment of a junior new-scale man, ~  the claims of the 
senior incumbent in the old aCRle: if so, why; ,. I 
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(e) whether the Managers and Assistant M ~  of Government Presses 
:ne empowered to make appointments and promotIOns and order transfell ~  
declare certain posts selection posts; if so, whether any rulils have been laId 
down for their guidance in these matters; .. '. . 

(f) whether the Honourable Member ~  to InstItute .An enqUIry to find 
out whether these rules are strictly observed of theHe officers III all cases; and 

(g) in view, of the frequent and ~ ~  about arbitrary ~  
unjust actions in these matters by the authorItIes of the Government of IndIa 
Presses whether the Honourable Member proposes to consider the advisability of 
constim:ting an iDdependent committee with powers menti<?ned in (e) above? 

The JIA)nOarable Dr. B. It. Amb8dlw: (a) No. ' 
,(b) No.: . . . 
(c) Yes. This was done in the normal cour;;e of ~  mterchange 

which takes place every 8 months tie allow ~  of easy 'lmd, 
strenuous work. Three non-Muslim piece compositors were also transferred, 
along with the Muslims and 2 Muslim piece ~  brought on to the 
I,ino Section. . . ' 

(d) Yes. The post of Correction Cheoker being 8, selection post, the best 
man available was selected on meriti. 

(e) Managers of the Government of India Presses are empowered to appoint 
Iud promote men to oertain classes of posts in nccord!'nce with the rules laid 
d:nwn in the ~  Handbook. They are not competent to declare any 
post as selection post. 

(f) and (g). No specific uTegularities of the nature mentioned above have 
so far occurred necessitating the action suggested .• · , • 

Mr. H. A. Sathar E. BII&k Satt: With reference to part (d) my Honourable 
frit-nd admitted that the olaims of a Muslim were overlooked for oertain 
reRSODE. Is he aware that the Muslim whose- olaims were overlooked had 
1II0rked for 22 years? . 

The Honourable Dr. B. R • .4mbedbr: I am prepared to accept that from 
m.i1 Honourable friend, 'lthough I have no information. 

JIr. H • .A.. S&Ul&r H. BII&k Seth: Then he said that the- answers £0 (a) and (1)) 
","p,re in the negative. Will he take it from me that with regard to (a) the 
arpointmenta have been made this year? 
. 'The lIoDourable Dr. B. It. Ambedkar: I mUf'lt have notice of that. 

DEABNlI8S OF VEGETABLlIIS AND FRUITS IN BENGAL. 
1"254. ellr. K. O. lfeogy: (a) Will the Honourable the Food Member be 

pleased to state whether he has any information as regards the percentage of 
increase in the price that has taken place during racent ~  of vegetables 
Hnd common fruits which are in use in the .different provinces of India, parti-
~  in nengal, and how the quantities in which they are available to the 

l'ivil population have been affecl;ed in any mRnner during the same period? 
(b) I!'I the Honourable Member aware-
(i) that apart from the high prices and scarcity of food grains in Bengal, the 

vegetables and common fruits that used to supplement the food of the people 
throughout the country are no longer available to them except at very much 
enhanced prices;. 

(ii) .that there is a comparative scarcity of these vegetables and fruifs in Ben-
gAl, and that ,their high prices place them beyond the 'reach of a large section of 
the 'people, Rnd that this has resulted mainly from large purchases of such vege-
tables and fruits made for the consumption of the fighting forces (including non-
combatant personnel) now stationed in Bengal; and I 

(iii) that suppliers of these articles to the fighting forces.have recklessly puf 
lip the prices thereof in the markets of Bengal? 

The HOllOurabie Sb' 1waIa Pruad Srivastava: (a) A statement to show the 
p.l0nf:ihJ:v prices of veget!lobles and fruifs in the Calcutta market !'Iinee January. 
~  .. i!l laid on the table. TheJ'tll is considerable vnriation from month toO 

month in the prices of 7egetables and fruit. Information aR ~  prices in 

t Answer ~ this question laid on the' table, the questioner having exhausted hill quota . 

• 
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"URRBD QUBBTIO)J8 AND ANSWBRS. , 427 

REPRESENTATION BY THE INDIAN ClLuIBER OF C'OMMBRC,x; CALCUTTA, FOR 

UTILISING SHIPPING SPAOE FOR IMPORTING FOODGRAINS. ,  • 

~. *lrIr. K. O. Neogy: (6) Will the Honourable the. Food ¥emberbc 
Jlleased to state if Government have received tepresentations from commer-
cial bodies in the country, especially the Indian Cham8er of' Commerce, 
Calcutta, urging the necef;sity of utilising .all available shi.rping space for 
importing foodgrains into this country from abroad, rather than luxury goods? 
If so, have Government taken any action thereon? 
(b) What quantity offoodgrains has been imported so ~ ~ a,broad • 

.and what further quantities can be rea,sohably expected to nrnve wltblll the 
next three months? '. . _ 
(c) Has air transport been util¥d for ~  foodstuffs .mto ~  as 

1iuggested by Mr. Clement Davies, M.P., PresIdent of the' Indm Rehef Com-
mittee in Britain? • 
(d) What quantities of ~ . toilet ~  and other. luxury goods,' have 

(If late been imported into this country, III view of the Improvement of the . 
shipping situation? What are the countries from where such goods have been 
imported? Was the question of utilising the shipping, 'space taken up by. 
these goods, for the purpose of bringing food articles (other than whisk'S), ever 
(lonsidered by Government? . " 
'!'he Honourable Sir II., Azisul Huque: (a) Yes .. The Chamber was informed 

that tM luxury goods would occupy only s fraction of the space that would 
be required to make any appreciable diftertlnce to the food Rituation, nnd that 
the greater plIoportion of these goods were to be shipped from areas in which 
foodgrahis were not available. 
(b) About 50,000 tons have arrived since September, 1>048, but ij", is not i!l 

:;he public interest to reveal what further quantitiE's are expected to arriove, in 
t,be next three months: 
. (e) No. 
(d) Figures for imports of whisky are not separately available hut accord-

ing to information at present available 320 gross tons of liquors were imported 
in September and October ~  for civil purposes from all sources,The 
correRpoooing figures for toilet requisites iR 78 ~  tons. If the Member 
will indicate more  precisely the other luxury goods to which he refers, r '\\-i1I 
endeavour to provide the figures for which he asks. 
The figures given include imports from the Unih,d Kingdom, North America. 

Australia, South Africa, the Middle East and South America_ With regar8 
to the last portion of the question the Hono11rable Me'mber', att.ention ill 
invited to my answer to part (a). 
DIFFERENTIAL TREATMBNT TO IND1A.N AND NON. INDIAN SHIPPING ON "[ 

. INDIAN REGISTER. 

f256. *1Ir. K. O. lfealY: (n) Will the Honournble the Commerce M(.mher 
be pleased to state if any differential treatment is meted ,out to Indinn /lnd 
non-Indian shipping on the Indiari Register in matters of requisit,ioninl< of 
ships? , 

(b) Have Government been able to provide tonnage to Indian-owned com-
panies to .l'eplace the tbnnage ~ .  by them? If not, why not? 
(0) Is It a fact that the benefit of the Empire Chartering ~ hilS not 

been extended t.o India, although Indian &hipping iNterests were agreeable to 
co-operate in the working of the scheme 011 the same terms and conditions as 
British shiptJing interests? , 

~  Do Government propose to {onnulate a scheme Uke the "ReplacemeIJot 
Tonnage Scheme'! obtaining in the United, Kingdom, 80 tha.t Indinn ~ .  (lWll.. .'. 

era could replace their lost tomiage and ~  their position ill the' trades 
built up by them siter years of enterprise and effort? . 
(e) If the IInsw.e: to (d) be in the negative, how doGovemment propol'e to 

safeguard the poslhon of Indian shipping interests in the post· war period. in. 
the absence of any scheme of replacement of tonnage and o! a nationlll Hhip-
buiJding indu!ttry? ' 

tAnllwer w this qoeltion laid on the table, the questioner having exhauated hl8 q.uota. 
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• THe Konourable Sir •• ~ Huque:' (a) No. 
~  ~  because opportunities of securing tOJillage for replacement have 

been negligible. - • 
(c) Yes; the ~  of the war have made it impossible for India to get 

any ship allocated to it under the Empire ~  Scheme. . 
(d) Government are takirlg steps to obtalD a copy of the scheme and ,,:,ill 

(:onsider on its Teceipt the practicability ~ ~ a similar scheme for IndIa. 
(e) Does not arise. 

MUSLIM ASSISTANTS REVERTlilD FROM THE FOOD DEPARTMENT . 
• 7. *][aulana 'Zafar All, 1D1an:(a) Will the Honourable the Food Me.mber 

please I!Itate whether it is a fact thaj; somf;( Muslim Assiat,,!-nts' have been ~ 
'Yeriied recently from the Food Departmeat? If so, what is' the number of 
s\Jch men? 

(b) Have any Hindu ~  also been reverted from the Food De.part-
ment? 

(c) What were the. charges againllt the 'persons reverted? Were they. al-
lowed to present Qny defence as required by rules of Government SerVIce, 
particularly the Classification, Control and Appeal Rules:' . 

(d) If no defence was allowed, why not? • 
(e) Is there any Establishment Committee to consider and adjudicate on 

such cases, us is the case in the Supply Department? 
(f) Is' there any MUl'llim officer in the Food Department dealing with ca!les 

concerning the establishment 01 the Department? If none, why? 
(g) Are the SUTJerintelldent. of the Establishment Branch, Assistant Secre--

tary, Und.er Secretary and 'Deputy Secretary dealing with Establishment; 
cases, ,Hindus? . . 

The lIODDI11'&ble Sir lwal.' Pruad Srivaaw.va: (a) Yes. One. 
(b) No. - ~ 
(c) There was no charge against him.' He was reverted becaulle he wa. 

found incapable of performing the duties requiron of him. 
(d) Does not arise. 
(e) No . . m NoDf'. Such an apPflintment has/not been found necessary. 
(g) Yes. 

OPERA.TIONS OF THE" GROW MORE FOOD" CA.Ml'AlGN. 
tU8.*JIr. E. 0 •. Neogy: (a) Will the Secret-ary for Education, Health and 

Lands be pleased to make a statement giving the latest details of the 'Grow 
More Food' Campaign in its operation in the different ,provinces? . 

(b) With what object has the Honourable Member in charge of the De-
partment of Education. Health and Lands paid visits to different places in 
Bengal recently, and what special action, if any, is proposed to be taken f9r 
the purpose of increasing the output of foodgrains in· Bengal as a part of the 
'Grow More Food' Campaign? . ' 

(c) Is the Department satisfied about the sufficiency of the supplv of seed 
paddy 'of the better-yielding vurietieA, and adequacy about 'the arrangements 
of its distribution at. the instance of Government, throughout the Pro\'ince of 
Bengal so as to improve tM yield of l'addy ItS also to counteract the effeC't of 
consumption of any stocks of seed paddy by the cultivators due to the present· . 
famine conditions? 

(d) Has the Department made ~  enquiries as regards the accuracy of 
rf'ports that have been current, that In many cases tbe cultivators of Benaal' 
have parted with their cattle M well as implements of cultivation 1lnder the 
stress of bmine conditions? If so. what action is proposed to be taken for 
the pur,rose of rehabilitating these cultivators in theit ocoopation? 

(e) -Is the Honourable Member aware that the smaller cultivators have 
,been selling away their agricultural lands in different parts of Bengal as a 

. result of the famine conditions? If sQ.. is the Honourable Memher in a 'posi-
tion t,o' indicate the extent of these transactions, even ~  In 

t Aaswer to this question laid on the table, the questioner having exhau.teJ hi. quota. 
f 
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favour of which cl.asses of the people ~  such transfE'rs takinj plaee? 
Are they act.ual tillers 01. the soil, or do they Delong to the category of non-

~  ryots or other middle-plen? r, '. 

(f) Au; Governmell-t ill communication with the' Govel'Jl!nept of Bengal in' 
regard to the various llspects of tltis proble/fl, Ilnd have they under considers-
, , tion any scheme under which the smaller cultivators may not be reduced to-
tae position of landless labourers, and the ranks ,.of nen-cultivating middle-
men may be unduly enlarged? 

" Mr. J. D. 'l'yIon: (0) A statement giving brief particulars of the "Grow 
More Food" Campaign schemes in different provinces, for which the ~~  

of India have given financial assistance in the 'shape of loans or grants, is laId 
011 the ,table of the Houae. These are 8upplemclntary to the measurea which 
the Provincial Governmtlnts are themselves unde!'takillg. The details of the 
lattflr are not readily Ilvailable with the Government of India. The target. 
Kimect at in British Indi'l during the current year is an increase of ~ by 
100 lakh acres for rice Rnd millets together and by 85, lakh acres for wheat' 
and gram over the acreage of the 8 pre-war years 1986,·89. " 
lb) The' Honourable Member's main object was to acquaint himself with 

"ht'l problems of Bengal relating to the food production drive by personal dis-
ClISllion with the Honourable Minister for Agriculture and the officers of the 
local Agriculture Department. The Government .of India are assisting and 
will continue to assist the Government of. Bellgal in ~  way possible tOo 
increase the Ilfell under pllddy and other food crops, particularly whellt, pulses, 
mustard, potato IWd sweet potato. ' 
(c) 'rhe ,first rice forecast reveals an increase in the. area undel' paddy in', 

Bengal by 25 lakh acres, compared with the corresponduig figure of, the pre-
vioUI! year. On this basis, the area under rict. durin!!, the' ~  year, of 
early and late varieties Laken together, is likely to reach tile record figure of 
262 Jakh acres, againstlihe average of 220 lakh acres of the 3 pre-war ye8l'l' 
1936·89. Bnd 288 lakhs acres which is the maximum attained in the past 
de'!nde, There was, therefore, in fact, no shortage of seed for gro1\'ing paddy 
during the current ~  The Provincial Government distributed a large' 
quantity of A'I(II nnd Aman paddy seeds for areas newly brought under culti-
vation or which were affected by floods and cyclone. Details of the Au., 
seecI distribution scheme, for which no financinl assistance was asked from tlVe 
Centre. nre not known to the Central Government. Three lakh maunds of 
AmQ.n"eed were diRtributecl involving an outlay of 'about Rs. 66i lakha.The-
Govt:rnment of Indin 'assis1jed the Provincial Government in financing this 
scheme nnd also in r.ppointing additiollal staff required for the proper distribu-
tion of the seeds. The result shows that the arrangements made were adequate 
and satisfactory. The Government of India IUld the Imperial Council of 
A;tricultural Research are  assisting the Provincial Government' to exMnd tqe· 
area under better yielding 'varieties, but it will takO:l some years before the huge 
~  ,acreage in that province can. be covered with improved seeds. ' 

(d), (e) nnd (f). The information is being ('btained from the PrO'YinciBI 
GOVf'rnment with whic;h the Government of India" Rre in close touch in all these-
matters, and will be laid on the table of the House in due courAe. 

Statempnt ~ .  brief ptlrtic7uar, of tAe (how Mort Food Oampaign Scheme, in dil/ereat' 
'fJ'I'O"inu, for ",1rirA tlle GOt'unrnent of India have !li1'en fillall('ial ~~  in tAe 
~  of 70(llis or grant/!. 

Name of P.rovinoe or State aDd IIOhemeR A&IlCtioned. 
1. Mat/m,', 
(1) Paddy ~  mnltiplicatoin scheme ,in Vizappaiam, Chingleput. Guntur.' Chitloor 

Dj strict,R. . 
(2) J\.Ipotinll; half the cOlt, of the permanent advance to the Director of .\crlculture,. 

l\ladt·u for financing supply of Manur .. · to Ooltivatol'll 
(31 Distribution of paddy seeds to the Cultivator.. .  . 
(4) F rec diatribution of Manut-es to POOr' deilerving ryotll, 
(5) ~  of loan. t<l actual Cultivators at RR. 2 pllr acre for the reduction of po'ton, 

l'llltl\'ntJon, • 
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f6) Illiidental expenses and ove wad. charges of the pcheme for . te distl'ibution of 

paddy seldl, to tbe cultivators (Sc ezne (3) above], ' . 
(7) Annual overhead chargel (except trRnsport cbarges) of \be Ichezne 2 above ~ . 

purchale of groundnuta cake and .~  . ~  sale to ryots all manure and losses whlch 
znaybe incurred lIy the \NIlc of Uua manun, . 
:2. Bombay, • . 
· (1) 'Interest free taccavi advllncea ~ in' 3 years ~  the cultivation of cultivable 
'\'ut.ft laDd.. . 
(2) Scheme fol' the distribution of improved aeeda 'of rice, wheat, jowar aDd gt&Dl and 

ordlnanr acedl, of bajra. .', .' 
(3) Supply of Manurel at concession ratell. to cultivators rrovided thllo Central Govern· 

IOenY ahare. doel' not exoeed ·Ra. 20 per ton, (no ID&I1Ure wil be tranaportad frozn oabide 
,the province. C. R. P. will be consulted for rail. movementl). . 

(4) ~  of :1llO toni of bone·zneal manure to cultivatora in Kanara District at concel" 
lion: ratflll fat' ptanul'ing paddy. 
(5) Calh ~ to cultivators of cottOn tracts for growing food crops in rlace of 

.hort ataple cotton. -". 
(6) Grant t.o the PI'o\'incial Government as 80 pel' cent. of the losg ,uatained ~ them 

on supply of food Cl'OP leeds· at conc88lion rat.ei. '.' 
· 3, Bengal. . .  . 
· (1) . ~ of 3 lakh mauDda of Aman 'paddy sced. for ~ newly 'BROUGHT 
UNDER. cultIvation aud for, areal affected by naturaf dalamit.iu last yl'Rr. .  , 
(2) Additional staff for the intenaihcation of food produc!ejon drive. . 
(3) E"1erl(ency ~ . project. (6 Ich8D181). . .' . 
(4) PurchaRe of ~. ma?nds of wheat seed for dietributiop to cult.ivatora., 
15) Purchase and dlltrlbutlon of 42,000 Maund. of gram, lshtil aDd mustard seeda for 

· rabl 8eUOD. ' 

(6) Purehal8 of 1 lakh Maund. of potato leedl aDd 75,000 1D&und. of oil cakel for dilltr!. 
"but.lOft to j(rowerll. 

(7) Sub.titute cro.ps in flood allected areas in the Province to encourage th. growing of 
rabi crops iU place of rice by purchue and distribution of 56,400 maunds of leeds. 
(8) Irrigal.ion by PerliaD wheel_wheat and potato Cropl. 
(9) Drainage schemes in furtheraDce of the "Grow More Food Campaign" in the Dil' 

·:trieta .of ~  l\IymeDlingh, Nadia, Bogra, and Khulna. 
· 4. U'lltetl P1'otnllce,. 
(1) Dtstl'ibution ot oil cakes (1 Lakh maunds) to culth'stors "ovE'I'in,:: 20,000 acrel of 

·paday. . 

(S) Emergency Irrigation PI'Ojecta. . 
~  COznPOBt 'making aDd preaervatioD of Urine earth. 
(4) Opening of 20 new aeed stol'es in the backward .t.oat_Tubewell arels. 
(5)' Opening of 84 new Beed storel! for the multiplication and distribution of improved 

'paddy seeds and the st.ocking of pedigree seeda for renovat.ing the seed stocks in the 
eXisting leed It.orel. 
· 5. P""id • 
. (1) Reclamation of SO,OOO acres of 'Ssilab' (river.in) lands fol' cultivation of whl'!nt 
glam and barley,' \ 
'6. C.ntral· ~  ana BeTar. 

(1) Scheme relating .to t.he linking of wells. 
(2) Conltruction ~ field emhankments for converting single CI'OP areas into ~  

·.al'Al!, .. 
(3) Free diHlribuuoll of gram seed for newly. broken Jandll .. 
(4) Free diBtl'ibution of aa1l1l-h8D1p _d for pen manurIng 20,000 ncre' of land 'znOlt 

of which lbould' go undet;, 'Wheat.. 
(6) PurchBlfl and diltribution of oil cake znanure (;1.0,000 t.ons) for 54,000 acrel. on condi· 

Han that tht'.e oil cakes will be Died for DlIoIiuring nce crop only.. . 
(6) Additional lteff for the ~  of the food productIOn drtve. , 
(7·) Muraznnala Irrigation Icheme. . 
(8) Eldenlioll of Pot.ato cultivation. -

7. Bihar. \ 
(1) Diltrib"tioll of' improvE'd ~  of paddy and manure for 2 ~ aertls at concelsion 

nt·el. . 
(2) Additional Rteff for t.he intensificaiiol\, of food production drive. 
(31 Six ~ river aidt' pumroing leta. 
(4), 76 Standard Ii CDlec tube-wellA each with 3 miles chanDel, 1 mile long 11 K. V. 

'lillE' and t·l'ansiorml'fI. , 
(5) 12 I'iver·bed pel'('ollJl.ion pumps enerllised by 2 ~ If8nerat.ing leta, . 
(6) ~ mile long 33 K. V. main electric feeder line ~ Patu8 J;»ower Station through 

'nakhtiarpu\' and Bihllr to Ruanger Rarai. 
1l. Allam. 

(1) Schf'mf' 'for the ,di,tribution of l8edl and m8llU!'M at ClODct'uion,aJ ~. 
. In) Pac1dy Reeda. 
(h1 . ~  
(el Wheat ~. 

fd} Oil S".dR. 

' . 
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Ie} .Manurel. 
(f) Potatoes. {' 
(g) Contingencies and storage (26 lead storea) for ·.biJve item •. 
(2) Emergen,cy. Irrigation. . 
(a) Small proJectl. , 
(b)Stalf for minor Irrigation Projectl... . • 
(.c) Sale of 50 Penian wheell to cultivators at 50 per cent. of COlt. 

9. Orilla. ' 
(:.; Reclamation of waste landl to ~ exteJit.. of 66,000 acr ... 

I • 

(2) Scheme for increasing do-falIi areu to the extent of. !B,OIlO aol'8ll. , 
(3) Purcba.. and distribution of green manure Reed free of .~ for the paddy erop'. 
(4) Provision of tendas for irrigation from exiatiJw weUsfor. wheat andrabi cror •. 
{5) Additional staif for the intenaification of food production drive. ' . -
(6) Supply of 15,QOO maunds of groandnut cake manure to oultivatol'll at conceuioD rate" 

for manuring 5,000 acrel of paddy liinds it! ~ CIDal irrigated tractl of the Province. 
10. Sind .. 

(1) Purcbale of improved paddy IINds in Khari! 1944. 
(2) Railing of Rice leedlinga in Karachi District. 
(3) Purcba .. and di8tribution of Min.t· leedl. 

I. 

. . 
11. Ooo.,g.· • 

(1) Grant of bonul to actAlllcultivatorB at RI. 7-8-0 and Rs. 10 per acre for the onlti-
,·r.tion of waste lands ~  the extent of 1,500 acres of dry land and 1,500 acre. 0' Wl!t land 
respectively. • 

(2) Additional Staff for "intenlification of food production ,drive. 
12. Ajme.,-MeMlJara. . . .' , 

(1) Grant of bonOi to actual cultivators at Rs. 2 per acre. ,for diverting areas from Ihort 
staple. cotton to food crops. 

(2) ~  of wheat gram and Barley leeds. 

MALARIA IN DELHI PBovINCE. . ., 
t259. *lIIr. X. O. Neagy: (a)· Will the Secretary for Education, lIealth nUll 

Lands be plenRPd to refer to the statement made by Lord Linlitllgow in his 
address to the Legislative Assembly on the 2nd August, 1948, to the effect 
that Delhi is a model so far as the anti-malaria Q(l.mpnign is concerned, Ilnd 
make a statement showing, month by month, for the period of the pa§t twelve-
mbnths, the incidence of malaria in, the cities of Old Delhi IUld New "Delhi as 
well US in the Delhi Province, se.parately, as compared with the corresponding. 
periods of the previous two years? ' . 

(b) What steps, if any, have been tallen in recent 'months for the ~ 
of reduciug ~  incidence of malaria in ~  respective areas? 

(c) What supplies of quinine have been mnde availRble to the people ill-
habiting these respective areas during tQf) past twelve months, and at what 
prices generally? Is .the Honourable Member satisfied, that there has been an. 
adequate supply of quinine in these areas tc copt' with the situ,,\tion? 

Mr. I. D. 'l'y8OD: (a) A statement giving the desired information is laid Oil' 
the table of the House. I should, however, add that for u proper apprni:>ement 
of t.he position the figures of 1942 and 1943 ~  be compared with ~  llj.st 
epidemic year-I988-and regard should be had to the increase of population, 
since that year. 

(b) In addition to the usual control measures, e.g.," appUcation of larvioides, 
usc of paris green, spray-killing of adult mosquit(lcs and minor ~  works, 
the f(tJiowing further steps were taken during recent months-

(i) 6 patrol-driven sprayers were acquh:ed; 
(ii) two additional in:!pectors were added tCl the' stRff of the Delhi Anti· 

nudariu Organization and two important anti·malaria engineering works were-
approved and are to be taken in· hand shortly. . I . 

(c) Information regarding the 'quantities of Qui'1.ine made available for each 
of the sreM specified has not been received' but the total allotments to Delhi 
Province since ~  1942 amount to 1,178 lbs. It is believed that t,he 
quinine supplies have un the whole been adequate, At Government depots 
quinine is sold at the'rate of 8 tablets _ one 'anna and quinine mixture at· 
the Tate of 6 doses for 2 &lUlU. • 

+ Answer. to this queation laid on the table. the questioner baving exbauated biB quotA, 
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I1tCtde'IIU oj M~ in Old. DelAi, New DeU.' and DeJA' .l'rQvi7&C6 fOI' tJw, years 

194Q-!:1, ~ and 1942.43. . • , 
Old Delhi. New Delhi. 

Delhi Province exoept.iDs 
Delhi Urban Al'611.8. 

~ . - ... 
194:0-41 '1·4,2 42·4,3 194:0·41 41·'2 4,2·43 19'0·'1 41·42 42·43 

.November " '364 4678 8216 1'24 20311 28" l4n 1'12 4087 
Deoeiuber 3806 2693 ·3916 12402 1036 le26 786 832 29BS 
.January 1913 1397 1581 66' 581 799 '75 5}2 737 
February 2160 .- 1676 11" 768 656 786 638 519 683 
J4arob • . 2''l2 1604: 1086 909 693 754 72' 664 970 

~ 3978 2161 1872 1599 878, 815 960 . 679 918 
24063 1669 2286 1201 6" '1375 1068 76' 1564 

.JUDO . 17" 14:01 2471 1029 665 1916 1077 616 1807 
July . ~  1'16 3618 1178 798 20'6 930 733 1640 
.August 2'72 2649 6199 ,1103 U84 ~  900 ' 2616 1969 
.September 4803 16329 16839 2028 4978 5887 ~ 7794 4369 
,October 478$ ~ 1606' ~  6369 6801 1327 , 9494 not 

avaiJabki 

FACILITIES FOB MANUFAOTURE OF MANURES AND FEBTILIZBBS. 
t260. *J[r. It. O. -8OIY: (a) Will the Secretary for Education,Health aud 

Lands be pleased to sta.te if GO\Ternment have given ahy orders, or granted 
any facility, to any firm or firms in Inella for the ~  of manures or 
fertilizers? '\. "', 

~  If the answer to (a) above be in the affirmative, what are,the quantities 
for which orders have been placed, und what is the nature of facilities thus 

,granted, in the case of each fi,nn? . 
, Kr. I .• D. TyIon: The question should h'l;ye bE-en ~  to the Honour-

able the Supply Member.; . 
MAKING INDIA .'sELF-SUPPORTING IN QUININE AND CINCllONA PRoDUCTS: 
t1S1. *.r. It. O. _lOgy: (a) Will the Secretary for Education, Health and 

Lands be pleased to state whether G!?vernment have under their consideration 
.any ~  for the purpose of ~  India self.supporting in the matter of 
necessary supplies of quinine and other products of cinchona? If so, does 
the Honourable Member p1'opose to explain the' scheme in detail? 

(b) Have Goverwnent taken any action on, the report of Mr. A. Wilson, 
Deputy DirectOl' of Agriculture, Cinchona, Government of MadraS, regarding, 
.(Ievelopment of cinchona cultivation in the country? 

(c) Have Government received representations, from Indian pharmaceutical 
·concerns and other private parties expressing a desire to cultivate cinchona 
in India? If so, what are the parties from which ,such ~  haVE' 
been reoeived, and what replies have been given to their representations? 

(d) Have Indian manufacturers been given any supplies of quinine for the 
manufact,ure of injectibles and other medical preparations? 

(e) Have Government received any representations from any technical 
associations, such as the Indian Chemical Manufacturers' 'Association of 
Calcutta, on this subject? If so, w\lat action has been taken on such repre-
1IentatioDs? 

(f) 'What have been the rates of quinine per pound fixed .by Government 
from time to time during the last twelve months as pompared with the approxi. 
mate cost of production? , . 
... (g) What has been the level of retail prices of quinine in the principal 
centres of ~ . during each of the past twelve months or so? Is there any 
proposal under the consideration of the Government to bring down the price 
of quinine in the near. future? , 

Mr. :So D,. 'ryIcm: (a) apd (b). Quinine product.ion has been'increased from 
'70,000 lbs. to 90,000 tbs. as It result of extension of cultivation by the Govern-
rnent.s.of nengal and Madms. The quest,ion of further ~  development 
wiD be considered in the light of condi€ions likely to prevail after the war and 
af ~  in iPe production of syn1.betir. anti-milIaria drugs. IJ1 the 

t Answer to thia question laid on the table, 'the questioner having exhausted his quota . 
• 
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• melUltime the Government of India have taken steJ::s. to ~  ~  .. short 
term product.ion of .quinine in order to increase QUlWlle supplies WIT t1le 
sh.ortest possible ·perlod. . 

(c) The Government of India ~  a ~  from the Stalluard 
Pharmaceutical Works, Ltd., forwardmg schemes whICh ~ had proposed to 
the Government of Bengal for the grant of land to the Company on certain 
terms for the cultivation of cinchona. The representation was referred to th(o' 
Governinent of Beupul who stated t.hat they r.>quired all. the ~  lana 
.available for extension of their own cultivation and the Company was lllformed 
accordingly. 

<fd) and (e). Under arrangements made by ihe Government of India .BOO 
Ibs. of quinine bihydrochloride haye been supplied by the Maqras Government. 
to certain firms for the manufacture of-quinine in injectable form to meet ~ 
requir.ements of certain Provincial GovEitnments for sale to the .. public. It 
has aJso been suggested to the Bengal Government that they should make 
llm:mgements for the manufacture of quinine in injectable form to meet the 
requirements of Bengal. No supplies ·have been made available for the .1OIlollU-
facture of other medicinal preparations as :tll the availablesupphes 8l'EI 
l'egujred for distriQutiOll under Government coptrol for the t.reatment oi 
malaria.' . 

(f) The price charged for quinine sold from. the central reserve is 
B.s. 25-8-0 a pound. The cost of production 'of this quinine which has been 
.$.cqu.ired at various times 8nd from variolis sourMS is not known.-

(g) Complete information regarding prices clu:lrged by Provincial Govern-
ments for Government quinine sold to the ptlblic -is not available but it-iI\ 
understood that the prices charged by Provincial Governments for ql,linine sold 
to the public vary frorp Rs. 82 to Rs. S8 a. poun,c. It iA understood that where 
stocks of other quinine are available in the hands of iealers they are being 
~  at. much higher prices. The question of the ., control of the price of 
quinine under the Drugs Control Order, 1l)48 , is under consideration. . . 

TRANSPORT OF RIOE AND WHEAT TO BENGAL AND ~ THEREOF. 
1'262- *Mr. K. O. Neogy: . (a) Will the Honourable the }'ood Member be 

pleased to state the amount of ~  and wheat that has been arriving in Bengal 
month- by month since the t.t August, 1948, and how much of it h8!l ~  
earmarked for consumption of all ~  organisations, and how much has been 
supplied to the public? 

(b) ~ special facilities in respect. of transport have Government arrange<t 
for bringing food supplies. to the famine-stricken people of Bengal from aU 
the different provinces which are sending foodgi-ains to Bengal?, 

(c) How much of shipping space has been arranged' for transport of food-
grains from Karachi to Calcutta and how much foodgrains have already arrived 
:in Calcutta by ships? " . 

(d) Is . ~ a fact that the Government of Sind refused export permits to 
~  wIlling to purchase food grains for relief of the people of Bengal and 

ShlP them by a ~  of the Scindia Steam 'Navigation, free of freight? 
The ·HonourabIe Sir lwala PJua4 Srivu\&va: (a) A. statement is laid on 

the t6ble. - -
(b) The quota of wagons for tt;lovement to Bengal from various parts vi 

tbe country has been increased in accordance with thE' amounts of foodgrains 
expected to be moved from different areas to Binga!. In additiQJi, special 

. tr:\ms have been ruri when large quantities were immediately available. Ship-
ping hal'! also been arranged from Karachi to load foodgrains available therE!' 
lor shipment to Bengal. 

(c) 41,000 tons of shipping was made available for transport from Karachi. 
The quantity shipped exceeded 40,000 tons. 

(d) No Sir. The Honourable Member's attention IS invited in this con-
nection to the answer given on 13th November,- 1948, to starred ~ No. 

,124hy Mr. Govind V. Deshmukh. 
t ADawer to t.hia question laid on the table. the questioner having exhauated ,hi. quota. 
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8t4Umeat Mowt.ft{/ arrivaU of ~ ,,_tolaG in. OtJlcultG ~ by, ~ .fIU eM , \; 1., 01 AtlguI, 1943. 

R-.-· 
Aupat;. .' September 
October . 

Wheat. aDd wheM produote-
Aupat • 
September 
Ootober . 

.. 

. , 

TODL 

21,000 
8,GOO 

14.000 

~.  

.:", 29.000 
84..000 
66,000 

1",000 

1D additioD,. a . qUaDtit1 of about 5,000 toDi of wheat. was. alao received duri!)g ~ . 
period hut. th .. ' qaautity moat.h1rile II DOt .. known. or thue quaDtitiea ~  4,085 tou. 
oJ! rice was earmarked by tbe· Central . Government for certaln· priorities. The Bengal 
Gov8l'lllllent' also' .applied part. of the reqairement. of certain prioritlea Oat of their atook.; 
the uact. quantiti.. I() .upplied are. Dot known to ~  Central Governmd. ' 

Dl:rFEBENTIAL TUATMENT TO INDIAN AND NON-INn-iAN SRIPPINGON '1".1111 
~ REGIBTlIIB . 

•• *Sk .Abdul BaUm GhDUv1: (a) Will the Honourable the ~  
Member be vleased to state why differential treatment is meted out to Indian 
and non-IndIan shipP.ing on the Indian Itegister in matters of requisitioning 
of'ships? . . ' . 

(b) Hive Government been able to. provide tonnage to . Indian-owned oom-
panies to replace the .. tonnlige requisitioned by them? If not. why not? 

(c) Why has not the benefit of the EUlpire Chartering 'Bcheme been ex-
tende4 to India, althoujh Indian shipping interests were agreeable to co-operate 
in the working of the schtlme on the same terms and conditions as British 
shipping interests? . ' 

(d) Do Governlllont propose to formulate a scheme like the "Replacement 
Tonnsge Scheme" obtaining in the .United Kingdom so that Indian shipowner& 
cOuld replace their ~ tonnage and regain their position. in the trades built 
up by them after yee:d of enterprise, efforts and in the fuoe of heavy losses? 
• (e) If the ans'wer to (d) be in the negative, how do Government propose 
to s8Jeguard the position of Indian shippiJ}g interests in the poJt-war period. 
in view of the absence of aqy scheme of replscement of tonnage and parti-
cularly of a national shipbuilding industry? ' 

(f) Have Government reoeived any representation made in this connection 
by tha Indian Chamber of Commerce, Calcutta, in which attention has been 
drawn to the statement of Mr. Nold Baker to the-effect ·that "in the interests 
of all traders and customers of the nations of the world" sn imperial or an 
international shipping policy has to be evolved? ' . 

(g). What IIIteps hltVe the 'Goyernment of India. taken on the basis :of the 
ltatement of Mr. Noel Balcer. to. obtain for India her Que place and her proper 
share in the quantum 6f the world tonnage? ' 

'1'Iae BoDoarallle Sir •• Aslnl Huque: (a) to (e). The attention of the 
~  Member it:; invited to' thfl reply given ~  to Mr. K. C. Neogy's 

questIon No. 256. 
(f) Yes. 
(g) Thp. attention of the Honourable Member is invited to the reply given 

today to Mr. K. C. Neogy's ~  No. 248.' 
Mr. E. O. 58011: On R point t)f order. Thes'! quelltions to which the Hon-

ourable Member refp-rred i':l the course of his reply sre now to be treated as 
un starred questions and the House will have no opportunity of knowing ·'he 
nllswers to the stulTed question just put bv Sir Abdul Ralim Ghuznavi.' Is it 
not right in such circumstances that the. 'Government should give a cofhplete 
"nswer to any starrt'd questi.on that. might be put by some other Member tIlougb 
covering the same ground as another 'question? 
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Kr. 1'nItdIa, (The Honourable Sir ~  Rahim).: I do not see wha'durer· . 
. ence it makes ,by which Member a ~  is. put if the answer had already 
,been given. It may be \lxpeeted,·thnt the Honourable Member will PIt tile 
question and every ~  ME'mher interested in the mAtter will make himself 
familiar with the auswer. It is possible for Bny Member ~  is intieNsted in 
the mBtter to 'put any supplementary questions that may legitimately arise. 

Dr. S1r Zla' U'4cUD. .Ahmad: We will lose" the privilege of asking ~. 
ary questions. . 

Mr. ~ (The Honourable Sir Abdur Rahim): The rule does not pre· 
vent supplementary questions being put to a question when it is starred. 

Mr. It. O. -IOIY: The Honourable Member has referred to the starred 
question put by me. . , 

Str Abdul lblim Ghumavt: Has the answer been laid 011 tilt! table? 
fte Honourable S1r •• .A.mnl Jluque: I have answered 248 vt'l'bally today; 

it is only about No. 256 that !t was ruled that it: will not be answered verbally. 
Mr. It. O. -eoo: May I draw the Honourable Member's attention to the 

fact that the points raised in No. 263 are not identical with the points raised 
in 248? ' . ' 

Sir Abdul BalIm ~ .  That does not cover my question at all. I 
want the answer to question No. 268. 248 hilS nothing to do with my quell-
tion. 

'lbe lloDourable ~ .• ' .A.stl:ul Huque: It was with reference to part '(8) 
that I referred to No. 248 where reference was ~ to Mr. Noel Baker'_ 
statement; but so far as Mr. Neogy is ~  it was to 256; there I am 
in your hands, Sir, 

Str Abdul lIaUm' GbUDavi: But appIII'ently you referred to the answer to-. 
256. • 

'!'be ~  Sir •• .utnl Hoque: I know; I am quite prepared to read 
the answer. if allowed. 

Mr. It. o. lfeogy: What ubout parts (C') and.(d) of No. 268? 
The Honourable Sir •• Azizul Huque: You will find that in t.he answer 

to 256; it is exactly the SI\1I1e thing. 256(c) reads; 
"18 it a fact that benefit of the Empire Chartering scheme has not been extended \0 

India?" 
26.1J(c) RllyS the same thing: 

"Why has not the benefit of the Empire Chartering scheme been extended t.o IDdja, .. 
Our difficulty is that so many identical questions are put to us that we 

have to refer to some pre'VioUl; answers. 
\b) Wl'itt-en AllswerF.l. . 

MOGUL LINII SHIPS GInN' TO SHIPi>ING CoMPANIB8 01' EGYPT I'OR CARRYING 
Pu.oRIKS TO JIIDDA. , 

iM. tstr AbdUl Ballm Gh1WlAv1: (Il) Will the Honourable the Comm8'l'Oe 
Member be pleased to state if the steamers of the Mogul Line come within 
the control of the Government of India for the purpose of requisition? 

(b) If the answer to (a) be in t.he affinnative, had that Line given on Charter 
or on hire their steamers to the Shipping' Companies of Egypt or any other 
country for the carriage of pilgrims to Jedda during the last three years, and 
is it 8 fact thut ~  stcnmers given either on Charter or 011 hire carried over 
10,000 pilgritnR each way? 

(c) If the answer to (b) be in the affirmative, were the stearnei'll thll1! given 
on Charter or on hire gtven the con Rent of the Government of India? If RO, 
were not sl1ch steamers required for the trades in whioh the Mogul Line usuall,. 
plies or for other requirements of the Government?' 

'!'be Honourable Sir •• AmDl HoquI: (a) to (c.) The attention of the 
Honournblp. Mp.mbf'r ill invit.ed t.o the reply given on the .l8th Novt:mher, 1948, 
toO. Mr. T. T. ~  questi:>n No. 157. 

~ . .  BY TIIII llfDIAN eu.uon.a OJ' CoIOlllBCJl, CALOOTT.6., )'OR 
UTILIZING SRIPPING SPACE Foa IMPORTING FooJlGllAnn. 

til. ·SIr AhII1IlIhllm .~ (a) Will the HooourabJe the Food Kem •• 
bel' be pleased to _tate if Gonrnment have had eeveral repreaentationl frora 
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oommeroial bodies in the country', especially' the Indian Chamber of Commerce, 
~  urging ~  . ~  of utilising all available shipping space for 

~  foodgralns Into tWa oountry from abroad rather than luxury gooda '! 
(b) What is the quantity of foodgrains so far imported from abroad, and the 

further quantity which can be reasonably ,expected to arrive within ,the next 
three months? • ' 

(c) Has air transport, as suggeJlted by Mr. Clement Davies, ;M.P. President 
of the India ~  Committe,e in Britain, been utilised for bringing foodstuffs 
into India? 

(d) What quantity of consumable goods, such as whisky and luxury goods, 
have so far been imported into this country, in view of the shipping situation 
having appreciably improved?' . 

(e) What are the countries from where such consumable goods, such ~ 
wliisky and toilet products, ha-ve been ilI'lported? 

'!'hI Bonouable Sir •• AIIIul lluquI: The Honourable Member's atten-
tion is invited. to the reply which I have given to Mr. K. C. ~  questiod 
No. 255. 

OUTOOME 011' 'rBB "GROW MOBE FOOD -., CAJIP.6.Imr . 
•• ·SIr Abdul BaUm Gh11mAvi,:. (a) Will the Honourable the i'ood Membar· 

be pleased to state to what extent the "Gl'OW More }<'ood" campaign has helped 
in increasing the food crops in the oountry? 

(b) What was the estimated yield of 'Aus' rice crop this year? What 
quantit.y of • Aus', rice crop have the Government of Bengal purchased from 
the surplus districts in the province, and through what channels? What was 
the rate at which Government purchased it, and how the same has bew 

. --distributed? • . 
(c) WQat will be the ~  yield of the' Aman' rice? Has any quantity 

of it been already purchased by the Bengal Government?' If so, what is the 
quantity, and how do the Government of lJengal propose to distribute it? 

(d) To what extent, and how do Government propose to assist in the manu· 
~  of fertilisers in India for ~  more fooel crops? . 

The Honourable Sir lwala Prasad Srivastava: (a) As 8 result of the 'Grow 
More Food' campaign, the area under principal food crops increased by 80 lakh . 
acres dunng 1942-43 as compa.red with 1941-42. For 1948-«, it is proposed 
further to increase the area under rice and millets and th!'\t under wheat and 
gram to 1 crore and 86 lakh acres, rellpect,ively, above .the average area ?f ~  
three pre·war years ]986-89. It is too eBrly yet to soy whether tli'is obJective 
will be achieved. ' . 

(b) 'The estimated yield of the aUB crop this year is ],7 million tons. Pur· 
chases reported to-date amounted to 80,000 tons. They were ~ tht;Ougb 
agents appointed by the GO'Iiemment of Bengal at the controlled ~  ~  
by the Govenlment of Bengal or slightly ,lower, the controlled prices bemg: 

Rs. 80 from 28th AUglltlt, 194.8. 
Rs. 24 from 10th Septemher, 1948. 
Rs. 20 from 25th September, 1948. 

The quantity purchaqed hai.s been distributed among the deficit districts. 
(c) The aman crop is estimated to yield over 8 million tons .. No quantity 

has yet been purchased Rnd the last part of the question, t.herefore, does not 
arise . 

, (d) Government proposes to encourage t,he mattbfacture of Ammonium 
Sulphate for URe os ~  in India. A conference of representatives of indus-
tries and Government, was held a few weeks ago'and. certain enquiries have beeD 
issued to certain firms who are interest.ed; 

FACILITIBS II'OB MANUlI'AOnnm 011' MANURES AND FBBTlLIIBllS • 
• 7. ·SIr Abdul Baltm ~ (a) Will the Secretary for Education, 

Health and Lands be pleased to state if o!'ders have been placed or any facili-
ties granted by Government ,to any firm Or firms in India for the manufacture 
of mal),ures or fertilisers? 

(b) If the answer to (a) he in the affirmative, what is the quanti" for whieb 
orders have been placed, if any, and the nature of the facilities extended" 
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(c) What are the names of the firms with wh,om such orders haye beeD 

placed or to whom, such facilities granted? , ~. 
(d) Is it a fact that the Imperial Chemical Industries, Limited, have beeu 

granted facilities or given orders for the manufllcture of wlphate of ammonia? 
(e) When do Government propose to set up a Central Co.mission consist-

ing of members of the business community, attached to the Food lwlember. 
as suggested in the Note. of Mr. I? P. ~  attached to the. report of the 
Foodgrains Policy CommIttee? WIll a busmessman be the chaIrman of, the 
Commission? 

'!'he JI,onourable SII' IwaJa Pruad Srlvuta'l&: '(a) to (d). The question 
ahould be Ilddressedto the Supply Department. , . 

(e) The question of the machinery to be ~  up to ensure ~ ~  
advice is Rvailable to the Department when ~ is under exarnmatlOll .. I 
am not yet in II position to make an announcement. , 

DBATH8 DUE TO ~ IN BBNGAL. 
'188. -Sir .AlJdul Balim 'Ghunavil (a) Will the Honourable the Fooel 

,Kember be pleased to sbate ~  number of deaths from starvation' in . conse-
quence of the present food families in Bengal, district. by· district, and In 
Calcutt'l, during the period July to October? 

(b) If starvation be· the principal cause, do the Central Government beliue 
that the' Government of Bengal will be able to cope with the situation by Lhe: 
introduction of rationing? 

!'he Honourable Sir "wala Prasad Srtvastava: (8) No reliahle' information is: 
available. " 

(b) The introduction of rationing is expected to bring about limitation of' 
demand, regular and equitubJe distribution, and ~  of pub\iIc confi--
dence, all ot which are likely to have a good effect on the generul sitUlltioo, ' 

INOBBASl!lD DBATH RAn IN CALCl1TTA AND OTHBB DIs'l'BIC'l'S OJ' BBNGAli .. 
289. -Sir .Abdul Halim GhuDAvi,:. (8) Will the Honourabl. . the }'ood 

Kember be pleased to state the daily average number of deaths taking plac. 
in the whole of Bengal, district by district, and in Calcutta? 

(b) Was any statement supplied by the Central Government to Mr. Amery, 
Secretary of State for India, regarding the death rate, on the basis of which the 
Secretary of State for India, recently made a statement in the House of Com-
mona to ~  effect that 1,000 deaths were occurring in 8 week in the whole of 
Bengal? 

(c) How far does Mr. Amery's st,atement tally with facts? 
The Honourable Sir Iwala PraIacl Srivastava: (a) The Honourable Mem-

ber's attention is iuvited to t,he reply given to part (a) of starred question No. 
]40, asked by Mr. K. C. Neogy on 18th November, 1948. 

(b) and (c). No, Sir; but information was supplied to the Secretary of State 
for India, 011 the basis of which he replied to tl question in Parliament on Octo-
ber 28th, in the following tenns:-

"It is estimated thl\t between August 15th nnd· October 16th about 8,000 
persons have died in Calcutta from causes directly or indirectly due to ~ 
nutrition. No reliable figure.,; are 8vailable for the districts bui conditions in 
South East and South West Bengal are, I fear, worse than in Calcutta." 

,DEVELOPMBNT OJ' CINCHONA CULTIVATION IN INDIA.. 

1'l0. -Sir .Abdul Halim\ ~ (a) Will. the Secretary for 'Education, 
Health and Lands be pleased to state if Government have· taken any action OD 
the report of Mr. A. Wilson, Deputy Director of Agriculture, Cinchona, GOY. 
ernment of Madras, regarding development of cinchona. cultivation in the 
country? 

(b) Why have not Government so far extended, on the basis of Mr. WilBOD·s 
report, the cultivation of cinchona bark to 8 larger area, thereby oV8l'COmin, 
the shortage of quinine 8S also checking the rise in the price'. of this drug? 

(c) HfIove Government received representations from several Iddian phar-
maceutical concerns, desiring to cultivate cinchona in India. and do they intend 
giving proper (acilitiel to these concerns? If not, why not? 
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(d) Why have not the .Indian m4Dluiacturers been given any luppliea ef 

'tluir(ne for the ~~ of injectibles and. ~  medicinal preparations? 
Mr. I. D. '!)loa: (Il) to (d). I would 1O"..te the Honourable Member's· 

~  to the reply just given by me to the Honourable Mr. K. C. ~ . 
question No. 261. -

DBVIII.OPHBNT 01' CmOJl01U. CuLTIVATION IN INDIA.. 
971. ·SIr Abdul BalIm QJlunavi.:_ (a) Will the Secretary for Education, 

Health and Lands please state if Government intend helping the pharmaceu-
tical and chemical' industries of the country by Kl'anting facilitiel for cultin-
tion of cinchona? If not, why not?' . 

(b) What measures do Government propose, to undertake to brill, doWn UI 
':,rice of ~ , ... 

(c) What steps do Government propoae to undertake. for the sake of public 
JbeRlth, to check the adulteration of quinine? , 

(d) Why have Government raised the priCE. of qUinine' from Rs. IS to 
Be: 46fS/- per lb. while the cost of production of quinine is only Rs. 9 per 1b. 
as stated by the Drugs Enquiry Committee? 

1Ir. 1. D. TyIoD: (a) The grant of land for the cultiVAtion of cincgona iu 
~  Provinces is a matter for Provincial Governments. The Government -of. 
India will tlxllmille any application for the grant of land in centrally adminis-
tered areas which may be received. . 

(b) Reference is invited to the reply ~  to part (g) of-Mr. K. C. Neogy's 
starred question No. 261 answered to·day. . 

(c) The Rules to be made under the Drugt> Act, 1940, will enable aetion 
_ to be taken to cheek adulteration of quinine. 

(d) 'rhe Government of India have not raised the price of quinine Bold by 
them from the central reserve to Rs. 45·8·0. ~ preRent ~ at which stocks 
from the centrnl reserve are ~  is RR. 25·8·0. 

UNSTARHED ~  AND ANSWERS. 
KlilROSENE SCAROl'rY IN M.D. 

34. Ral Bahadur Seth Bhagchand Bonl: Will the Honourable Member fop 
Industrias And Civil Supplies be pleased to state: 

(a) if it ~ 0. fact that there is an acute scarcity of kerosene in Ajmer Ilnd 
It. has become difficult for the poor people to purchase kerosene even in the 
slrlllllest qUllntity; 

(b) if it iN, a fact that retailers refuse to sell kerosene for more than half 
an am:a to one individual at a time and that, too, after a long waiting in queues: 
and 

(c) whethE"r the Honourable Member proposes to enquire into these conditions 
and consider the advisabilit:}' of increafiing supplies of kerosene for the civil 
population in Ajmer? 

The Honourable Sir )I. AllmJ. Huque, (8) No specific complaints have been 
received by Government from Ajmer-Merwara. • 

(b) and (c). }jnquiries are. being made and such remedial measures as 
may I:ie necessary and are possihle will be taken. ' 

TIU,DB UNIONS SUPPUBD WITH GOVlllRNMBNT PUBLIOATIONS, lIITO. 

sa. JIl. Muhammad Ashar AU': Will the Honourable Member for Labour 
please state; 

(a) tho nDmes of the Trade Unions, both registered and unregisteroo, 
separately. whose objects are not confined to one province; 

(b)' ~ Ilames of the Trade Unions, both registered and unregistered, 
stlpJrately. who are supplied otl\c·inl publications tree of oost; 

(e) the names of the Trade Unions, both registered and unregistp.red. 
separately, who were invited to talfe part in the Tripartite Labour Conference 
and Committees; and ,- • 

(d) the reasons for the differential treatment, if any. in the ~ matters 
referred to in part. (b) and (o)?, 
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The !lOIlO1Ir&ble Dr·. B. K. Am1*lkar: (a) A list of registered trade unions, 

whose objects are not confined to one province, oompiled from mllteriais 7adil,. . 
. available is attached. Particulars regarding unregistered "trade unions are not 
available. . , 
. (b) I presuDle· ~ Honourable Member is referring only -W \Ulioll8 whosl! 

~ are not confined to one province.. . 
Copies of . certain bulletins, anuual reports, etc., have been furnished free 

of cost, on request, to the two All-India Associations of workers, namely the 
All-India Trade Union Congress and the Indian Federation of Labour. No Qffi-
cial publication is suppHed freeo£ cost to any individual ~ union as such. 

(c), The constitution o£ the Tripartite Labour Conference and the StandinR 
Labour Committee ·pro,·ides fol' the Domination of workers' representatives in 
the following manner: 

(i) For the LaMur ~ , 
11 representatives of employees, of whoJii 4 will be nomiDuted uJ GOTp.rn-

ment in agreement with t·he All-India Trade Union Con{P.'ess,. ·4 Will be nomi· 
nated by Government in agreement with the Indian Federation ()f Labour; and 
8 will be ~  by Government 8S representatives of other employees' 
interests. 

(ii) For the ~  Labour Committee-. . 
5 representatives of ~  4 of whom ~  be ~  by the 

Labour Member in agreement With the two All-India· ASSOCiations of workers 
I\1ld t.he fift.h ~  independently by the Labour Mcmbtlr. 

·The nominations to the Conference and the Committees have been in accord-
anct: with their constitution Bnd there bas been no question of any differen-
tial treatment ·between different unions. 

(d) It will be clear from the replies to (b) and (c) that no difterent\al trt:at-
ment hilS in fact occurred. . 

Central" Traqll Union Tegilured in tAe 'IIC1rioll, p1o..nne", 
['Tinting Pf'ellel. .. 

-1. Government. of India Press Worker. Union: 
~ . . 

2. Indian Met'chants Navy Officers Auociation, Bombay • 
• 'fjB-elianeouB. 

3. The All· India Telegraph Line Staff Union, Lahore. 
4. The Indian Sugal' Industry Employees Alaociation, Luck now. 
5. Indian Sugar MilL. Auociat.ion, Oaleut.ta.· . 
6. Indian Jute Mill. Association, Calcutta. 
7. Imperial Bank··of India, Indian 'Staff Auociation, Calcut.t.a. 
8. Central Council of Tobacco Manufacturing Worken. Union. 
9. AII·India Telegraph Workmen's Union, Lahore. 
10. The· Indian Southern Provinces Sugar Marketing Board, Madral. 

RQil1DQy and TTmuPOTt. . . 
11. N. WI. RI)'. Junior Clerks ABaociation. 
12. Bengal ABsam Rail Road Worken' Union. 
13. Auam BeDl(aI RI,. Employ... AlIOCiaWon. 
14. E. I. Railway Employee. AasociatiOll, Calcutta. 
15. Benll:al Bnd ABsam Railway Employees A.uociation. 
16. n. N. R. EmployeeB Union, Calcut.ta. . 
17. B. N. Rly. Indian Labour Union, Kharagpur. 
18. N. W. Rly. Employee. Union. Karachi. 

19. G. r. P. Raih,aymen'. Union, Bombay. 
aD. G. I. P. Railway Accounts Sta! Union, Bombay. 
21. B.. B. a: C. r. Railway Employee. A.uociation, .Ahmedatikd. 
22. B.. B. &: C. I. Railwaymen'. Union, Bombay. 
23. National Union of RailwaymElft of India a: Burma Bombay. 
M. H. B. A: C. r. Railway Employees Union. Bombay.' 
25. O. T. P. Railway Cont.racton A: Licenced ('_Ii .. Union BbDlllwal 

"'26. N. W. Railway Acroun"" Union, Labore. ,. 
n. N. W. Railway Union, Labore. 
28. E. I. Railwaymen's Union. Lucknow. 
29. Railwav Workera Auociat.ion. Morada.bad. 
30. 11:. I. Railway Guard.' AuOcfatioD, Lucknow. 
31. Railwa)" Workmen'. UniOD of India, AllahabH. 
32. R. N. Railwaymen'. A_iation, Oorakbpur. 
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33. E. B. Railwav Worken' Union. 
~ Auadation of Aocountantl; E. 1.. Railway . 
3,). Auociation of Accountants, N. W. Railway, Lahore. 
!6. All·lndia Railway Mechanical Workers' Federal Union, lAhore; 
37'-Delhi.C30niptt BWI Service Union, Sonipat. 
38. Ittehad Motor Union, Panipat. 
39. N. W. Railway Guards Association, Lahore. . 
40. Federated Union of the N. w.. Railway Worken, Lahore. 

, 41. Union of the E. I. Railway Ticket Checking Btlff, Ca1cutta. 
42. E. I. Railway Joint 'Handa Union, H06ghly. 
fI3. All·India Railwaymen's Union, Nagpur. 
44. United Union of N. W. R. Workers, Lahore-. 
45. Delhi·Garmukte8ar Motor AllIOCiat,ion. 
46. East "Indian Railway Muslim Employees AllOCiation, Lucknow. 
47. S. B. Light Railway Employees Union, Baharanpur. 
48. B. N. W. Railway Workers ASlOCiation, G'orakhpur. 
49. E. I. Railway Workers Aliociation, Cafcutta. 
SO. The Maclraa nnd Southern Mahrattl Railway Employee.' Unio;'! •. Perambur, 
51. The Bouth Indian Railway Labour Union, Golden Rock, Tricbinopoly. 
52. The South Indian Railway ~  Auociation, Villupurall. 

• 53. The AU·India Railwaymen's ~ Mylapore, Madrn. 

Madra •. 

POINT OF ORDER' RE MOTION PROPOSING MM ~ 
OF FORMAL ADDRESS TO H. E. THE GOVERNOR GENERAL. 

Mr. Sa.m1 Venca\&Chelam Ohetty (Madras: Indian Commerce): Sir, I desire· 
to raise a pOint of order in respeut of a request I made to you to permit me 
II . to make a motion under S. O. 74. Under that Standing Order, BOO.. the Ass.embly is competent to send a communicatioll to the Gov-
ernor Genel'al . . . . . 

. Mr. bal4ellt(The Honourable Sir Abdur Rahim): '{'he Honourable Member 
wants to raise It point of order, will ht', mention the point of order? . 

1If. Simi V8Ilcatachelam Chetty: The point of order iR this: 1 am coming 
to it. A communication can be made by means of a formal address. To this 
I received a reply from the Secretary that you, Sir, have decided tJiat the motion 
which I am raising is vue which dealR with matters of general public interest 
and that it 'Would not, therefore, be allowed unless the Honourable Member 
incharge of the particular "ubject gives his consent; R.ud you have also further 
informed me that the Honourable the I.eader of the House who, vou think, 
is the Member concemed with this subject, h86 not given his coftsent. My 
submission is this, that so fllr as communications to His Excellency the Gov-
emor General are concerned, it may comprise all subjects which are of 'general 
interest and nlso subjects which are of particular interest which can only be 
represented to His Excellen:'y . . . ., . 

Mr. PreIldot (The Honourable Sir' Abdur Rahim): Under' what rule or 
Standing Order does the Honourable Member "'ish to present his address or 
rather ~  make a motion to that effect. 

:Mr. Sami Vencatachelam Chett)': Uilder Standing Order 74. 

,

111', PnIldot (The Honourable Sir Abdur Hahim): It onl:v provides the 
maohinery for communication, once the motion is made, and passed. The 
Standing Order only says that communications from the Assembly to the Gov· 

. emor General shall be made by fe·rma1- address aft,er motion made and ~ 
, in the Assemblv. But the question is ho,,· is the motion to be made? 

1If. Sami Vellcatachelam Chatty: The motion !f, to be mride under Rule 24.', 
which ~ exdudell thiR kind of m()tion from the rQles incidental to orili-
Dary moti\)ns. I am not 1\ lawyer, Sir, but yet , . . . . 

1Ir. PreIId8llt (The Honourable Bir Abdur Rahim): This has been consider-
ed before? • 

III. Baml VellO&\achelam Chetty: If you will pemlit me, I will refer to ollly 
two installcea before. Om ... was in respect of a motion mad!! by Mr. V. J. Patel 
to the then President, Sir Frpderick Whyte, that the ,ittings of the Assembly 
might be postponed to a later date to enable the election of the President for 
tbe next Se9foioll. It waR ruled Ollt by Sir Frederick Whyte, not ~ the grouncI . . 
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that it <lid ('orne or did not come within the mlsehief of Rule 24A, but he jeema 
to have tlikell the limited view that this Standing Order CQn be invokld in 
respect of a difference of opinion between the two HouseR, in re!!pect of any 
legislaHon agreed to by or,e HOlJSe. The tlec0nd ir·st,&nci was when Rao 
Bahadur T. Rangnchariar made a motion when ('ertificate of the salt tax was 
announced in the Assembly. that the Assembly make a representation toO His 
Excellenry the Governor General that the Boutle noes riot approve of the 
certification prooedurf'. Both these cases are not relevant t.o my ~  

Mr. PruldelLt ('fhe HOlll>urable Sir Abdur Rahim): How has the Honourable 
Member made out his case with reference to 24A? 

Mr. Saml Vencat&chelam Ohetty: With regard to Rule. 24A, it says expreSB· 
ly, .. Sa:ve in 80 far 8S is otherwise provided· by these rules or in any case 1D 
which a communication is to be made to the Governor Gelleral under any 
provision of the Act, of the Governr'hent of India Act etc., . .~ the rulea goy. 
erning the moving of a res"lution or motion apply. 'rherefore, my submission 
is that in so far as eommunications ~  Standing Order 74 Bre ~  
these o.re not the l'ules whil'h govern my ea!!t'. But it may be said whether it 
would be rellsonahl.e toO suppose that there is no rule governing procedure of 
this sort . , 

111'. President (The HOll'Jurable Sir Abdur Rahim): Rull' 24A does govern 
all motions not otherwise provided for. 

Mr. Saml Vencalachelam Ohetty: By giving J!le an Atlant,ic Charter, so far 
&s the rules are concerned . . . . . . 

JIr. President (The HOllourubltl Bir Abdur Rahim): Ver.y well; the Honour· 
able Member's contention is that Rule 24A does not apply to tlal motion 
.which was sought to be m",de by him; but I do not know of any other rule 
which would allow such a motion to be made. This is a matter of general public 
interest-there is no doubt ahout that; and therefore I think it· is clear thlit the 

. Honourable Member must cotnply with Rule 24A, and since the Government 
Member has refused hi!:' consent to t.his motion being IJloved. ~ motion could 
Dot be allowed. . . . 

ELECTION OF MEMBERS TO THE DELHI UNIVERSITY COURT. 
JIr. Pruident (The Honourable Sir Abdur Rahim): I hove to inform the 

Assembly that the following further four members have heen Alected to the 
C.ourt of the University of Delhi: 

(1) Nawabzada Muhammad Liaquat Ali Khan, 
(2) Raja Bahadur Kushalpal Singh, 
(3) Mr. Ksilash Hihari l,all, 
(4) Nawab Siddique Ali Khan. 

M ~  LAID ON THE TABLE. 
"lhe BoDOllrable. Sir .Jeremy BatlJDlJI. (Fi11ancp Member): Sir. I lay on the 

table R copy* of each of:· . 
(1) Appropriation Accounts (Civil) 1941-42.and Audit Report. 1948. 
(2) Commercial Appendix to above. 
(3) Finance Accounts 1941·42 Bnd Audit Report, 1943. , 
(4) Appropriation ACCOullts (Railways) 1941·42. Parts I and II . 

.. (5) Capital Statt!ments, Balance sheets, etc., of State Railways, 1941-42. 
(6) Balance sheets of Railway (lOIlieries and statements of all in 1!000ts "t 

coal, 1941-42. 
, (7) Railway Audit Report; 1948. . . 

(8) Appropriation Accounts (Defence Semces) 1941·.fg. 
(9) Commercial Appendix to above. 
(10) Audit Report, Defence Seniee., 1943. 
(11.) Appropriation Accounts (P. and T.) 1941-42, aDd Audit Report, 1941. 

-Not included in theM Debatel, but copillll han ..... pJae.d ill J.h. Librar1 of tile 
Ko_EIi. of D. 
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~  Corrections to Appropriation Accounts (Civil) 1941-42 and Audit Repon 
1943. 
(18) Correctio1is to RailwH.:: Audit Report. 1943. 
(14) Correction to Commercial .Appendix to the Appropriation Accounts 

(Civil) 1941·42, and the Audit Beport, 1948. . 
• (15) Corrections to Appropriation Acrounts (Hailways), 1941-42. 
(16) Corrections to the Capital Statements, etc.. of State Hailways for 

1941-42. 

THE INDIAN TEA OONTUOI .. ("SECOND AMENDMENT) BII..I... 
The Honourable Sir II. Alliul Huque (Commerce Member): Sir, I move: 
. "That the Billf.rther to amend the Indian Tea Control Act, 1938, be taken into coali-
deration." 
I do not think I need tak\3 very much time of the HOUSEl except that I should 

explain that this ~ Bill cOllQistl!l of only a few claUlol('s: 1'he first clause i. with reference to ~  amenities in the shape of slOaU gifts of parcE'ls of 
tea. which are sent to troops under the auspices of the Ditectol'flte of Welfare 
·and Amenities, G. H. Q. But, as the law stands, strictly speaking, it is only 
the Red Cross which may be permitted to send this E'Xport quota. We thought 
that it was better to regularise this by changing the law. ~  Red Cross. I 
may 'say, is mainly concerned 'with the sick, ~ and prisoners of war, 
but q:uite apart from the sick, wounded Ilnd prisoners of war, there are many 
troops abro"d who occasionally will undoubtedly appl't'ciate a ~ gift even 
in the shape of a ~  quantity of tea. That is why ~ wiRh to introduce this 
clause and 'J)othing more than that. So far as sub-section (5) of section 17 
is concedted, there is power in Government to direct the Licensing Committee 
to postpone t,he issuE' of spel'ial export licenl!es us there is a similar power in 
the Central Government to authorise the Indian Tea I .. icp.m:ing Committee to 
grant ~ in the case of general licenses. ~  there is no !luch power 
to direct it to refuse such &y>e:eiI11 export licenses, as it cun do in the ('nae of 
general licenses. We thought that ill the cllse of both ~  licenses the law 
should be exactly the snme alld that is why thi", amending Bill is brought in, 
moking the necessary provision for that. The next clause is reallr to make 
'the intent.ion clear. By alII uuforhllJRte mistake, a8 it sbmrl!'l, H .. is only the 
land which was VI anted on the 31st Man'h, 1943, which cal1"'get the benefit 
. of the sect.ion. But the intention was that not merelv areas' whirh were 10 
existence on the 31st Murch, 1938, but all arells which were· under tea. but 
. lying fallow between 3]st March, 1931, and 31st March, lQ33, should also be 
brought in and receive the ·benefit. When once tea. is not planted, it remains 
fallow, for about two Y<;lurs before it, can he re"planted Ilgain. So, in ordet> to 
make it apply t.a land which was 011 cultivation on the 31st March, 1931, but 
left fallow with a view to h'-cultivate it. this Bill makes provision. to include 
all such land. So far as hection 88 is concemert, I drBw the attention of the 
House to the amendment which was made in section 12, sub-section (4). ~ 
tion 12, sub-section (4) says:-
. "No tea or tea seed shall be taken by land, lea or air out of British India to any place 
in India other than the State. of Travanoore, ~  Cochin, Tripura and'"1\[andi, unle .. 
cQvered by a permit i.ued by or on behalf of t.he Committee," . 
The object is to guard the smuggling of tea, and it was found when there 

was that provision. there is no provision for the breach of the law and we want 
to make Ii penal provision for a breach of the provisions of sub-section (4) .of 
section ,12. -'!'hat is ull. I have got to say on the Bill. There are three amend-
ments which have been givt'll notire of by my Honourable friend, Mr. Abdur 
Rasheed Chaudhury .. First of all, they are not in time, but I may explain, •• 
regards his first amendment, t·hat the words "or any organisation" have been 
intrOduced with 8 \fiew to regularise small amenities sent to troops abroad. 
As regards the ~  amendment. I think he ruay leave the drafting matter 
to the Legislative Department...- As regards the third, it iii ~  again .. nep-
tive provision-the omissiOll of the word!! "the general or" will make the Jaw 
,till worse. That ill 811 I have to say. I mOve. • 
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1Ir. PreIlcI_t (The Honourable _Sir Abdur Rabim): Motion moved: 
"That the Bill further &0 ameJIII the InJian Tea Control Act, 1938, be taken in" COMi-

deration.·' . - • I. 
'IIr .. ~  JtuhHd ~  (Assam: M~  I have got one or 

two poInts In doubt, and that. 18 why i would· like to spt'ak. .Amendments were 
made in 1942 and 1948, in working some of whiqh the small ttlll aardcn WIlS. 
placed at a' d.issd,rantage. As regards presents to troops I .am °in perff'ct 
sY!l1pathy, bur. I only want to make this eleal·. If in the Bill it. had been 
s81d, Red Cross or some other philanthropic institutiori, or Roine such thing. the 
matter would ~  been cleur ~  there would have been no objection. .There 
~ . be ('onfu81011 in working if you have. the words '''nny organisution". Take, 
for Instance, the .. Liptons ~  Brooke Bonds. They may wish to send !.larcelR 
. to the tr<;>ops. How much will they send without Bny control on t·hc part-
of the Director of the LicP,Jlsing Committee? 'l'his point needs to be m&de 

~  . ~ th.e b?st ~  would have been to have .the words, "any such philan-
thropiC . institution . That ~ have made it clear. '. . 

The ~  Sir M. AJtml Hut.i.ue: May I interrupt my Honoura.Ple 
friend? There are two restrictive provisions as against that. The first restrictive 
provision is. whether it is B philanthropic organisat.ion or the Red Cross, it muse 
be. within thtl quota prescribed under an executive order by the Central Govern-
ment. and ~  t;here must be the previous sanction of ~ Central Gov· 
ernment before anybody can be authorised. Therefore.·if my Honourable friend 
says, philanthropic organisation, the Central Government will have to consider' 
whether 'it ought to be permitted to do so or not. ~ did not make it purely 
official all the ground tha.t t.here may be an occRsion iii which 1\ non-bfticial may 
be permitted by Government. 

Mr. Abdar Jr,aIheed Ohtudhuzy: I have heard. the arguments ~  forward 
by the Honourable the Commerce Member and I think 1 am aln:ost .satisfied 
with what he hus said. But in order that there may be no confUSion In work-
ing, it would have been better, according to ~  if some such words as "Red 
Cross or some such illstitution or some philAllthropic institution," could have 
been inserted here instead of leaving it a8 "allY organisation". That is my view. 
But if the Honourable the Commerce Member thinks that the purpose will ~ 
served without putting in those words I am agreeable. I do not see Rny reason 
to move llny of my amendments RS the most objectionable part has been met. 
I agree to the motion. . 

IIr. PreSident (The Honourable Sir Abdur Rahim): The question .is: 
"That the Bill furth'!r to amend the Indian Tea Control Act, 1938, be taken mto conlll: 

. (:eJ'ation ... 
The motion WIlS adopted. 
Clauses 2, 8, 4 and 5 were added to the Bill. 
Clause 1 was added to the Bill. I 
The Title and the Preamble were added to the Bill. 
The H01IOurable Sir M • .A1111I1 Jhqlle: Sir, I move that the Bill be 

passed. 
I have nothhig more to SAy except one sentence, that as a.. lawyer every·· .• 

bod:v knows that the term "philanthropic" in legal language might be just the-
opposite of "philan·thropic". That is why I did not do it. I move. 

Mr. PreBlden' (The Honourable Sir Abaur Rahim): The quest.ion is: 
"That the Bill be paged." 
The motion was ~ 

THE INDIAN COMPANIES (AMENDMENT) BII,L. 
'!be Boao1II'able IIr .~ .ADI1Il Haque (Member for ~  Sir, T 

move: 
"That the Bill further to amend the Indian Companiea Act, 1913. hI! taken into conli· 

derat.ion. I I 

The poeition of the banks under the law WAS su('h that a certain re.tsion in 
Fol'Ul F of the Schedule was necessary in 1937. It haR been the practice alr·._ 
.-Iong, not only here but elsewhere. thAt bad and doubtful debts. in regard to 
which the.Auditol'l Are satistled that adequate provision haR been' made elaawhcN. 
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were I\pt specifically mentioned: That· has been actually the existing law in 
India .from 1927.. When the law was changed, this waanot specifically 
.amended and it '\88 thought that a change in the form will do. That change 
took place in 1937 but a recent judgment of the Bombay High  Court said ~  
.that notification by executive order is beyond the power of the Government of 
~  under its rule-making power. It is only with a view to bring this law 
mto line with the. actual working practice, as it has been existing in this country 
,.ince-1927, as also the conditiolls in England, that I have brought in this Bill 
to amend the law as it stands. It ia a purely formal matter. '-It has been the 
flxisting law, except that in 1987 it was done by notification, which has now 
"een decided by the Bomb.ay High Court flo be ultra f1ir6'. Therefore, the' law 
requires to be amended. Consequential amendments have also been made in 
,one or two other sections. That is why this Bill has been brought up. I move 
that the Bill, be taken into consideration.. '. ' 
• Mr. PNI1dent (The Honourable.. Sir A\>dur Rahim): The ~  is: 
"That the Bill further to amend the Indian Companies Act. 1913, be taken into con.i· 

o4Ifrat.ion. ' , 

The motion WBS adopted. . 
Clauses 2, 3, 4 aod IS were added to the Bill. 
Clause 1 was added to the BUl. 
The Title and the Preamble were added to the Bill. 
fte JloDo1Uab1e SIr •• AlIluJ. Buque: Sir, I move that the BiU be paRSed. 
lIr. PreIldent. (The !lJ>npurable Sir Abdur Rahim)' The question is: 
'''That t.he Bill be puled." . 
The ~ ~ was adopted. 

THE CENTRAL EXCISE BILL. 
'1'be mmoarable Sir leremy ltIllman (Financp. Member): Sir, I move: 
"That the Bill to consolidate and amend the Law relat.ing to central duties of excise 

:tie referred to a Select. Committee consisting 'of t.he Honourable Sir ~  Roy, ~ . 
<Muhammad Hu.sain Choudhury. Mr. Muhammad Nauman, Mr. HoolelObhoy A. LalIJee, 
Mr. Kailaah Dihari Lall, Mr. T. Chapman. Mortimer, . Mr. H. G,rHnfleld and the )lover 
with instructions to report on the opening day of the next SeulDn of the ASlembll and 
·t.h"t t.he number of members whoae preaence ahall be' neceuary to constitute a meetlOg of 
:the Committee shaD be five." -
Sir, the character and object of this Bill are fully explained in the State-

rnent of Objects ~ RflQsons and I shall detain the House only for a few 
minutes with a few further observations. 
For many years, the Government of India's only revenue from the con-

:8umption ''Of goods produced within the country was derived from salt and the 
rate of the tax "Was .periodirally varied in accordance with budgetary require-
ments. In 1917, an excise W8S laid on motor spirit. in order to restrict civil 
o(}onsumption of petrol, but W9,S later retained for revenue purposes and in 1922 
8 similar duty was imposed on kerosene. In 1980, a duty of excise equal to 
. the customs duty wus imposed on silver. 1934 88W the imposition of excises 
.on sugar,' on matches and on iron and steel· and these were followed in 1941 by 
'an excise OJ) tyres and, last year, by excises on tobacco and vegetable product .. 
There being till now no general excise law such a8 we pOtlsess in regard to 

·Customs, each of these imposts had perforce to be constituted by' a separate, 
self-contained Act, giving power to attract provisions from the Sea Customs 
A.ct where necessary, ond supplemented in each case by B set of Rules for 
carrying into effect the purposes of the Act: and to these there had presently 
to be added a group of rules providing for the refund of duty on certain exports. 
The Central excise machinery has thus undergone considerable expansion in 
recent years and the time has now arrived when, in the interests of public con-
venience and administrative efficiency, both the law and tlle reltUlations 
,.ahould 'be consolidated and 8rranRed in It, comprehensive Central Ext-ise Code. 
The inclusion of the salt laws in the propoAed consolidation follows 10Ri'cally 

lrom the nature of the tax. ),(omover, certain excise operations, particularly 
'those affecting tobacco, are conducted in mofusail areas, to which a Clumber IIf 
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the machinery provisions of the salt laws dre bt;!tter adapted than the similar 
provisions of the Sea Customs Act t,.) which we hQ'Ye hitherto had recoJrse •• 

Each of the several taxing systems covered by the proposed cons6lidation 
was adapted to the particular features of the commodity to wbjch it related 
and. since the circumstances in which ~  commodities .re produced vary 
coDsic:lerabl" it follows that there are material differences between the severa! 
systems; and these variations are reflected 'in the respective Acts. The pur-
pose of consolidation is, of course, to provide a measure which will embrace all 
the subjects ciealt with by the individ.ual enactments. It follows thlit certain 
proviSions of the ~  measure which previously dpplied only to parti-
Clilar subjects will, following its enactment, be -applicable, or susoeptible of 
application, to the whole field. For example, the provisiolls of Chapters III 
and IV, of thill ~  now appear only in the salt laws and, where similar provi-
sions were necesQary in regard to Central excilles, they were attmc.ted from the 
Soo Customs Act. Those in Chdpter III dosely resemble kindred provisions in 
the provincial excise laws and are clearly desirable features of any compre-
hensive law for the administration of Central excises and are accordingly gi\oen 
general application. Those in Cha.pter IV on the othe.l hand, while necessary 
for the security of certain excises, are not required for all and power has, 
therefore, been taken to exempt from the operation of this chapter excisable 
goods in regard to which the provisions would not bo necessary. CertaiP 
provisions which are .relatable only to salt have been included in a separate 
Chapter. F.or the rest, with the exception of a small addition made to the rule-
making powers, the Bill is simpJy a consolidation measure and -the sources 
from which the various. provisions al1l drRwn have been indicated .in the notes 
on clauses. I need not, therefore. take up the time of the House 'lith furf·her 
explanation. 

Sir, I move. 
Mr. Prellden' (The Honourable Sir Abdur Rahim): The question m: 

"That the Bill to conaolidate and amend the Law relating to central duties of eKciM 
be referred to a Select Committee consisting of the Honourable Sir AlOka Roy, Mr. 
Kuhammad Huuain -Choudhury. Mr. Muhammad N:aWDan, ·Mr. Hooseinbhoy A. LallJee, 
Mr. Kailash Bihari Lall, Mr. T. Chapman.Mortimer, Mr. H. Greenfield and the Mover 
with instructione to report on the opening day of the next Beuion of the A.llllmbl, and 

~ tile number of membere whoae preeence shall be neceell8ry to constitute a meeting of 
the Committee ehall be fift." 

The motion was adopt.ed . 

. THE HINDU CODE, PART'l (IN'J'ESTATE SUCCESSION). 
'l'he JloDourable Sir .AIoka Boy (LBw Member): t:4ir, 1 ~.  

"That tbe Bill to amend and codify the Hindu Law relating to inteat.at.e IIlcC8uion, &I 
report;ed by the Joint Lommitt.lll, ~ cuculated for the purpoae of eliciting opinion ther_ 
la,. the lit Jone, 1944." 

HOllourable Members will have observed that in the concluding paragr.ph 
of iheir report the Joint Committee have expressed the' opinion that the Bill 
has been so altered as to require republication. An expression of opinion in thil 
8enae by a Joint or Select Committee has commonly been taken to convtly a 
recommendation to the Member in charge that his next motion should be for 
circulation or re-circulation as the case ma:v be and not for oonsideration. I 
have D'O hesitation. in accepting the ~  and I move, Sir, for circu-
latioJl. I may obsene that although the Bill was circulated by executivfI 
order, there has beeo no circulation within the meanin'g of our Standing 
Orders. 

The report of 'the Joint Committee shows that the Committee have made 
certain important changes in the Bill. and in my view the changes made render 
it imperati\'e that the interested public should have a further opportunity of 
expressing their opinion before the Bill, as reported by the Joint Committee, iI 
faken into consideration. . 

Sir, I need DOt now deal with the changes in any 'detail, J>ut I should .. y' . 
that the changes made by the Joint Committee by no means exhaust the cale 
for . ~ . for I find it impoaaible to ~ the contention forcibly 
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~  icl the course of the debate on the motion for refetenoe to a Joint Com-
mittee that particularly in the Province of Bengal interested partiEos had no$ 
had an adequate opportunity of expressing their views in response to. the 
original circulation ~  the Bill and that the original publication was inadequate. 
In my view this is emphatically a measure with which we should not proceed 
without the fullest consultation with public opinion. 

Pandlt ~  Kama IIaltra (Presidency Division: Non·Muhmnmadan 
Rural) : Will the Honourable Member kindly see that it is done more effect-
·ively this time? . 

The Honourable Sir laoka Boy: Certainly. 
There is another recotnmendation of the .Joint Committee· to which I should 

~ . The Committee have said: 
"We think that. &tePI ahould be taken Co reluecitate the Hindu Law' Commit.tee aad to 

encourage t.he formulation and enactment· of the remaining parts of the projected Code ill 
the interval which is to elapae tiefore the preaent Bill, when paaaed, comes into force. 
It way .well·be found that the preaent Bill requires, before it ia allowed to came into opera· 
tum, re-adju8tment and amendment in the light of decision. taken in connection wit.h other 
branches of the Hindu law." . 

This is Jin important recommendation and at the present stage l' need say 
no more than that it is engaging my earnest ~ . 

Sir, I cannot conclude without paying a tribute to the Honourable Sir 
Sultan Ahmed and the Members of the Joint Committee for the painstaking 
cure and patience with ~  they dealt with this difficult and complicated 
piece of legislation .. 

Sir, I move. 
JIr. Prtsldent (The Honourable Sir Abdur Rahim): Motion moved: 

"That ·the Bill to amend and codify the Hindu LAW relating to intestate lucceslion, U 
reported by the Joint Committee, be circulated for tbe purpoae. of eliciting opinion thereon 
by the 1&t .Tune, 1944." _ 

... Ill. Lalchand Kavalrat ("Sind: Non·Muhammadan Rurll'l): Sir, no one need 
be afraid that I am going to make a long speech on this motion. All I wish to 
say is that from the Hindu pomt of view this .mens·ure is very important. This 
Bill was considered at great length in the Joint Committee und I am glad to 
say that our Honourable friend Sir Sultan Ahmed becaole in thc Committee a 
Hindu Pa'ndit. He gave us such a lelld that sometimes I was wondering if in 
his last three incarnations he was not a I1indu and perhllpsin the ne,ct birth 
II;lso he might become u Hindu because ~ has taken so ·much painl:! over this 
meaBure. This mea'sure is not without difficulties; it has very many difficulties. 
We took nearly one llIonth over this meusure and we also consulted several 
persons who are supposed to be very competent on Hindu law. We are Rctuall.v 
codifying the Hindu law and this is only the first stage. Therefore, we ha'Ve to 
be very careful. I find that there was n difference of opinion in the Joint 
Committee too and the very fact that there were so mlUlY minutes ~ . di88ent; 
shows clearly that the measure requires It great deal of ' labour to 'he spent over 
it from all points of view in order to make the law. suitable for aU the Hindus. 
I must say that it was very wise ~  part of the Joint Committee, to which 
the House is now agreeing. to re·circulate this measure. Bengal ~  Ol1e ·view 
and the· other parts· of India hold a different view. Therefore. it is very lle('ea-
sary that different provinces should be -fully consulted. 

Sir, I support the motion. 
Kr.Pl'lIldeDt (The Honourable Sir Abdur Rahim): T1le question is: 

"That the Bill to amend and codify tlte Hindu Law relating to inteltate luccee.ioll,U 
reported by the ·Joint ~  be circulated for the purpoae of eliciting opinion thereon 
by the lit .June, 1944." 

The motion was adopted. 

MOTION RE THE FOOD SITUATION-coftttl. 
Kr. PrIll4eM (The Honourable Sir Abdur Rahim): The ~ will now 

proceed with the' motion relating to the food situation. I take it that the &ime-
limit of ~ minutes will apply to the debate today. / -
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Mr. GoriD4 ~ ~  (Nagpur Division: Non.){uhommadan): Sir, I 

hope ~ be in the House' to represent the Food Department }efoIf, I 
finish my pre' . ary remarks. • 

TIle Bonoarable SIr 8ultaD .Ahmed (Leader of the Hou¥): I represent the 
Food Department. 

Mr. GOvIDd V. Dtlhm1lkh: The ::aonourable Member represents everybody . 
. Sir, there is a maxim in Sanskrit which says: Raja kaltuya karanam. 

Literally, it means that the king is the cause of the times, but it really.means 
that it Is the Government which is responsible for the times that exist in a 
country and there is no doubt that we are passing through terrible times. If 
the Government is the cause of all that happens in the country, good or bad, 
if the Government is such that certain terrible events are happening in the 
country, then it logically follows t.b4t that Government must be removed in 
order that those oircumstances which are existing in the country at a particular 
time may disappear and may give plaoe to another situation. Now, Sir, 
formerly there were two ways of changing the Government. The King use9 to 
abdicate and go to the forest . . .. ' 
, Mr. Prelident (The HODoura6le Sir Abdur Rahim): The HonourabJe Member 

must confine himself to the food situation. 'l'he H;onourable Member must .not 
deai with extraneous n;lattere. 

Mr. GoviDd V. Dtlbmukh: What I am saying is this. The Government are 
responfible for the situation that arises in a country. ~  the Government have 
created a situa'tion which is ruinous to the country, then that Government, had 
better give way to a better Government .. ' .. 

IIIr. PrUldent (The Honourable Sir Abdur Rahim): The Honourable Member 
bad better stick to the motion before the House. - II 

Mr. GoviDd V. De8hmukh: Well, Sir, this morning I asked the Honourable 
the Food Member to ascertain ~ situation as regards food in C. P. and Berar. 
He said that it was satisfactory and that the situation was being ascertained 
from time to time. I wish to tell the Govenlment that the situation in C. P 
and Berar is not·what it appears t.o be10 the Government. It was alleged tha. 

-the situation is satisfa'ctory. We were given c-ertain statistics last time. It 
.~ said thot the population of C. }J. nnd Berar WIIS one crore 68 lukhs 22 

thousand; thellverage quantity of rice, millet, etc., avtrilablefor ccinsumptiol' 
and seeds was said to be 83 lakhs 37 thousand a'nd the production for 194'·43 was 
given as 37 lakhs 80 thousand tons and the surplus WD'S sCJ.id to be 3 lakhs fJ7 
thousand. It would therefore appear to anYl>ody, if one were to go by statistics, 
that this was a surplus Province. Statistics are all right, hut the actual situation 
one fB'ces is this. In most of the districts, the villagers live on a piece of 
oil cake of the size of a biscuit, and A little piece of jaggery, tg.a£ is all. If 
thertl was surplus in the Proviace, where was the necesllity for the villagers tc 
lwe on such a frugal mesl a day in tlte villages which are the Actual producing 
centres for foodgrains. Cases of ftuch under.feeding are frequent. Why did 
this situation arise? Either there was no surplus, or if there was surplus, it 
became deficit. I have elicited by putting questions that on the basis that thia 
was a surplus' Province, the C. P. Government are exponing grain from this 
Province. First of all the Government have an idea that so much crop is likely 
to be ~ and they proceed on that basis. They hardly realise that by the 
time the gram actually cornea to the hands of the. grower, many things may 
happen and their calculations may go wrong resulting in disaster. They proceed 
on certain estimates which are not realised. They go on calculating Rnd conduct· 
ing their proceedings on those lines. We are ~ in C. P. and Berar what 
they call dry farming, As there is dry farming and no irrigation, the result is 
taat. a shower of rain which is wanted makes all the difference to the grower. 
If the grower does not get the shower, then the calculations about the crops by 
the Govemment do not materialise Rnd no crops reach the hands of the grower. 
It may also be the other way. If there is heavy shower, all the crops are 
destroyed. ,There also the calculations of the Govemment go wrong. In the' 
case of dry farming, a -shower· more or a shower leas makes all the difference in 
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tM Pr-'vince and the calcUlationlf of the Government go wron"g. But the Gov-
ernment proceed on the QSsumptiqn that this particular crop will reach the 
agriculturists. On that basis they starteJ:porting. By. putting questions, I have 
shown that foodgra\ns have been exported from C. P. and Berar. So far as 
this Province is concerned, apart ~  the fact that there are military contractore 
from other Provinces coming and purchasing, there is also the Local Government 
purchasing, and the third one is toe Central Government purchasing. Thus 
there are three purchasers of the foodgrains in my Province. The Local Gov-
ernment purchases for provincial reserve,. the Central Government purchases 
for its resenre and the third one is the military reserve. All these three different 
bodies proceed on different lines. The Provincial Government wants to have ,_ 
provincial reserve be.cause it thinks it must have a reserve in order to meet any 
eventuality that may occur. The military people have an idea as to how much 
they will require to build up their reserve. So, if the military people and the 
Central Government get their own reserves, wily should still ail iru\>ad be made 
into the provincial reser.ve. If your ratioRing scheme and other schemes are 
based on the theory that there should be sufficient produce in the Provinceio, 
t.hen and then alone rationing scheme or the scheme for prices will work properly. 
Neither the Central Government nor the militar.ydepartment has got. any 
business to make inroads into the provincial reserve and thereby increase the 
price of foodstuffs for the civilian populstioo or for others. I have also shown 
that this Department instead of making inroads on the Provincial Government .. 
should direct its energy to other departments. 

By putting questions, I have akeady pointed out that Lhe Central Govern-
meDt shoul. economise. For instance, I suggested that they should repatriate 
the Italian prisoners. I suggest that negotiations' should be carried on with 
y.is Majesty's Government to see that those Governments make sufficient provi-
Ilion for troops which come from different countrits. The problem of scarcity of ' 
food is sought to be tackled by two methods, firstly by procurement ~  secondl! 
by the "Grow more food campaign ": First of all there must be more food grown. 
otherwise you cannot procure food. 'It was said that the Govemment was giving 
Rs. 2 per acre 8S subsidy for bringing land which was under. cotton cultivation to 
jowar cultivation. Let me give an instRnce as to how this works out in C. r. As 
agricliltl!ris.t brings land which -was under cotton cultivation to jowar cultivation. 
T'lke for instance 50 a'Cres; according to the -Government calculation of subsidy. 
the agriculturist should really get Rs. 100 a8 subllidy; but he gets only Rs. 5 iu 
hand in crash and for the balance of Rs. 95 he is given a receipt saying that he 
contributed the same to Red Crosa fund. Is this kind of procedure for growing 
more food likely to appeal to any .agriculturist? You must see that the grower 
receives this amount which he is entitled to and it should not be taken from him 
unless it is voluntarily given in the fonn "f chafity to Red CroBs fund or some 
investment to bring down inflation. That is one instance which I have given. 

Let it not be forgotten when people talk of price control and think of 
arbitrarily fixing prices that for ~ cycle of 10 or 11 years the af1culturist has 
had to suffer. He went underground; there was depression. You may say that 
it was world. depression, but the cOllsequences were that the agricuiturlst had 
considerably to suffer .. Not only the crops failed but the prices went down. 
The result . ~ that the agriculturist who was already heavily indebted got stifl 
more heaVIly mto debt. Then, fortunately or 1!nfortunately, this war came in 
and ~ a result the prices went up. ~ everybody started complaining that 
the prICes of foodstuffs had gone up very hIgh and that the agriculturist was not 
entitled to the profits he was making. But these very gentlemen who complained 
had not, in those 10 or 11 years during which the agriculturist had suffered, 
started any relief fund for him. The Government did not start an" relief fund 
nor did any charitable institutions. And now when tbere is a chance' for the 
.agriculturist to wipe out his debt9,-":'he may be able to wipe out his debts if 
these prices continue for a long period,-there is a hue and crvthat there should 
be statutory price control. It may' be that I am a solitary voice in this House 
so far a'8 the price of agricultural proauce is concerned. but I am ~ to put 
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my view before this House. Sir, it has been said that the prices must be 
brought down. But what will be the result of ,that? If they bring dowp thfl· 
prices to·a considerably low level it will t:educe, as it has already reduce.d, the 
Btandard of living of the agriculturist. He is on the border-line of starvation and 
this is the time when he can meet tlie needs not only of his svsten8ncebut the 
needs of his children's education and his medical needs. And if just at this. 
time you bring down the hammer and reduce ilr ,. dehydrate" the prices he wm 
not know what to do. If you wish to maintain his standard of living you should 
help him with subsidy. They are thinking not only of bringing down the prioel 
but thinking that the grower is hoarding and they want an anti-hoarding drive. 
People who -talk in that way talk nonseDBe. The plight of the ordinary agricul-
turist who has no other means of livelihood except agriculture is not known and 
understood by many. Even Government· come down on him and watH- ~  
revenue in time. He has to ilispose of his grain, pay the moneylender from 
whom he has borrowed money, failure to pay whom will involve his field being 
auctioned; then there are his social needs. I am not talking of the big landlord 
but the ordinary agriculturist who has nothing else to.rely on. In my provin('.e 
Govemmeut agents are being sent to collect what they consider to be the surpluS'-
crop left with the agrjculturist. They do not tlt'ke the villagers into their confi· 
dence and .(}alculate what can be the surplus.' They have their own ideas abous 
it, and one of the Sub-divisional Officers who perhaps wants a. title or quick' 
promotion issued a: notice that tehsildars and revenue inspectors, etc., will go, 
and the surplus must be given to them. Is that the voluntary way of procure-
ment? If you wisp to procure, there are two ways. According to you it will be 
requisition and according to me it will be voluntary sllie. If you fix' a proper 
price that shall be an inducement to the cultivator to bring hitt produce to the 
market. If there is compulsion to -disgorge all that he possesses. you saall havs· 
difficulty to get all that you want. If. you proceed on the line that you shall' 
requisition the 'Surplus the difficulty is how you shall calculate the surplus. 
And if you fix the price  arbitra'rily how dp you expect the food to c9me into the· 
market? Therefore in fixing the prices you should take into consideration, al 
I said before, his various needs,. like sustenance, education of his children. 
medical needs, his needs like seed'S, etc., for the next year. Then I have already 
laid that particularly in my province where there is dry farming you must allow 
him to keep something by way of provision for failure of crops. Onl.v when you' 
do all this can you expect him to have a good .surplus and if you give him a good 
price I have not the least doubt that he will CODle forward and sell his grain. 
Mr. Preltdlllt (,:\,he Honourable Sir Abdur Rahim): The Honourable-' 

Member's time is up. _ 
Kr. GovtDd V. DelbmuJdL: I will finish in two minutes. Sir. 
Mr. Prukllllt (The Honourable Sir Abdur Rahim): I cannot allow the-

Honourable Member any more time. 
Mr. GoviDd V. Duhm,aJdl: These things should be taken into consideratioD' 

in fixing the prices. . 
Dr. S!r Zia 'Uddin .Ahmad (United Provinces Southern Dh'isions: Mulll\m-

manUBn Rurnl): Sir, I have given notice of 8 motion and as it is a very long: 
one I should like to read it in the manner ef Sir James Grigg. 1 beg to move: 
"This Assembly view. with great surpriile. . ... _ the control of Wice without COlI-

trolling the Btock. .  .  •  •  .  • origin and caueee of t.he food famine in Beng.l. 
men aJid women of young .ge. II •  • 

I do not like to waste the time, of the House by reading the whole thing: 
which is before you.·... . . 

This food problem is ~  a war effort. For the sucr.essflll pros('cution 
I of the war it is necessary that we must keep up the morale of civil 
P.X. population, and consequently it is necessary that this problem 

should be included in the programme of active work of toose who are devoting' 
their attention to wllr efforts. 

Sir, I first come to the speech of my Honourable friend, Mr. Hutchings. In 
hi. speech he laid down a dictum which ought to be the guidinjt principle of the . 
Food Department of the GovemmEint of India. He said, "Food is'1he common 
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property to which rich and poor hall equal share and equal right." I wish he 
would'judge the merit of each question by the dictum'which he himself has laid 
Gown. In .addition to this dictum, I would like to add one more for his guid· 
ance, and thatil "Corruption in food, is inexcusable and should be ~  
punished". I would also like to add, as a kind of rider or cOrollary, another 
proposition which was laid down by Sir Frederick James and that is "Wastage 
'Of food should be a criminal ·offence." Now, these are the three guiding 
pri!lciples by means of which we ought to ~  the policy of food depat'tment. 

Mr. PreIldeDt (The Honourable Sir Abdur Rahim): I do ~ know what the 
Honourable Member was reading from. If he was moving an ~  that 
-could not be allowed now. - -

. Dr. Sir Zia Uddin Ahmad: I had moved my amendment first. 
Mr. Preatdent. (The Honourable Sir Abdur Rahim): I did not hear what hI' 

read out . , \ 
Dr. Sir Zia UdclID Ahmad.: Every problem that arises shoulil ~ judged ac· 

~  to these dictums. But' how are you going to translate it into practice? 
For this purpose I gave notice of a Bill wltich I called ·'Anti·hoarding ~  in 
.order to safeguard all these three principles which ha.ve just been enunciated. 
I reqnested the Government to take up that Bill as Government Bill so t.hat it. 
may-be po.sse.d through' very quickly and we may be relieved from the distre88 
ill 1944. I did not receive the permission of the Government 'of India to move 
that particular motion, but 'I am sUre ,that during the next Session the Govem· 
luent will come forward with. an Anti.hoarding Bill, because without· a Bill of 
that kind it is impossible to carry into effect all the three principles which I have 
just enu.ciated. 

Sir, I a!tree with my Honourable friend, Mr. ~ Laljee, ~  he 
.challenged the Government Treasury Benches that in all thelrfood commIttees 
and conference!! they assiduously leave out the Members of the A!1sembly. On 
page 8 of the Gregory Comrnittoo's Report, _they SRY that in these committees 
there should he npl'esent.ativCB of the Government. reprf'sentlltiveR of the tmde 
people nnd representnt,ives of. the growers. But the consumer is always over· 
looked in all t·heir committees Rnd conferences. And who are the representatives 
of the consumers? CertRinly, the elected mem.bers- of this House hllve got 
every right t.o speak on behalf of the consumers. I challenge the Honourable 
Member to give a single example of a committee or conference, held by the Food 

• Department, in which they uppointed a single elected member of this House. 
On several occasions I have said that they ought to include us, but no a.ttention 
has been paid by them, and .that is the reason for protesting day after day on 
the floor of this Housc that the Food Department takes very little care about 
the elected members because they are very inconvenient to them. And I ~  
tell you why they are vary inconvenient to them. I take this opportunity, of 
pointing out that I came across certain merchants-I am not going to tell you 
the nRDles of those merchants, beca.use it 1s no use--who dea.l in foodgrains 8l!d 
they told me in the presence of a very honourable company_that they ~  
6 crores of rupees in 'bribing Vo.rioue agencies dealing with foodgralns during 

. the last year. It is &nly the members of the Assembly who can expose the 
eOl1'uption of the Department, and that is why they are very inconvenient to 
them and-they assiduously try not to nominate them in any of their committees 
and conferences. I do not propose to give particulnrs of ~  merchants, but 
if the Government of Indio. becomes serio'ls to make any particular enquiry, t 
will give them the particulars also. 

Coming te· the question of dtstress in Bengal: I confine myself to two points. 
The Government knew in D£'cember 1941 that Bengal had lost Bu1'l1l8 ric., 
amounting to 185,000, tons. Since then what steps have the C':rOvemment taken 
~ make up for ·this deficiency. Several courses were open to them, but thE'Y 
never utilir:ed any. For example, it was suggested by Mr. Neogy, I think, M 
by liome other speaker, that we have got plenty of land in Assam and we have 
got plenty of labour in Bengal, and the Government never made any attempt to 
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. utilize the labour of Bengal in order to' grow more i'ice on the soil' now in charge 
:of Assam Government. This was ODe obvious. step which they 'ought ~ baye 
taken. Now, Sir, the distress which is prevailing at ~  may again,appear 
in'1&44. Unless vigorou's steps are taken to grow more rice for the PElOpie of 
Bengal. From the figures supplied to us, we find that ~  of the 'Grow 
More Food' eampaign there has been an increase of '6 milJion tons ill foodgrains, 
but the, quantity of riee has fallen dowll by' 2 million tons, and ~  tb£ 
lOss of rice, which is the staple food of Bengal, has become ver1 serious. 
Sir Oowaajtt .T.eJaaDa1r (Bombay. City: Non-Muhammadan Urban): What is 

the 'illcrease'in the quantity of foodgrains as & result of the ·('trow More Food' 
.campaign?,' ' 
Dr. Sir Zia 'Uddin.Ahma4: It is given on the 'first· page of, Gregory Com· 

mittee 'IJ Report. It is '6 million ton. . .. " 
I would like to know what steps are the Gm'emment taking now 11\ order 

:to avoid 'the SRme ,catastrophe which has overtaken Bengal at the' present 
moment; what long-range-policy steps have they taken? That was one step 
which they could iake. . '. 
The second lltep is that they' should h\l.ve a planned crops. They should 

know how much rice can be produced in other provinces. They should consider 
bow much land they could allot· for the. production of jute in Bellgal, how much 
for cotton in Bombay, and how much m'ore rice could bi grown in tht! U. P. 
and the Punjab so as to make up the deficiency of rice in Indio. on account of the 
laRs, of import from Burma. 

The second thing is: What is the staple food of Bengal. It is not rioe alone. 
It is rice-c.um-fish. In certain river areas they have' taken away the boats of. 
fishermen and these men cannot now c",tch fish; the men residing in those areas 

~ suffering seriously and they are .dying of hunger. Therefore in ~  interests 
.of meeting the present situation to which the world's attention has been drawn, 
I would like to ,urge the. ~  of India to take the long-tenn policy into 
'Consideration Rnd see that,.. we hayemote rice produ,ction in this' 06untry during 
1944 8ud ample provision for fishing should 'be restored, so that the PE'OPJ.l" of 
nengal may have their full quotn of food. ,i_e., rice-cum-fish. 
I now c011;le to the ~  question of rationing which follows directly 

fl'om the principle of Sir Frederick J'ams, i.e., 'wastage is a criminal offence. T 
Rgree with, Mr. Kirby tha't it should be introduced, hilt if there is going to be 
o('orrni1tioll in the dilltribution of food and in rationing, then the task will be 
. -exceedingly difficuit. We have heard from Mr. ~ .  Mehta about the 
,condition of the flour supplied to Bombay. We heard another speech nraisin$!' 
the distrihut,ion of food in Bombay. Putting these two tOgepher one concludes 
that t,he distribution of food is not on an ev'en scale. We must follow the 
dict1lm of the Secretary of the Food Departmerit, Mr. Hutchings, that food 
is 'the property of aU and all should be equally treated with regard t,o it. 
The next point is that if you llltrOduoe the raii.oning system, there must be 

two essentials. The first is that you must have a reserve. I agree wii:tt the 
repart of tht> Gregory Committee that we should have n. rescrye of 500,000 tOilS 
as minimum. But I would request the Government. that this reserve "hOllld hi' 
?btained, as far 9.S possible, by import from outside like Australia, The next 
lmportant thing is that you must lmow what, Fltock is Rvailahle in ,tbp. country 
'and where' it is, and for this, purpose I moved my Bill for a "ystem of lic6ns(!EI. 
The third condition which will follow is that you must fix the price. Herl> I 
come in ~ . conflict with the people of the Punjab. My friend SRrdar 
Mangnl Smgh 1S not here, but I,would ha.ve reminded him tllf1t. we 'i;howed 
great sympathy ·to the people of the Punjab while T..Iyallpur wheat. was being 
sold IltRs. 1-12 a mlnmd by imposing B fine 011 every consumer in India ()£ 
one rupee per maund by putting import dtlty on Australian wheat. NClW whep 
other people are in trouhle it is not fair to say: . "We are not going to li(;ten to 
you ':. This "uesi;ion of price is closely connected with the question of thp. • 
. monetary policy of the Government of India. If you want to maintain the' 
monetary policy and-the price-Jevel of your paper note, ~  must take 'into 

• • 
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aacou,t the purchasing power of this rupee. People are misled mto hehevwg 
that tlte trouble is due to Provincial Autonomy. They shield" their mefficiency 
by finding wrong excuses. It is a problem, as I have sa-id above, of stabilising 

'. the purchasing pOlver of your paper rupee. I think it is fair ilhat the purchas-
ing power should be fixed at 50 per cent. higher than what it was ~  1929. This 
should apply to 'Silver, to foodgrai'ns and to everything. 

111'. Presldent (The Honourable Sir Abdur nahim): TM Honourable Mem-
. ~  time is up. I think I.made it clear that the Honourable Member could. 

:iot be allowed to move any amendment at tpis stage. -This is the fourth day of 
the debate ·and thirty Members have already spoken. I could not follow him 
properly but no .amendment could be" moved at this stage •. I am, therefore, 
not going to put it to the House. . 

The Assembly then adjourned for Lunch till Half P8'St ~  the Ulcck. 
The Assembly re-assembledafter Lunch at Half Past TW0 of the Olock,. 

Mr. Deputy Pre.sident (Mr. Akhil Ohandra Datta) in the Ohair. 

lIr. :Mubammad lfauma.n (Patna and Ohota' Nagpur cum Orissa: Muham-
madan): Mr. Deputy President, Sir, I rise with a heavy heart to discuss the food 
problem which is not only appalling in Bengal but has made tlie situation in 
the entire country'rather miserable. It is unfortunate that the Food Member 
is not in his SeRt even as yet to hear from us what comments we malea 
on the present situation. I would not like to enumerate the different factors 
which are responsible, as they may be so many-failure of crops in some parts, 
export to "ther foreign countries, inflation of currency and many others. There 
is one very patent fact which I want to point out to the House an'd it is this: 
that all these factors are the corollaries of one single fact existing ~  

.eondition of the world war; and as such I believe the chief cause should be 
tackled for this rather than any other .. .1 am not trying to discuss how this 
war has .been foisted on us. This is no occasion for it; but I would certainly 
say that as the war is directly responsible for this condition which is 9isting 
and for the .condition which has been brought about in the matter of food" 
supply, it is the war exchequer which should pay Qnd nobody else. It should' 
be through a subsidy from the war exchequer and none else. . It is said, that 
this is 0. man-made famine; and as sueh I believe that the Government as re-
presented today should at least see that this man-made famine is redressed by' 
man-made efforts. I do not know what financial imptioation the subsidy 
programme may ultimately involve, but I would just point out the figures which 
have been given about the Food Department establishment at the centre and" 
Its cost.' On caloulation you find that it is costing about RB. 2i lakhs monthly 
or Rs. 80 lakhs a year. This is for salary alone. : The paraphernalia and estab-
lishment for safeguarding the food interest in this country; and probably 
anoither 80 lakhs per year for the travelling allowanee bills, for the staff, for • 
the houEring Rnd for other "things. So you are already spending Rs. 60 lakhs a. 
year at the eentre alone besides those jn provinces. According to the speech of" 
the Honourable the Food Member, there was a deficit of about ~ million tons 
in BengRI. What would have been the cost if that grain was RllhRidised by 

" purchases from the Oentral Government in the way that they should have been 
~  from those parts of this country and other dominions which were 
in B position to spare at reasonahle';rates, and should have been sold to Bengal 
or such other affected areas, by subsidised rates of practically half the purchase 
rote. On mv own calculation I believe it would not have cost more thsn nhout 
Rs. 100 millions or Rs. 10 cmral:. Whether it was to bEl debited to the Defence 
Department, or the Offence Der>arlment I !lm not concerned. But as thil: wnr iF; 
1'Mt),"IDRible for t,his sitnnHon. it iR certalnl:v right that that DepRrt:Rlent ~  be 
debited with this amoun'ti. This Government could have /riven thiirevEm a8 'lloan 
to Beneal Government on certain terms of moratorium for five orten veal'S. which 
that government ~  have repaid in' the beyiIaya' or through ber excise ilutiett 

• 
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of jute and income tax but all those things never occurred to the mind of the 
present ~  which.sits there. I would' just like to refer to the ;peeC£. 
of Mr. Hutchings, the Secretary of the Food Department made yesterday. 

He was, very proud to mention the control ordinances of ~  rates, but he 
does not realise that this mischievous system of control has, instead of. produc-

. ing any healthy .effect, been responsible for creating the situation to ~  it has 
come in many plapes. 1 am not trying to say that this is the only cause which 
is responsible, but this is certainly one of the chief causes. Who are the con-

\ .trollers? Those people whose duty it has always been to preserve the British 
bureaucracy, through the British bayonets. They never realised what the 
sympathy of the people means, and what the co-operation of the people can 
amount to.' I say that this government stands self-condemned, and it has 
forfeited the right to exist as a government when it says it cannot control the 
black markets. Mr. Hutchings was very proud of the ordinance about food 
control; but he did not refer to the results. which he has been able to achieve 
out of it. I say they have forfeited the right to call themselves a responsible 
Government or a civilised' government even because what do we find? The 
Government machinery is always capable to control all kinds of sabotages, 'con, 
ceivttble and inconceivable, all kinds of secret societies existing or not I3xitlting; 
they are able to control every man here or there whom they for reasons or no-. 
reasons believe to be fifth columnist; they can ~  out any Hur hiding in s 
certain jungle in Sind; they can find out a J ai Prakash. livin" in the remotest 
corner of India, but they can not find out the black m8.t'keteers, and the hoard-
ers and ~ . They cannot control the black market or those cu\prits who 
are selling commodities at an exhorbitant rate. What happened in Bengal? It 
was not exactly that rice was not available: it was available in many t>laces in 
the black market, at Rs. 40 a maund or sbowe; buli it was not available at the 
so-called controlled rate of say Rs. 20 or even ~ . 25 a maund. That was the 
whole situation . . . 

Kr. It. ,0. B80IJ (Dacca Division: Non-Muhammadan Rural): Sir 
Purshotamdas Thakuclas has remarked in a note append,ed to the Gregory 
Committee's report that the Government are unde1'll.tood to have ;resorted to the 
black market for their own purchases. -

Kr. Jlubammad BaUlll&ll: I do not know what the Honourable the Food 
Member has got to say about what Mr. Neogy has just told him, that even the 

. Government itself resorted to black market for their own purchases, and in that. 
case probably, they are responsible for establishing that black market as well .. ' 

Kr. K. O •• 8011: It iii Sir Purabotamdas's note, not mine. 
Mr. Jlubammad Baumm: I want an answer from the Food Member. The 

Home Member can hunt out a culprit anywhere for anv subversive movementi 
which his Department thinks may exist,' but he and his Government cannot 
find out a man who is selling in the black market openly'and in the da,-light; and 
that is not one individual or ten or a hundred, but thousands of such profiteers 
who have been doing it in every part of this country for over 2 years. I do not 
believe that the Honourable the Food Member who is an Indian and who has 
been in politics for a long time, who knows conditions in this countr,y, and who 
probably knows a lot more about these black JDarket people himself, should have 
sat like that and shaken his head in that manner as if he does not know them. 
So, what is the position and to what conclusion do we come? The only conclu-

~ to which we can come is that this famine is not only man made but, it ~ 
British patent famine, brought about in this country .for a partioulnr purpose, 
!linister or otherwise. 

I now come to another important factor. Am I to believe that the British 
administration has failed miserably not without a purpose? What iA the posi-
tion of the British administration in England? T would jmi£ Tp.fer to the speech. 
of the Ohancellor of the Exchequer on the 22nd June. 1948, in which he said 
that i!1 England two pound ·108vell were to be sold for 12 annas or one shilling, 
And ~  WBS being Aold all a rafe of four penoe per 'Pound which comeR to 
seven annBS a seer. That means that \he m81'ket in England 'Was being COD-

• 
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trolle9 at about 10 to 15 per cent. above the pre·wa.r level prices. And that is the 
story of a country which does not grow any appreciable quantity of foodstuff of 
lIny kind, and ¥s to depend for sdpply on imports from difterent sources, 
whether from Dominions or other cdUD,tries. What has the Hoiloura.ble the 
.Food Member to Bay to that? I·do not think that the British administration in 

~  iii spendillg even one·third of the amount which this ~ . is 
-spending on the so·called Food Department. Government of India brings out 
experts from EJ:J.gland. They have one Mr. Kirby fioQl England. Has he. had 
any knowledge of the conditions of Iridia, and has he been able to study what 
ifil the position of the country in the present condition? He was trying to tell 
us what rationing was. Well and good, I do. not lWant·,to comment on that, but 
talat is only for urban areas. Probably he does not know that a. very small pet· 
eentage'of people probably less than one per cent'. live in the ~  areas in this 
oountry and the conditions in this country cannot be compared to thc)l';e in 
~  countries. ' . . ' 

Sir, it is said that people are not co.operating. What co·operation does my 
Honourable frierid in the Government expect? People have tried to give all 
sorts of benevolent and desirable suggestions from different platforms, and news· 
papers had been writing about the situation here and there. The Food Confer· 
ences that they have held here have resulted in fiasco, without any active part 
being taken after the deliberationlil were over. I have no time to comment fully 
on what ,Sir ThE'!odore O:regory and other Iilo·called experts have tried to report 
to the Govemment and make the situation'" still worse. One It£. the striking 
passages in that report is that Sir Theodore Gregory feels that the fQnners when 
they are- getting more money out of the sale of their produce are using more 
foedstuff than they could have dOfle in normal times. But he forgets that the 
unfortunate farmer is not in & very comfortable position too. T ~  that if 
twenty acres of land yielded 500 rupees before it mlly yield now about' ~ 
three thousand, but does Sir Gregory realise that for the commoditielil which the 
farmer requires for existence, he has to pay six times. Say for inliltance,' if it 
cost him in pre·war days Rs. 500, now it costs him Rs. 3,000 or ~  more, find 
leaves him as miserable and as wretched as he was before 1989 with , that amount 
of money which he used to get as a return ,')n the sale of the produce that he 
gTew? That is the 'POsition. Sir Gregory should have studied these factors also. 

AF. TRllid earlier in my speech, there should be a definite progrmnmt' of 
subsiaising the sale in such areas where you find that there are famine condi· 
tions existing. In my own province, Bihar, you C8l1 see the result of' thiR 
paraphernalia of the Food Department. ~  said on the 5th August, 1948-
RO late as that-that Bihar was a surplus province--tbat was the statement made 
in reply toOa question of my Honourable colleague, In the Gregory report they 
have said that Bihar is a deficit province. Report waspuhlished only two 
months after that statement when the mischief to Bihar had been done, I do 
not know what m"lchanisation is there to produM' any figure that tbe:v may like 
to have and that, may suit them. I wanti to impress .on the Honse that it ~ ~  
time that the Honourable the Food Member &nd the entire Government of IncUR 

, shouM try to co·operate with the people, in giving them .at least 88 D1I1C'h relief 
" :!tEo ilil humanly possible, I am not prepared to concede for one moment that it is 
not. within the powers of this administration to control things and t,o Rubsidise 
their purchases in manner thR.t the entire rate for the country would bE" one anrl 
the same. ' If they wnnt to do it, ~  can do IilO, but when t,hey do not" "«'Rnt t,., 
do it ~  can make all sorts of pretensions BEl they have heen doing. Wit,h thf'!le 
few words I would onlY B!!k the Govemment ~  tnke thiR House and the ~  
country into ~ and wouid ask the Food Department k co·operatf' with 
elected food comminees in tbe differenll centres in wwns and 'in ruTal nreaR. 

1 Tlie entire ~  of purchaBe and sale should be through agencies which' 
would work either at a sncrifice or on a very nominal profit. I hope the ~  .. 
~  wonld accent the 'amendment which has been mdvedby my Party. With 
these fp,":, ~  I take my Beat.· . 
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III. G •.....• &idu (Madras City: Non-Muhammadan Urban): I am a 

~  Member of this ~  who took seat Qn the 26th July last.. ~ th'A,t 
time I could not take part m the discussion on food because my moutJi .~ 

~ lc;>ek and key. Now, Sir, I am free as my Party has decided to attend. 
the Ilttings' of the session and take part in important quesljjons. Now, I am 
free to apeak on this important question of food problem. • 
Sir, India ia a country wher:.e the basic industry is agriculture. It is a pro-

verbial fact that India was giving food to several foreign countrietl, nnd r-till has 
been giving 'iiood-countries w!tere there is no agricuJture at all, wbere people do 
not know what is agriculture, where people do not know how to make cloth. And 
yet this country, suoh a country, is in a state that her children are driven to 
emasculation .and death. People in such 8 country from the Himalayas to 
Cape Comorin,-the sons and daughters of that country, have l1een suffering for 
want of food.: . 

On the first day, I carefully heard the statement. made by my ~  
uiend, the Food Member. In that statement I nnd that no practical suggestion 
'laS been made as to how to proceed with the control of food in the country .• I 
have heard the speeches of my Honourable friends in this House but no ~

ber made any practical ~  thut cnll be adopted by the Government or 
by the people. Without the co-operation of t,hll tteople, YOIl cannot do any-
thing. (An Honourable J{ember: "You wlInt national government".) Yes, we 
are :\ national government. We are in our COU!ltry. These are ,the dJlYs of 
democracy. We cannot deny it: (.4n Honollrable Member: "Are, they?"). 
Ct'rtainly they are. Wel/re forgetting that we are in our own country. , We 
are forgetting that we are free in our country. Though t·he British Government 
is thE:re, we are free. If we say W6 are fre8, we are free. U ~ think in 
~  minds that we are free, we will be free. Wf. are always free. 
Now I come to the practical suggestions. I am referring flfSt to ~ 

. ~  of the Gregory Committee. ·'fhe first reoommendation i.·j 
that for . the 'duration of the war India lihould .be A net import-
ing ccuntry. It should be accepted by eacn and ~  one. We ~ . imp?rt 
during the crisis of this WAr. The second wonderful recomlllendAhon IS this: 
In order to get foodgrains from the cultivator, un effort. must be made to 
increAse the supply of !.he goods htl ~  this problem bcing given a rank next 
only to that of munitions. 'Unless the cultivator is supplied with the goods • 
that he needs, how can he produce food. Without, food how can you fight your 
e!lemy. First the needs of the agriculturil;t must be supplied. 1he agricul-
turist is the most importaut man in the country. He should get his materials 
slJPpbed by the G.vemment. Without the agricultur(l.l implements, the agri-
c'ult1ll'iat cannot produce food in the villages. Without food,. how are the· 
~ .  going to fight? What is the use 9f manufacturing munition8 if you 
c:mnot give' food to the sofcIlers? Food must be the firSt consideration. Then 
the third recommflndation is that rationing should be introduced in the urban 
Breas on the prinCiple of a daily minimum ration of one pound of rice. As 
early as the 14th century. Sultan. AU.uddin Pad",hah of Delhi allow the people 
to purchase in the market S( pounds of rice a.tId foodgrains. Now, one pound 
is r('commended. A man of 'my ~  can eat at a time one pound of rice. 
I am a man of 75 yea". If I get my belly full of food, I wiII be !prepared 
to take &rJ?ls in my haud and fight our enemy 'lnd lead an army to fight tha 
enemy. Not only myself. There are persons of my age in our country, stalwart 
persons, vigorous and energetic persons who will fight the enemy if they are well 
fed. Even my Congress friendS will be prepared f,o fight the enemy and tab up 
arp1s in their hands if our national demand is conceded. That is the question 
t.o be considered first by this Government. They \nnt ollr co-operation. If 
they want the co-opeq1tion of Indians, the.Y ~  first concede the demand of 
the national parties in the country. The biggest and the oldest national organi-, 
ilation is the CQngress organise.tion. Next comes the Muslim League and then 
t,here are other national organisations. They wllnt ~  to be independent. 
That demand must be conceded if you want us to present a united front to 
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flgbt ~  enemy and gend him .out if he at all ~  into India.  We do no' 
want tDybody to come into lndiu, to step mto the .. Indian borders. We will 
fight with the ~  and wrest independence from them. That is our 
F(,licy. But the :aolicy of the British Government is to put the Congress leaders 
il, jail. Although the Congress offered their aid. to fight the enemy I their help 
has not· been sought and thE: Government has not .~  our proposals. They 
do not want to part with power. 1 say ~ this recommendation about one 
pound Qf rice must go and the quantity must be ci6ubled. Unlen it is doubled,' 
people cannot go on with theiJ: activity.· ' 
Another • thing is thut I am a Madras man and I want to speak about ~ 

Frovmce. It is my bounden duty to speak ~  my province. I say that 
~.  blessed refxlmmen:llltions of the Gregory Committee are WOrthless. They 
do' not want to hel'P the cultivator. They do not wnnt the cultivator to eat 

~ 'than a pound. They want Indians 'to figb.j; fo" them. but they do not-
give them food.' Madras is a province where agriculture is ~ basic industry . 
. 'r4ere are 25 districts in our "Province. Oun of these ::l5 ~ .  eight 9.re 
d ~ .  districts. The food that' is produced in these eight delta districts can be 
supplied all over the .listricts where there.is famine. ]n the ~  Districts, 
i·h( re is fa:qline. The food tnat is produced in our province can be provided. 
for all these fUl11ine ai'eafl in our dil'tricts provided it is not exported ·to foreign 
countries. It was exported and it is being exported now from our province. 
3  . It was eX'ported to Ceylon and to the ludian States like Hyderabad, P... Mysore, Travancore and Cochin. Thia export has, I think, now been 

stopped after so much hugbub and protest. Sir, Madras Presidenoy is ulways 
self-sufficient in the matter, of food if exports f.re not made. You can make 
exporto ,to IndiO'lL. St.utes which are within our presidency like Trllvnncol'e and 
Gochin, but food should not be exported to HyderabBj:L and Mysore. 

1/; 1 come, Sir, from the City of Madras und tbe food situation there now is 
" quite satisfact.ory because of the introduction of rationiny system. I put up a 
streng fight with the re!lpousible persons in the Provinci<tl Government and with 
the Collector of Madras in the beginning when the food trouble was very acute 
because there WI\li1 no control over it. I. told them that they did not-lmow the 
method of controlling food. I sai!i .you aClIompl!uy mp to the villages where 
food is produced. PIE:use remember that in India evelJ' agriculturist is u food 
expert; in India every merchant is a food expert; everybody in India is a food 
expert because .the basic industry of India, is ~ .. Everybod.y knows 
evhat i,. agriculture and everybody knows how to produce food. Every body. 
kuows how to distribute food. Such is the condit·ion of India. Our friends on 
the Treasurr Benches want to Unport food experts into India as if we have no 
food expertB' in India. So, I said to the Collector of Madras to let us go to the 
villages because our food experts are there and l£t us consult them. If you 
want to control the prices of foodstuffs, you must go to the ~ . A villager 
is (I responsible man. A,k him what is your rat·e of' taxation? What 
is ~  expenditure on bbour l' What are yourfu.mily e.J:penses and what is 
the expenditure on your cattle?.. Calculate all tht!'oe and then fix a rate. This 
is the practical suggestion. A bag of one. hundred and sixty-four pounds of 
paddy, you sell at the rate of Re. 6. Go to the wholesale dealer and ask. him 
to ~  it with a profit of four annas a bag. Then, the retail dealer' who gets 
his grains from the wholesale dealer. fixes a rate You may say how it is 
}:('Bsible? The .Collector of Madras also put the same question to ·me. I' will 
tl'll you how it is possible. Let us go to the villages. You have got some 
Government employees in the villa.ge, you have got a cho:pra'i there. You 
have ~  village munsiff and Kamam there. 'You can form a COmmittee of 
non-ofticials in the village.' Make responsible villagers the members of this 
Committee and give thl'm powers to 'control the food prices. What is re-
quired for a village shoulcl be kept there. and thtt. remainder can be sold to 
the ·wholesale dealer. You should allow free traae.· Government need not 
trouble about controlling food. There is the machinery there from top to bottom. 
There is the Collector,' the Deputy CQl1ectors, ~  Assistant Collector, t.he 
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Tahsildars and 80 many other ~ to work. Withou·, doing the right thing, 
they are speaking here whatever they like.' They are mentioning thing81 hera. 
which are not practicable at all. Impracticable thinga cannot be taken into· 
consideration. The Colle:Jtor and other responsH.le persons do not accept my 
suggestion ~  the people's representatives, the pl'oduc€l:'Sand the mer-
chants' are treated by this b,lessed Government as mosquitoes. I am a man 
of 20. years' service :n the Madras Corporntiou. I am a man of practical 
expencncf:. I am a '"lnan w1m COInt'S from an agriculturist fUlllily.' I 
hold lands now and I hold gardens. I am a cultivct,or. I know how to 
:produe" food and how to· distribute it. And yet a ~  that is made by 
.a. man of. my position irr life is not taken into ~  by the Government. 
1'Mr.l, . ~ is the use of ~  Government? What is the meaning of this 
admInIstratIOn when suggestions made by responsible public men who halie 
got ~ .  of the f!ounkyaud who have got l'ei!pect in the, country are not 
taken notIce of. My practical suggestion is ; his. Let l1S gl? to the villages. 
. ~. D"uty PreJIdent (Mr Akhil Chandra Datta)' Honourable Member's 

'hme IS up. • 
. Mr. G. Rangiah Naidu: So, lnY ~  practical s\lggestiun is; Go to the 
~ . . If! :un allowed to speuk ~ this subject, I can ~  for two h0U1'S 

glvmg practIcalsuggeationa. 
Mr. Deputy PreSident (Mr . .-\.khil Chandra Datta): The Houournble M ~ 

has one minute more. . 
IIr. G. :a&,nJlah Naidu:It my speecQ is requh'ed by my friends ill the 

House and if the Deputy President ~ me to speak, I can speak for two 
houl'b. So, these Ilre my pl'llctic!ll sugges£ions. It is no use having all these 
speeches; it is no use having all these reports. It is no use to . ~ a Hoyal 
Commission which will consuD'l.e I>ix lakns of rupees. It is also no use having 
a Committee and waste our money on their duilj' all.I travelling allowances. 
l'.1,y practical suggestion is you must t,ry t,o obtain the confidence of the 
people's representatives, the confidence of .the IJroducers and t,he lIIerchants 
and get their co-operation. You must JIO to villages and there commence your 
control Gf. food prices. 

That is all I have to say. 
ltaiBahadur Seth Bhagchand Soni (Ajruel'.Mel'wara: General): Mr. Deputy 

I'residt-nt, I have ventured to joiu the debute rot with fl view to side-tr.ack 
anJ help that might and should go to thc su{ff.Jring Bengnl, but to remind' 
thG Central Government about n . centrally administered area, called Ajmer-
Merwara which I have the honour to ~  It: is well known, that 
AjrrJer-Merwara, with its total popUlation of 5i lakhs, is ever a deficit" area. 
To our misfortune, it hOI3 had in recent months the sad experience 'of UDpre-
c€.dently heavy floods, rend£'ring the food situation even more aC\lte. The 
pP0ple in my constituency had always been de'pendent on the Punjab, U. P. 
and. the neighbouring States. We .still need their help. But we need thoir 
he1p not only to the s,\l'ne extf\nt hilt eveD InorEl thi.. year, because of the' 
eff()cts of the floods, jf the people in my constituency are not to experienoe 
what has been the fate vf our Bengali brethren. 1 arr, not oomplaining, I am 
onl.Y pleading. I am ohm appealing to the Ceplral G0verllment which is in 
charge. of Ajmer-Merwara to ~  us in any ullocation of foodstuffs under 
thE-. basic plan that may be devil>ed. As ,the Home is aware, industriall.v 
Ajmer is poor, except for the railway workshops that nre at present engaged 
in war effort. Therefore, our people have not got -purchasing-power to the e:o..i"ent 
that obtains in several other parts of the eomltry. Yet, they are accustomed 
t'o taking . only wheat and wheat is now being ,.:old at a price which is not 
within the reach of the poor. Not only if! the prine ~  el'el1 the quality h,u; 
!luf\'preci oonsiderably in recent months and this point requires the ~  
of the 60vemment ~  the:--' ~  £OOg for tb;s Ilren. I do not wish 
tl) labour the paint, but would l'eqllest the Honourable the Food Member to. 
,::i?e my peolple an as!lurllnce that their claims fr." a rcasol1abl.v good qunntity 
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Wild ~  of food at fair pribe are not ignored in any calculations for pro-
(''Urem'lnt and distribution. As for our l)Ul't., we shall ofter you our utmost, 
co-operation in any measures that may be dovised: Ajmer city haviogu 
population of moPe than t! lakhs comes under the proposed sclieme of ~ 
tLat is to be llltroduced shortly. I would· Urgfl the Honourable the Food 
.'-Iember to see th.ut in. Ol .. clel' to make the raijoning sd,enit· U success, II coo-
tinued supply of good ~  of wheat and othet· iood commodities is arranged 
with('ut delay. 'Ve, ill Ajll\er ~  lire Hot averse to mtioning 01' price COll-
trol, but we expect the authorities to ~  t·he scheme workable in .the con-. 
dition", prevailing there. The hplp und ~  of the leaden; of that 
lo('ulity will, I feel confident, be forthcoming. 
I 'Mav I ~ now Sir to the needs of the couutry. at large aild offer just a. 
fpw observations? Seve;al Honourable Members hnve spoken in different voices 
and I think Mr. Frank Anthony WlIS frnnk elloug}' ill his ~  of the 
dtseBse, though one mal not agree with all Ius ~ . There is 11.0 gain 
£laying that there is enormous wastagtl in ~ ArIllY which ~  huve beell 
ebecken. and can be checked even now. AgUUl, one would lIke to Imow willi 
proportion of . the Ann,Y ;n India belongillg to nil lIutiollulitief; isstntioned in .. 
Bengal and to what pxtent they hu\'e betl!) ~  for the IlcuteneSR of 
t.he food situation. I would like the Honourable the Food Member to take the 
House into confidence on this aspect of the ~  to enable Uf; to uuder-
stand the position. It is suggested, Sir, that one of the mean!! for' ~  

ti.e situation is that the Army ill India should he ied ~  by imports from 
~ thus making this the concern of the United Natiolls. Is it too much 

to hope tor an assurance on this point? In this ~  one CRnnot fuil' 
to take note of the boldlleB\ und ~ "'ith which His Excellellcy Lord 
Wavell has been ~ measures to tackle ~ faTl!ille Rituation in Bengul' 
and other area8. But, I feel an equal degree of 'purll(}sefulnesR must inspire 
th,' activities of all those engaged ill 'battling uggb!:lt the famine, Other\\'ise, 
the fear of our Benguli friends IIbout the aman crop might tum Ollt. to he renl. 
The Oovernment of India should he more decisive in tl1t'ir POlill.'· nnd (:'ven-· 
handed in their trelltment I)f the Provinces. I wn8 ple:tsed to rend this mortl-
ing 11' Press communique in which the Cent.rul Goverl1lllent, have ordered the 
Sind Govenlment not to amend or cancel the ord'!t, fixing the maximum prices' 
of food grains in tbeprovince without the previouR IIp'provsl of the Centre . 
• ~  is 8 welcome sign and shows that ~ Government of India mean to be' 

~. It !s. i!l . accordance with ~ pol:cy ellunciated by the Food;; 
M ~  hlDlself IDlttBtmg the Food Debute. Rllt it il.-l not. enough to order 
only Smd. . ~ are other areas which do und ~  rrquire similar treatment 
~  I. trust that the' Governlllent ·of Indill will llot fliilCh from doing their 
(uty In order to save the people from further st.91'vnt.ioll, 
tluclar Sant 81qh (West Punjab: Sikh): Sir, I associate ruyseff with Illy 

Honourable friend Dr. Deshmukh in offering our thanlts to thoRe t'ollntrie'l 
which have rendered help to India in her distress, ,Particularly Ireland and' 
China. Sir, after this, I want to' express my thanks to the Central Legislature 
for coming to the help of the Punjab grower in those days of dish'esR when 
economic depression set ill Bnd he was getting much less than whllt he nctuaU;o.' 
.. pent in growing wheat in the Punjab. M,' HOl'lourable frLmd 1)1'. Sir Ziit 
Uddin Ahmad .referred to this mlltter just to r,emind the Punjnh t.hnt. the 
Central Legislature was not remiSs at the time. I Bm fully alivo to thnt sug· 
gestion. T know what efforts I had ttl make in the Centrnl I.egislntul'6 ill the 
ellrly days wheh I became a Member of this IlUgust House to brinl{ good' deal 
'of ·pressure upon the Government of India to introduce the tirst. Whent Import 
Dut;v Bill. which was' plrRRed by . this RouRe. Sir, in thp. presont dp.bntl' 
on Food, it hRS been hlit1.krieg on the Punjab, mass f.lssftult madt' on the 
Punjab that the Punjab is heartless, .inhuman and ntrOQ,jou<\. ~ \ .. hien 
does riot feel for the famine ~ of their ~  in Bengal and. which 
fills in her stock of wheat only to get profits! ollt of the dilitrellR from wlliclr 
the sist,er province is Buffering. 
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Hural): Bengal never said that. ,  _ 
Sardar Sallt SlDgh: 1 must sli;y thut. ill the White ~  thut hilfl been· 

presented ,to" the House of Commons, ~  ~  instruotioll'i (r ~  
~  given tf> the Secretary of Ettate for Indul by the/ Government of India, 

the Punjab has been held up as a guilty Province. Sir. 1 take this "ppor·· 
tunity ()£ completely repudiating this chargE!.' This. charge is as untrue as it 
is luntastic and ridiculous. The Government of Indio. wel;'e not bonest in nut 
sending the full debate in this. House on the food situation ui!d withholding 
the views of the opposition. The speech of the. then Food Mewbel' "lone" was· 
,(>mbodied in that White Paper, us appears from the press reporta. It -is reuUy 
sUI'prising that the British Parliament should not be made :.Iware of the sug· 
gestions made by the oppositiol} jn this House to meet ~ sitontiol1 that had 
arisen in Bengal. It is also surprising that the British 'Government uud the 
Members of Parliameut should not huve cared: to fully appreciatd the Llunders. 
and the bunglingR committed by the Govenunellt of Indln in deuling with the· 
food situation and bringing' about this famine in Bengal. .  . 
I nUl llot concerned with that today ~  one point in the speech (If Air· 

Frederick James hus surprised me; 1 am sorry ~ is not ill hi" St!ut just 
now. He said that to give publicity to the famine news to tht> worlel \'itlS to-
affect the morale' of the people. That haR been the policy followed ~  the-
(}overnment of Indin and still they think that if they had concealed the- • 
matter and concealed the number of deathll that are taking I,lacc in Bengal 
it ~  been better for the GovenuJlent of India. I quit!.'! appreciate' 
"'Hch line hf argument coming us it does from those quarters who hl'!Iieve that 
the,\' are here in Indin to govern, and to govern means to maintain order, not 
~  law. Such a callous; heartless and wOoden . ~ c,mpllliniDg 
and citing the Scriptures from those benches now has been ~  ~  

h.v Shankar todn;r in the Hindulltan Time,8; it is u sermon not on the' Mount but· 
from the Treasury Benches, given to the starving and ching ~ of Bengal: 
However, -the point that I want to make is this; who IS, the guilty party?' 
DoeR the guilt lie on the Punjab or does it lie somewhere else:' .That is the 
issue with which l' will try to deal in the shol'ttime. at my dispollul. I ,,;U' 
fiut· deal with the charge of profiteering mode against the Punjab. It is· 
aUeged that the grower in the Punjab has withheld the stocks from the mlArket .. 
~  the best 'refutatioR of this charge is to give the figures of stocks t.hat 
arrived ,in the Lyallpur market from the beginning of this year' up to the end' 
of September.' .  • 
Mr. R. E. Butcb!DgI (Secretary, Food Department): Who i;, ~  flhe' 

l'unjab? . . 
Sardar SIILt Smp.: That question should be' addressed to the Food' 

Member, Mr. Amery, and to some speakers who mnde speeches Ilt're. The 
Arrivals of wheat in the L:vullpur market were OR follows in 1941, 1942 and' 
1943, in bags: 

It11 19'1 1143 
.. January. 13,l!OO Nil .,800 
February 7,760 NU 19,180 
Karch 22,800 N.'· 80,900 
April 22,800 5,900 8,910 
~ ~  ~~ 
J'lDle 88,800 1",400 89,100 
July. 80,800 23,100 lI8,OOO 
August . 6',400 8,780 88,100 
September 60,800 13,860 100,780 

'rhestl figures disclosed that the growers in the principal gr .... in· gl'owing 
centres of Jndill, i.e., Lynllpur. were sPD!ling their stocks to the market in. 
(Juantities greater than what ~  ~  in the correllponrIing 11 I'm tIll' in ~  
pre,"ious two yeUJ·s. 
All Honourable .ember: It WAIl withheld ill Hl42. 
Sildar Saat SiqIl: That may be •. but in ]948 thtw lire Rending focdgrains, 

slIcl l umlerstand that Government became alive to the famine ('ol1ditions in-. 
Bengal in 1948; not in ~  
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• Tiess figures speak for themselves. Then I come to the charge of profiteer-
mg. wJ>.ich is stiU more ridiculous. The charge was made in complete and 
-stupendous ignorance. As regards profiteering I will first draw attention to 
the oft-repeated charge made here against tha Government of' Sind. . They 
tude. a profit of over 2, crores of rupees at the expense of the Sind grower. 
:what right· had they to make that profit? I knQw that the Bengal Government 
whose sheep were dying under the very nose of the shepherd who was con-
trolling the administration were making.a. pront. I will presently quote the 
figures at which the' Bengal Government sold wheat to the . ~ ,vho were 
'dymg in the stree1;lf of Calcutta.. Then there is the Central. Government which 
is now a. more human Government than the Provincial Goverlllnents. And 
·what ·did t·his human Government do? They purchased ~  in the Punja.b 
·at· Rs. 10-6-0 per maund and sold it at Rs. 11-10-0 per maund ~ the provinces 
.after controlling the exports from one ~ to another. ,That is to . Fosy 
the Central Government made 0. profit ·of Rs. 1-2-0 per mauftd. Doesn't it 
strike horror in the minds of those who sit in this House that the Goven1ment 
of India should make the famine conditions in the country as a source of 
revenue to. themselvcll. The Honouruble the Finmlce Member is here. I will 
-expect him to tell me whether it is a fact Qr not that they havP-lnnde ~ profit 
-of one Cl'ore of rupees on the' wheat purchased from the Punjab und !:lent to, 
-other deficit provinces. 
fte Honourable.8I1' Jeremy B&1llDaD (Finance Member): Sir, I um willing 

"to give the Honoumble Member ten rupees for everyone rupee that he can 
'Prove tha£ the Govemment of India has made on all its food opm·ations. 
Sardar SI31\ S1Dgb.: I am very happy that the Honourable Member has 

made thiE, statement which the' Government of India. had not so fllr made. 
'Probably the Government of India are aware that the Punjab Ministers 
· have been making this statement in the press for the last three to four months. 
"'and the Government of India never came out with their contradiction. 
Now, I will a. the Honourable the Food Member: Is it or is it not a 

.foct that the average price paid to the Punjab wheat grower Wn!; ns. 10-8-0 
; pAr maund by their agents who purchased wheat in the ·Punjab, and whether 
"'they supplied this wheat at Rs. 11-10-0 to other provinces . or they did not? 
· .The question is specific and definite and calls for an answer in yes or no. 

fte Honourable Sir Jeremy Ballman; Will the ~  Member 
~  the taxation proposals which will be necessary in order to cover the 
loss on food operations which the Government of India makes? 
Sardar Saut SlIlp: I will deal with that question when it cornell up in the 

~  Session. Ti.ll then we can safely wait. But may I ask the Honour-
able the Food Kember to deny the fact that they have been selling whellt to 
·thedeficit provinces at Hs. 11-10-0 after· purchasing it I!.t Rs. 10-8-0 in the 
PUIljab. In the case of Bengal, freight charges were to be met by that Gov-
· ermnent, and not by the Government of India. Why do you deny thot fact? 
Dr. G. 'v. Deahmukh (Bombay City: Nen-Muhammadan 'Urban): ~ doe!'! 

not .. 
An BAmourable. Kember: That is not profiteering . 
. SudII' Saut Sln,h: What is profi.teering then? 
ThI Honourable Sir Jwala Pruad Srlvuw.va (Food Member) I will reply 

·to your q!lestion in due course., 
.' SUdar Bant Sblgh: I will await it with anxiety and interest.. 
Dr. G.V • .nel1Qnukh: The Food Member followed the profits: 
8ardar Sut SIDgh: Sir, I will read ,a passage 'from September nnmber of the 

··'Modem 'Review/in this con,nection: . 
"The purchase price of whea.t paid by Cent.ral (lovernment. in .the· ~  markets. is 

not more Hmn Rs. 9·8·0 to RI. 10·4·0 per maund (82 lb •. ). AI against th18 purcha8t'> price, 
. the Clfltral Government .chargell ~. 11·10·0 per maund t(I the. BlIPgal GoverllJDent; Rail,,!a:r 
freight. being' borne eDtl1"ely by ~  Government.. :r'he ddference betwiell the II8llID,I: 
prieea of the Government of India and .the· purchaee pnce of the Government of Bengal IS 
~  Be. 1·6-0 'to Be. 2-2-0 per maund.' , . 
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ft. Hcmourable Sir .T"ala PrUad Srivastava; This is ancient histor,}", 
Sard&r SaDt SIqh: My dear, Sir, if this,is aacient history, then th& ~ 

.tIble Member will become a remnant of archaeological importance becL'tUSc he 
has been with us for a year I ' 

Then, SiJ:, I come to profiteering, Sir, I appreciate the tpoiut of view ex-
prflssed by my' ~ friend, Sir F, E, James, when h9 said that those 
who profiteer at the expense of the lives of' poor Indians should be publicly 
xidiculed, 

.AD J[ouourable Kember: Hanged, 
S&rdar Sant Smp: I do not say 'hanged', I say that they should be 

. ~  and' publicly ridiculed, so that what happened in Bgypt· should happen 
in India tqa, That is to say, profiteering must cease. May I ask the Honour-
.able Member whether he has the same remedv to offer to the millers of HengoJ. 
'fhl' Bengal ~  got wheat from the ·Punjab at something like lis. '18 

.per maund and sold it at'Rs. 15 per maund (subsequently it was reduced. to 
It,,;. ~  or Re. 14·4-0 per maund).That is to say after Tllaking sorpe. 
intervening profit for themselves, the Bengal Government sold this' wheat . ~ 
thc! millers. With what result? I will tell you. The millers 'lhurged tremen-
dous: amount of money \ as milling charges. And not (jnly this. an indirect, 
subsidy was paid to them; for every 100 maunds of whe'iot flout· they· were 
given 105 maunds of wheat-i.e., 5 maunqs extra. Why was it so? Milling 
,charges in the Punjab have been comparatively much less. And then, Sir, t·he 
whC'at flour was sold at a considerable profit by the millers. I have flO time 
to go into figures ..... " 

Mr. Deputy Prutd8llt (Mr. Akhil Chandra Datta): The HonOln'able Member 
D£U' got one minute more. . 

Bardar Smt SlDp: . . .". . but I want to draw the attantion of the House 
to t.he. fact that, ~  has been going on. . , . 

I ~  nc;>w to my ~ point.-I don't think 1; can deal with ~ 
lihat IS the transport questIon. The Honourable the War Transport lwfemoer 
t.old us that a number of wagons came empty from the Punjab because no 
"wheat was to be found 'at the stations. Here I have got figures which I will 
'quote of undespatched balances on acoount of laok of wagons to lift the stocks 
'Of wheat. 

Mr. Deputy Prelldlnt (Mr. Akhil Chandra Datta): 'The Honourable 
Member's time is ull. 

Sardar Sant Slnga: I have only to give these figures, Sir, and then I have 
finished. -, 

Und88p&tahed balances. 
May 1943 . 1'79.826 

,June 1943 1118,969 
JulY 1943 141,887 
August 1943 .78,483· 
September 1"8 ... 88,006 

Sir, it is easy to say that the wagons came empty, but here a.re the 
figures which prove things to the contrary. Therefore. Sir, to say tbe.t t.he 
Punijnb was withholding food stock to Bengal to relieve, the .~  ~ is 
to say what is not correct. \ • 

Mr ... E. S. Gupta (Ganjain cum Vizugapatam: Non-MuhtnnmildRll Rural): 
'Sir; I come from .. place which was visited for the first time by the Japanese 
'OIl the 6th of April, 1942. My constitutency is peculiarly situated. I hav(· got 
a. part of it in the Orissa. Province, and the rest is in Madras Presidency. The 
Orissa. Province is considered to be a surplus province; it is alleged to be a 
surplus province. But wjth yearly visitations of famine thousands of people 
export tbemsel-v:es to the sister provinces, that is Bengal in the North and 
Madras in the South for domestic arid menial services. Of course it is a paddy-
growing area; it is a granary for the circa1'8. Berhampore is the moat important 
place of .the Ganjam District, most of which has now gone to Orissa. In Ber-

. ham pore deaths have started due to starvation. In the month of August 82 
people die«l 8nd they had to be removed by the Municipality of Berhampore. 
:In September about 60 people died and in October the death roll bad gone up 
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to 00. Is it worth congratulatjng the M ~ that is now existing in the 

I ~ ~ of, the real, representatives of the people"/ The rea.l' representatives of 
the people are in jail. They have not been allowed to come out and ,do ,the 
work of helping. the poor, of helping the destitute, . of 'helping the 
atarving and the dying. Who is responsible for this? Are 
they the people who are pr.epared· to lay down their lives for the sake of the 
poor? Is the spiritual sanction of the Government of India or of His Majesty's 
Government, which is 6,000 Jlliles Ilwny which has brought this calamity by 
imposing this war on us, required to release? We never wanted war. We do· 
not want it. We could have -avoided it if we had not this British connection. 
It is only, the pres$nce of the British that. is an eye sore to any _ other nation. 
whether east or west. . 
.  . Sir, this it> the province where the Ministry gloats, as it has boasted ~ 
other day that it is capable ~  exporting four lakhs of tons of rice to deficit pro-
vine.es when its own people are dying in thousands and lakhs. isn't it a shame' 
on the part. of the Ministry to be ready to export to the deficit provinces or the 
Government of India to accept stich 11 decision on the part of the Ministry of 
Orissa? Sj.r, Mahlltmaji said after ~ extensive tour some yeaTS ago: "India 
is the poorest country in the world' and Oris!.U1 is the poorest province in India." 
Then, this Orissa province has already exported a good portion of its rice. 

Who if> responsible for it? The free trade policy of the Government of India is 
responsible for the depletion of the stocks which would have stood in good' 
st!'od for ~  poor and dying people of OriSSB. 
Sir, there was a cyclone of unpreoedented ferocity in October 1942. There 

was a terrific rise of the waters of the Lake ~ and it inundated thousands 
of acres afound ~  was paddy growing land (Hid the crops failed. It would 
be heart-tending to note Lhese figures. There is a village called Palur near 
&mba where 438 people perished in the rising waters of Chilb.- 7,169 cattle 
were drowned, and 42,115 homes were washed away by the. rising waters of the' 
Chilka. Not a tear was shed; ~ a Minister did go there, and is it a matter of 
congratulation' to anybody either of. this Government at the Headquarters' or 
the Ministry in OrissB? The Centre and periphery are both  rotten. They are 
not only rotten but to the core.· So something must take the place of this kind 
of rotten jugglery and boasting. When his people are dying in thousands for 
want of food, the Chief Minister of Orissa takes pleasure in ~  Bombay; 
,calcutta. and Delhi but not the villages which are absolutely devoid of food and 
raiment. There is. another cry in addition to t.hat for food. . 
Sir, if Bengal is suffering from want of food, Orissa has been suffering and 

is suffering from want of raiment also, i.e., clothing. I know in cel1;ain villages 
thousands of women do not see the light of day for want of proper dress, for 
want of a cover of their shame, and isn't it a shame that. the British Govern-
ment should remain a moment longer 88 long as this pitiable state of aff&ira, 
exist in a province, which is considered-to be a surplus province. Under no 
circumstances should it be treated with scant courtesy and lack of sympathy 
on the part of the Central Government. ' 
Sir, the other day one friend said: ~  about fish in 'Orissa? . ~  the 

fh;hermen were the first to suffer because their boats were bUl'l}t. This IS due 
t,o the denial policy of the Government of India. Who is responsible for making 
the poor the poorer and who is responsible for depriving people of the f.ew 
morsels of food from their mout,hs. I know, Sir, there are women throwlDg 
their children into wells, and into the rising waters of Clii1ks because they have 
not been able to spare, a morsel of food or 1\ drop of milk ~ their ~ .  
which hon alrendv become deh:vdrRted. There is no good of elatIon here lD the 
(,pnt,ral Government nue to inflation. Away with it. The rise in p'rices has 
gone RO high t,b Ilt , Sir, there are plnces where Tice is not availRhle even for loye 
or monev. There are places where t.wo bags of rice, i.e., four mflUnds Rre dIS-
tributed't{') 1,500 people per week 1 seeT per family. Is that sufficient fOr one 
single meal of n . ~  They haTe to sustain themselves upon this half 
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.measure. In rural, parts four aws worth of ~  means half a wtll.lsure because 
two measures can be had for a. rupee. This hall mea.sure would not be e!ougJr, 
even for my friend Mr. Rangia.h Naidu. although he is 75 years of age, 'for ODe 
gulp. Now you want this hslf 8 seer of rice to satisfy a £tmily for a week. 
How 00 ~ can anyone tolerate. such conditions in a prOVInce which is sai<f\, 
to be a surplus province I Who has declarad it? Is it a man from Bedlam 
·or a lunatic asylum who has declared thil> as a. surplus ~  which can 
.afford. to export four lakhs of tons of rice to Bengal and other deficu, a.reas? 

811', who are the people suffering most?' They are the Bouris who a.re con-
sidered untouchables .. They are the landless labdurers. Then ,we have the low 
.castes and aborgines 8avanas,Hadis and Kondras. You might not have Jteard of 
these names at all in the history or geography written by . our friends from 
.6,000 miles away and these are the people most affected. Fishermen are very 
much affected for the want of boats in which they go about fishing. They were 
forcibly a.nd most unwillingly removed. They are deprived by .whom? By 
·God? No, Bir. It is man who is responsible for removing ·their grain from tbeir 
. granaries, for removing their boats from their canals and waters, and this is 
the pitiable state of affairs; several people have not been paid at all for taking 
away their boats, and 80me were paid llut not paid properly. Who will hear 
the cries of those poor people who are ~  of' appr08chiBg even the village 
.ehowkidar?Yet, in those villages tahsildars and kamam8 go 'llbOllt for collect-
ing the war fundI What does it amount to?' It is an.ignominy; it is some-
thing which is absolutely false; and not the real Government that is exiRt,ing; 
it is a Government corrapt and rotten to the core. My friend the otlier day sa.id 
Government of India was famished in the head but bloated in the body , it is 

~ ~  Government which is responsible for this chronic' poverty of 
-the .provmce as a whole. . 
Recentlv mv friend, Dr: Kunzru had ~  to this area, Sir, I forgot to ten 

yO\:l one t.hing,· On the Slst October, 1943-it is adding insult to illjur,v-thllse 
Jleople .who were deprived 'of their homes a year ago, constructed some hoyels 
/lnd these hovelR were ill-roofed but even these roofs were torn away by 
another, gale of unprecedented ferocity on the 81st October, .1948. 01} aeco,-!nt 
'Of thiR galE', the mail frOm Madras to ~  had to be diverted via Raipur 
nnd Nagpur for three days. Was there any tear shed or a. rupee subscribed for 
those people there? Pundit Kunzru had been there, and also my friend tdr. 
'SlInthnnnm, all ~  of "this House, they made extenRive tours. ~ 
have written lots of reports about the ~ conditions a.nd they are very 
definite and detailed,' and it is' worth the while of government penllial. Sir, if 
~  have ~ read them, send for them; talk to them and take practical lessons 
from t,heRe t.wo great 'IDen who have done their best for the poor and. ·devastated 
country of Orissa. Here I would read a Rtatement from Dr.' Kunp'.ru-! shall 
not trouhle you with details.: 
"Orissa. is 3 poor country. The economic condition i. Iluch a. alWAYS to CAll81' anxjt'ty. 

1,t should therefore have received special cONideration at the hands of the Gpn! I'sl Autho· 
rities; but instead of showing any sympathy in ita qistre8R they have nllfortullllt.Plr 81'1'1'11-
tuated its misfortune by their policy." .  . 
The policy of free trade a.nd denial is of course foolish an,d shortsighted-I 

feel stIre that Orissa. would have been treated with greater consideration, hnd 
the public been more fully aware of its SOlTOW. As Orissa is R poor country, it, 
bas no paper of its own to extend its publicaotion'to all parts of India. The 
several thousands of people are dying unwept and 'unlrung.Tbe other day the 
Minister .of Finance of Orissa blld the good Aense to go to certain areas of the 
Puri distt4ct. Mter returning from his glorious t()ur he made R speech atl 
Cuttack, in which he said: 
"The conditions are onthinkably bad. (Note el.'ery· ",{)rd). The T1l'oJllr hn"p been fP-

(laced to bags of bonel! from extreme want of food. (Here ~ ~  rHf;aMr ';1"'1. I 
pnr emaciated people tr.ving to ask for food but, falling down. were ~ .  

they could show signs of hunger and starvation. As they were at the. 
threshold 01 death; they could not speak, they were speechless. This is from 
the M ~  of F'm8r;tce of OriSBa, There is no good of 8Dy complacency OD the 
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1>l:l'rt ~  tht> Gentral (iovernment, Sir! You .must inunedwtely seud fO.r the 
lv.linisiers, if you can and if you think they will obey you. They could disobey 
you because you allowed LUem to do so (In previous occasions. Pleasl:l do not, 
for a moment lonter, allow u grain .of paddy to go out of that pro .... lllce. Otlwr·· 
wise, the dying people will become spirits and haunt you in your sleep or in. 
the life a.fter aeath. . . 

Comuig to tny place, Vizagapatam, the district of Vizagapatam is considered 
to be a i1l.mine district in a defiait· area. lu V izianagraru and ~  
there was ~  it. wils iutroduced SOUle four months ago a.nd it was work-
ing well. God only knows why the rationing ha.d to be cut down by 50 per cent. 
each adult was getting half a ~  of rice per day; suddenly it was reduced to. 
a .quarter seer. Those who sit at home and work with their brains can 'afford to 
be satisfied with one-fourth seer, but what about those who work from morn 
to eve--the wage earners, the field workers und the landless'l{loboUl'ers? I tell 
you the people are subsisting on things ranging from hors6 gram. to coir dusi;. I 

, he.ve seen with my own eyes people eating the remains from the chaff, they go 
to the mills and take the chaff and winnow it several times and pick out l:rit& 
of rice that may be left behind; such is the poverty stricken condition of the 
people in the villages. Rationing I we welcome on an all-India basis. It i& 
worth trying as an experiment. If anyone says it is impossible, I would say 
it "is an idle excuse on the part of those who say it. The whole of Europ'e and 
Russia a.re now on rations because of responsible and representative Govern-
ments ....... J 

Mr. Deputy Pzea1dent (1\[r. ~  Chandra Datta): You have got one-
minute Illore. \ 

Mr. E. S. Gupta = -I tell you Sir, that goodwill is absent. Confidence can-
not be.found even with a torch. If you 'think that all is well, you are mistaken 
beyond redemption. There is a tragedy, a worse tragedy to be enacted in 
Orissa and in the Andhra Provinces. The Ceded Districts have been a hotbed 
ofdamine for several years, from time immemorium. In fact nothing has been 
done to alleviate ~ dire and distressed' condition of those people. Of course 
the Government of Madras is tackling it in its own way, but that is not enough. 
Several people have suggested several remedies. The organisation of grain 
b'anks in villages, etc. etc . 

. JIr. Deputy Pruident (Mr. Akhil Chandra Datta): Your time is up; you 
must stop now. , 

Mr. ,:I:. S. Gupta: One sentence, Sir. Mahatma Gandhi and his followers, 
our leaders, should be set· free; they will have a t_earing all-India campaign to 
do the best for the poor and drive distress out of India. 

ShaIkh Rdudd1n Ahmad Sidd1quee (Chittagong Division: Muhammadan 
Rural): Sir, I hail from Chittagong, the la.nd of wonders of India, which has 

withstood wonderfully the onslaughts of Japanese aggression' and 
• p.M. barbl\rism. I do not like to talk much on the food debate as the 

matter has been discussed A.nd brought. to light by many Honourable Mell')bers 
oll this House, RIld it. would be a repetition of the same if I discuss Again by 
wasting the valuable time of this House. . 

I wish to bring only a few £apts before this House regarding the food situ8-
'tion in ~ . Chitta gong being the south eastern frontier of India, near 
the enemy land, the affairs and conditions of Chittagong are neither 'Published 
by the Government nor the public and the press are not allowed to ¢ve any 
publicity although terrible famine broke out in ~  long ~  . Rice was 
not Ilvailabl!' in Chittagong even at one seer a rupee from the hegmnmg of the 
vear 1943. I wrote' severnl letters to Mr. K. G. Ambegaonke.r. the ihen 
DE'Pllty Secretnry of the Food Department, setting out the -crying needs of the 
people of ~ ~  but to no ~ . . 

Witb the ~ of the Denial Policy in the yesr 1941. prominent. mer-
~  exporl.ers and importers were compelled by the Government to leave 

Chittagong with their bag and baggage. A major portion of ChittBgong being 
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hilly, her production in rice was I always' insufficient to 8 coDsiderable extent. 
With the' fall ~ Burma, Her population has bean increased by more thaIf two· 

'lalchs, totalling more than 20 18khs. A great majority of the ~  of 
Chittagong had to- depend upon Burma for trade, commerce and industry and 
foodstuffs. But the Government fully realising the future ftituation did n0t 
make any provision to feed the peoplll ~  the people of Chittagong wera 
coura.geously defending the eastern gate ot India against Japanese aggression. 
The people of Chittagong have been playing n very important role in lller"hant 
,ships and the navy throughout the worlil, more than any other part of India, i:l 
the successful prosecution ~  the war, and thousands of her brave sailors havt: 
already sacrificed their lives in high seas for defend,ing the shores of Indio. and 
the Empire .. But no consid,eration has been made. even to feed the widows 
and children of those who have sacrifice4 their lives. On the contrary, the-
military police killed hundreds of poor and aestitute persons by kicking when 
the unfortunate persons went to beg in search of food near the military areaF-. 
Vast areas of fertile paddy fields have been made aerodromes' in several places 
of Chittagong. Moreover, they destroyed many green paddy fields by doniceys' 
and always prevented the civil population from bringing nce or any other food· 
stuffs in sufficient quantities from outside to Chittligong with the result . that 
thousands of people died every month in towns and villages long before the 1110· 
called Bengal famine was made known to the public. Public were prevented' 
from representing their casef1. of food scarcity to any authority. My humbleself" 
being the President of the Muslim Chamber 01 Commerce of' Chittagong and 
Chairman of the Ohittagong Central, Relief Committee, the ~ . Muslim 
Chamber of ~ offered me. one wagon of ~  and ~  pound\ "f 
condensed milk every month as free gift about a month ago providea I could 
secure priority certificate for booking those articles. . . 

[At this stage, ~ . President (The Honourable Sir Abdur Rahim)' resumed, 
the Chair.] 

But to my utter misfortune I was flatly' denied any facility by a high offiQial . 
~ we are' feeding thousauds of distressed daily, irrespeotive of oasteor 

oreed in different centres. On my failure I wireCJi and wrote to the Bengal 
Premier and Minister of Civil ,Supplies to take necessary aotion, but I -do not 
know 'bow far they' have been successful, and I have left all papers with my 
Secretary for securing, those articles somehow. , 

Sir, may I ask if still the Denial Policy is going on in 'Chittagong? I sea. 
no reason why foodstuffs should be denied for feeding the poor and .the needy' 
in Chittilgong. ' 

Sir, another problem has arisen in Chittagong, and that is about livestock. 
With the military concentration in Chittagong, fifty per cent. of her cattlewerl' 
consumed by the military and the rest have been dying in hundreds every day 
owing t.o n serious epidemic unprecedented in history, threutening the total 
extinction of cattle in Chittagong. Pure milk in Chittagong town and mofussiL 

, places has become the problem of the day. Pure milk ,is not available even 
ai 'one rupee a seer. Unless the Central Government comes forwa'id to supply 
cattle in thousands to the agriculturists before the next cultiva.tion begins ~  
there is every likelihood of a, great majorit:1 of the lands remaining uncuItivatcrL 

Recently another more serious problem has arisen in Chittagong. A very 
large number of paddyfields, valuable flgriculturlll and horticultural lands have 
been occupied by t,he 'military people and very little compensation has been 
paid in a few cases, and in many C"ases no compensation has been. paid yet 
to the sufferers. Over and above, the military Department have been requi. 
sitioning the civil .population houses in such larJ!'e numbers that the civilian 
population are dyfng' for want· of accommodation and food in open fiddil and 
on public roads. In 'the opinion of civil authorities the military authorities 
have gone far bevond the top limit in requisitioning the civilian houRes. A 
house which was 'rented at,Rs. 10 a month a year sA-o is not available even !\,t 
RII,. 1oo a month, as building mat.erialR are not AvailablE'! t.o the .1mhlic. Ordi. 
nary bainh ...... R which were selling at Rs. 2 to 8 per 100 havE'! nsen to more 
than Re. 80 per 100. The Governmel\ti.is noll cODsidering ati an the question 

• 



..... 6· LBGI8LATlVE ASSBI4BLY. r [17TH Nov. 19f8.· 
[Shaikh Rafiuddin Ahmad Siddiquee.] . ' . 

-of ~  any adequate. compensation ~ . to' present· circumstances, ill). 
the e.aeutles, .nor are they ~  the hous1I1g problems of, the evacuoe.,;. 
'l'he Government. huve got abundant l'esources in their reserve forests in Chitta· 

,gong for buildinga ~  for troops. ~  the ~  of milia. take 
up the whole matter for the people of Chlttagong 111 the ~  of food for 

.and housing the civilian population, there is every likelihobd that the .. who!e 
:civilian ~  would die with a very few exceptions. The ~~  10 
,Chitta-gong is so critical and complicated that even a man 01 my positIOn would 
~  be able to live in this world unless (rod helps me. I. appeal to the Govern-
ment of India in the name of God and humanity, especially to His Excellency 
the Viceroy and His Excellency the Commander-in-Chief to ~  up ~ whole· 
matter of Chittagong directly .lllider the Government of India.; othennse, the 
Provincial Government would not he a.ble to save the people of Chitta gong under 
:the frequent interferences of the military authority .. 

lIr .. Ka.llaab Bibart Lall (Bhagalpur, Purnea and the Sonthsl Parganas: 
Non-Muhammadan): At long last I have. got the opportuxtlty ~. say what 1 
'wanted to say on my umendment. 1. find t,hu.t most of the thmgs have bel;'Il 
said on t.his debate ~  deliberately use the words, "debate. food", bemtuse 
'it hIllS been converted from food debate into debatp .food, and ~ have a1reau:}' 
..consumed a. sufficient quantity of this food, of this debate foOd,' for the last 
four days, Now, I want to soy something abollt the amendment that I,h,ve 
.,placed before the House. . _ 

Of CO\lrSe, many amendmentR llllv!' been tabled on this, ~  -I-find 
:that mOAt, of them have tried t.o dig Ill' the dead hones Ilnd SOllie have gone 
to the I;lrireme of ~  the Viceroy and the Hccretnry of State. To me, 
it seems· that these are ull illlprae.tiCilble t.hings and however much we may 
..exercise our lungs and liver here, the net· result ill nIt'eudy a for.egone conclu-
[sion. So, it is better that· we contribute !;()JlW prllctiClI1 !'Iuggestions that. may 
be. taken up by the Goverllloent ulld some' relief may· he given to these dying 
~  because those who ure Rtrnuded unll lire crying for food ha.ve little 

""'interest in censuring the' GC)\'cl'DllIent Or asking fo), t·he impcachment of llny 
high officials. With that point of vi!! .. ,", I. hu\'t' mgl'd that llcommittee of 
officials and non-officials should he uppoillted to go into Hle matter, so that the 
recurrence of such thing!'! mn;" he Rtopped in fuhlrf' lind for the present they 
may take some steps· Ill, ,once AO that those who are stllrving in the affected 

,-parts may be helped. :For this p.urp(}!'IC:'. I huY(' RlIggested gruel kitchens which 
have already heen opened in man;" pllrt.s. 1 ~ suggeflted orphanages for 
lodging t.he orphans. T haw· got pmctien I knowleilge of the fact that people 
ha.ve been asked to take char.ge 01' ROHll' orplmnfl from Bengal in one of the 
esta.blished orphanages. We hllve heard the Rt,ory narrated yesterday by Mrs, 
Ray, as to how people are snatched aWAy frorll tlleir own family members and 
how the family is disintegrated, ho\\' the ~  chilrlren nre t,aken aWRY from 
their parents and the parent.!' are crying in the street·", of Calcutta. In order 
to avoid ~ ,thing!!, I think the hest eourslt woulrl he to start public orphr.n-
ages by the Government. where these orphAns may be lorlged aud the .parent,s 
may not hRve to undergo t,he pangs of separation indefinitely .. '1 hllve got' no 
wm'ds i:o emphoRizp. the points that Mrs. ReIHl I,,!, Rny placed .before the Hous(>. 
yestorday. She plnccd it, so nicely that the heartfl of most of the members 

~  ·have been moverl hy the facts hrought t,o light hy her. So. it is only 
t.o emphAsize thRt point that I have IPentioned. that the remedy lies in openiqg 
the orphanages, r have alflo ~  thf' opening of poor houses and indus· 
triAl fActories in imllort,ant townfl and t.he . .stopping of beggery. If :V0U do this, 
:V0U kill two birds with ono stone. We see how much people have become 
demoralised when we ~  on then,i1V1'u;v!';. When a ~  puts A mOl'Sf'! 
6f inoll in hiE! mouth. hp is surronnded hy n ~ .. nnmber of ~ hoys nnd 
beggars and it is difficult. for the man t.o .eat. This has been the practical 
experipnce of mORt of us. Tn order to stop this demoralising thing, r .suggest 
the opening 'of poor honSel!. Yon will ~  the difficulties of finding ,funds for 
UU. pUrpoubut you ore nndinft'money for ~ and hisrher ~  But 
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I can say that so far as this country is concerned, this is the most pressinjf 

~ and you can help the solution of iJlis ~  by diverting sUme of 
these persons, who are .reduced to the demoralising position of begging in the. 
~ ~  and :who are bemg reduced "to ~  position of beasts, 'to useful ~ 
~  At present you find 50 people gatheril\g round a man who is eating Bnd 

. ~ for a morsel or crumb from him. In order to get rid of such demoralis-
mg things, you can open· poor houses; This thing should be done immlldiately. 

Then a great deal of ~  hns taken plnce ~  the question of taking 
food to the affected paris. We have heard about the c:lifficulties. We have 

, been told how even the Railways have stood in the way. My view is that the 
result is due to iihe different anglfl of v.ision arid the conflicting interests ~  the 
Government and the people. Instead of wasting so many. worda in discullsidn, 
there should. be a heart to heart talk between the representatives ofthc ~  
and the Government and they should settle ~ to how these two interflsts Celn 

/ be mtCJ.e to coincide. If you think that you niust have food for the military 
and do not care even if hundreds of -thousands of people die in this land, then 
of course we can never find out a solution', because you will go on thiuking 
from your own angle of vision and the representatives of' the ~ will- go on 
thinking from their point of view. Both sides must com. to a common settle-
ment. I do not mean that we should in any Will hamper the war effort. We I 
'have heard from several speeches during this debate how even the Government • 

. is resorting to black markcts. I ha.d n shrewd suspicion, about this ,ocatrol 
business from the very beginning. When I was a member of the Contror Com-
mittee in my district some one from the merchant class, came to me and sa.id 
'You are only :fixing the price but after fixing the price the GoverDllllent goes 
the next day and takes hold of all the food grains in the market. Keep this 
secret. We don't want to disclose Rny names', Even t,he merchants teU. us 
how the things are being taken away, from them Ilnd hoW the farce of fixing 
the price is being enacted. I know myself that. the food stored in the granary 

" of jails is sufficient ~  the consumption of the jail population for two or, ~  
years and yet Government is placing ord8l's in advance for the purcQase of 
foodgrains even before the harvest is ready. If these things are true and, if 
there are different interests and different angles of vision in tackling the same 
problem, then it is ~  t.he power of '!ny human being to bring the facts 
home to the Government. When a man IS Rsleep he can be roused but if n. 
man is really awake 'and pretends to sleep, he CBn never be roused "and .no 
attempt of any kind on the ~ . or anyone csn wake that man'. If you 
really think that· the problem has been made so much complicated that it • 
requires an urgent 90lution, it can be done. If you have this Bttitude of mind, 
then, of course, remetiiea can hI!: fuund. Suggestions have been mBde and they 
~  be acted upon. 

So far as I am ~  I am. going to mention a few points about my 
own province of Bihar. I have here a -letter published in the ~  Ligh.t by 
R. C. Pandit, the Manager of the Bank of Bihar. He ~ a well-known man 
and is epgaged in trade and commerce Bnd you can understand wha.t importunce 
can be attached to his letter. He says: • 

"I had aaked what. i.e the Bihar Commercial Corporation! II it. a fact. t.hat.· it i.e a 
ve? new concern, something like a 'war baby' lucking all the milk while the war Iuta!, 
I. It a iact that thi.·concem doep, a goodamoimt o£ aalea and purchaa811 of the GoverDlll8llt, 
through the Trade Adviser! II it on a commi..wn bali. or bUylDg at Re. 10 or 12.a maUDd 
anti then' .. Uing at Re. 16, 18 or m and pocketing the difference over deal, of thou8I\nds· of 
,maunds of rice a day! Who are the proprietor.! Why are oot open tenden called for 
or min. dealt directly! Why doee not. t.he Goternment. reIea.. tlie large stock. it haa 
accumulated. The raillll will _poil the large porCion of it.. ~~ 

So, the trend of this letter is. that things are going on in a way wh'ich uo 
not come to the notice of the public. We know that a Corporation in Bengal • 
was also engaged in this .very way as this eoncern is connected with the Gov-
ernment of Bihar. Alte, all, such under-hAnd dealings are going on. If' lor 
the show of the public some explanations are offered here to IiOlve the problem, 
then the problem will remain where it is And there will. be no solution at all. 
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'i'heu, Sir, I have a point which I was ,anxious to place before the Housl1 

aud which 1ameglad t() say has already been mentioned by my friend Mr. 
Muhamrnud Naumau. ~  time it, was said ~  ~  is a surplus province. 
We, who come from BIhar, ~ so eager. to challenge. ~ statement duriug 
the last debate but ~ ohe of us was given an opportunity. This time also 
we thought it ~  go unheard and we will remain in the background. Fortu-
nately, Illy friend, Mr. Muhammad :NauIDan got an opportunity and I have 
, also got an opportunity of placing before this House the fact that after all the 
Governmellt of Indiu has found out that Bihar is a deficit province. So far 
as ~  starva.tion deatns are concerned" the other day I put a supplementary 
question, to 'the Honourahle the Food Member and he said that no information 
was fqrthC?ming from ~ . I ~ D1;yself seen in the streets of .my town 
of Bhagalpur people dymg of starvatIon. I do not know w,hether any notice 
is"' tl,tken of these persons by, the Pr,ovincial Government or wh,ether this is also 
a part' of the policy or Government to k"eep these .things unnoticed so that 
'they may conveniently say that there are no deaths by' starvation in Bihar. 
If the f[onburablc the Food Member does not get any reports from Bihar, I 

, mo.:)' inform him that" people are dying of starvation in the streets of Bihar. If 
he ~ to call for a report 'from the l)rovincilll GoVel'Illllent and if they, art) 
tr utt.-fu 1 enough, he' will gettne sal(1e informati,on. I .think the bubble of 
Bihar ,being fl. surplus pr()vil)co h.1snow ~ pricked and the Government 
'shoQld now know that it is a defIcit province. In connection with this very 
point I may Illso say that the people who ure dying of stllrvation in the streets 
of Calcutta nre not all from BengaL It is a well-1m own fact that most of the 
la, homers tha.t arc working in Calcutta hllil from Bil,tar and also from SOI;UEl 

~  of the, Uniiell ProvInces. Of course, Calcutta ie such u cosmopolitlln 
city that people from diffe"ent provincc9 Ilre expecLed to go there. But most 
01 the lahourers that migrate to Bengal for earning their livelihood go from 
Bihlll'.1 Honourable Members' Immv that Biharis have never migrated to nny 
other phwillce for ~ the, posta, of ri High Court .T udge or any ather res-
ponsible position. They have Always migrated in search o£ lubotir. I hope my 
Honourahlo friend the 'Luw Mem,ber \Vhr) hails from Bihar will benr me ~  

when I Ray thiil. 
. The, ~  Sir Sultan Ahmed: The Law McmberluUltl from Bengal. 
• Ilr. Kallash BlJ)arl Lall: I meant the Leader of th9 House, who hails from 
lIly province, will bear me out that Rihnris roost!:;. hn ~ ~ ~ to Calcutta 
in search of labour. It i!:l ~ ~ who are d,Y1l1g' hke thes III the streets' 
of Cnlcut.ta, It is bot for the pleasure of dyiI1g that t,hey have gone to Cal· 
cutta. The res:lthing iF: that the conditionE! at home or" su('h that ~ I\re 
compelled to go out. The fa:ot of the matter is that the:-e iA .vpry little 'scope !or 
giving publicity to tbe matter. Of COUTse, the papers III BIhar do not pubhsh 
generally the news that is controlled by the Government. Ev('n here", when ,I 
attempted an adjournment motion, it was not published. I do not know what is 
the condition that' is prevalent ,in ~  that frightens the Government so much 
even 'to publiRh it. Bven the prpss doeA'not rtlhlh;h that, sort 9£ ~ . 

The Honourable Sir Sultan Ahmed: If'hel'c ~ no intern(tl censorship, 
)lr, KaUash Bthari Lall: \Vbnt do YOU mean hy 'internal censorship'? 

I' 

" '.\'he Honoura.ble Sir Sultan Ahmed: Tht!t is. ~  'India, , 
][r:XatIash Bihari LallI Btit is it not ~ fact thnt the Gov('m:ment 2f Bihar 

or ~  on their beha'lf have stood in th" way of the two papers of Bihar, 
tlw S!'lIrrl, J..i(JTlt Rnd the Indian Nation, from puh1i!'hing such a thing? 
lI[r. President (The Honoumble SIr Ahdur Rahim): Honourable Member's 

time is up. 
Kr. X&Uash Blbarl Lall: As my time is up: I leave the subject there. The 

point that I have tried to bring to the notice of the Government is' that if they 
try to find out the aetyal conditions prevailing' in Bihar they :will find that Bihnr 
ill 8B bad a E!ufferer a8 8ny other defid'it province. ' 
,Maulvi Syed lIul'\Ula Sahib Bahldur (South Madras: Muhammadan): Mr. 

President, I thank you· for giving me ari opportunit.y to ventilate my views on ihis , ' .. ' 
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Food ~  so ~  a's my Provil'lce of Madras is concerned. Sir, when my Hon-
ourable friend Sir Ramuswami Mudalier was the Commerie Member of the 
Governmetlt of India, when there were no indications about famine even then, 

~  up to the principle of . ~ bet,ter than cure. What'did he do? 
He invited al1 the representatives of several Provinces and eJOusulted them as to 
what'measures should be adopted to see that "f,amine does 110t oCCur. My 
humble view is that had his suoceSBors followed . the • noble' procedure, the 

,. sympathetic procedure adopted by him, much of the suffering, particularly the 
sufferings 'of our Bengali brethren would have been alleviated, would have beeu 
. 'minimised at least. . Unfortunately this was not dOlUS. My.lIonourable friend 
had to quit India for sonte time' and take the place of War Millisterin EIiglltnd, 
He might have proved himself very uBeful there, bat 80 far as India is cOncerned, 
it Imstained n great ~  by his going there just at the! time.' Sir, attempts'haye 
been made to prove 'as to }Vho is to blame for this miserable and appalling 
condition not onl.y in Bengal but also in 'Orissa a'll!! in certain districts of Madras 
~  so fffi'th. There is upanimous opinion so far as 'non-officials are cQncerned 
'that the Central Government is to blame. They had not acted up to the. 
principle laid down ~ of their ~ Members, I mean Dly Honourable friend 
Sil.' Ramaswami Mudalinr. If they had taken a sympo..tbetic attitude regarding 
certain indicntions which vi'ere alreatiy viHible, of course this catastrophe would 
llOt have trallspired. That isl my ~ and candid vie,w. The head of the 
Government in this land-I am sorry I· have to speak in his abscace, but a'll 
the same I canllot but give expression to, It--hus been sleeping over this 
important question Qond did not minc1 a8 to· what was taking ~  ill the 
Provinces. Some say tho.tthe British Government have opposed this. These 
are our custodians, these Bre our trustees, these are our gunrcfiulls and t.hf'y 
regard' UI:! at least for name'll sake 8S their' wards, but ill reality they have fltHed 
in t.heir duty. I have completed mv Bli years of age, I am now in my 8t1th year 
Hlld so I haveseeJl cnough ups and. downs of life in the history of India. 'In 
those days, ~  were fffHlines, there were pestilences, there was dearness of 
food" and also of other necessarles of Iile. We have been subjected to ullthese 
kinds of difficulties andcalamitEls.· Fortunately ~  us, the present ~  is, 
very sympathetic, he thought it incumbent upon him to visit ut ~ ~ 't;ulcutt'll 
and some other important places. Being a gallant Viceroy, he cnllated the ~ 
operation of the military department from whom ~  help, not, much hclp_[ 
am very careful regarding the use of the word 'SOI:DEl'-some help is being 
rendered to the civilian population in the distribution of food grains. '. 
Sir,' I am obliged to pass this remark that the mjlitary peGple thoughvfJL'Y 

gallBllt, yet they are actuated' by selfishness. They store 'any ~ of food-
stuffs for their own soldiers. 'fhey a're very iniserable in paying Inclian lIepoys 
when compared to European soldiers, they pay the Indian sepoy very negligible 
amount, but so far as rotions are concerned, they ·give ample rations to the 
military personnel at the expense of the civilian. This is the result. Now, Sir, 
even the present. Viceroy's visit to Beng"l has not prov,ed very . effective. 'fhere 
is ~ Persian saying Qmong Iraruans which says: 

"Ohamcha Zfldu Oham.ciuz Zadu Hal'IJa leo (leuialt)." 
Oh I. spoon you have been moving 8!:1'nin and again in the jar, but where is. 

the halva. HalfJa is not forthcoming. Thesweet'is not forthcoming. What is 
the meaniijg, of your moving here and there and making regular noise. The 
chameha ma:v be cGmpared to the GOlernment. The ,outcoril" of nil their· 
efforts is nothing.' . . 
An Honourable Kember: 'fhe Food Member is born with It silver spoon in 

bis mouth. ' 
. Kaalvt 8yed KuGua Sallib Babadar: Yes, that is why ~  ('rm do things as 

he likes. He ha's got his own licence w:hile sitting on the' Treasury Benches. 
So fQ.r'8s Bengal is concerned, 1 may tell the ~  that I visited some of the 
districts of Bengal as a Member of the Raj Enquir.v Committee. Mymensing 
.. district 811 has been stated by Chaudhuri I.smail Khan is really a rice producing 
district in tormer days and jet.it is subject to famVte. A doleful picture about 
our suffering Oriaea brethren was" given a few ho!rs ago. The other day my 
Honourable mends Mr. Sami VencatachBlslJ> Chetty and Mr. Krishnamachar4 



470 LEGISL.\TIVE ASSEMBLY. [17TH Nov. 1943. 
• ~ ~  Syed Murtuza Sahib·Bahadur.l 
both ~  from Madras, brought to the notice of the House the appalling 
conditions in somq. of the ~  of Madras. Madras, Sir, could have been n. 
self-contained Province, but unfortunately this • grow more food' campaign has 
not been given effect to there by the -authorities. A. has been pointed- out by, 
some of the speakers" this grow more food campaign ha's been only a farce. So 
far as Assam is concerned,. there are lakhs of acres lying wRste. The lands there 
are also very fertile and many Bengalis want to go and till the lands there nnd 
reclaim the lands at their own expense, but yet they will not be given permission 
to do so. Even ol!-e or two a'cres per head will not be given to them. When sucl} 
is the case, what is the meaning of crying hoarse and advising us to grow more 
fOOd. This is nothillg but farce. If you go deep ~ the, questiol1, you come 
to one arid- only conclusion, namely tbe absenoe of national Govemment is the 
cause for all this misery. The absence of a sympathetic responsible Government 
is the cause for all this misery. As I have told you thete. are one or two· 
exceptions among Indian Members of the Government of India who are true sons 
of India: who want to help these poor souls, but they ~  quite helpless. . 

Sir, some mention was matte . about 'Travancc;>re and Cochin and British 
Malabar. I know somethmg about these places. Some Honourable Members 
might have heard about 80,000 deaths in one distriot of Malabar in a: few 
months., Not 8;000 but 80,000 deaths. What was the cause? It was due to 
cholera. All these deaths were brought a:bout by cholera, not plague. Fortu-
nately . Malabar was free from plague. There was cholera raging . for many 
months. And what ie ~ due to? Sta'rvation brought about diarrhoea and 
that ~  into cholera. soan these . 30,000 deaths. in one district of 
Malabar ~ due to starvation, but this fact was not; given publicity in the 
.press .. Unfortunately for us, although we happen to have a paper like the Hindu 
which is the best managed paper 'in India, this fact was not laid strong stress 
upon even b'y that paper. So far as ~ ceded districts are concerned, our 
friends have spl>ken about it. And though I belong to Trichinopoly which 
fortupately is not a deficit district and we are prepared to send paddy, jowar 
and other grains to other districts, we are prevented from doing 80. The same 
is the case with Tanjore. Godavari a'nd Kistna are the other two distriots in 
Andhra' and the same difficulty stands in their way. Therefore Indian'S are not 
in a position to solve, their own problem for want of their own Government. 
And 80 far 8S Benga'l is concerned, many of our colleagues, might have read the 
speech of the· Premier of Bengal Sir Nazimuddin. He as .Premj.er 'levels thls 
charge against the Central Government and it. is not a charge by ·an irresponsible 
non-officiai Jike us but by the responsible Premier of Bengal. He says that 
the'tJentrBl Government did not act up to their promise. Having promised that 
they would give 8 lakh maunds to Bengal they 'gave only one-tenth of that. 
Yet, so far as the military are oonoerned, so fe:r as their oWn agents are con-
cerned, 'So 4.ar as other Governments are' ooriberned, tlhey are allowed to make 
money out of this. When Indians are dying lor want of food, these persons,-
a:nd not only Indian merchants but also ~  made money and 
they do not come forward and sgy that they have not done it; even if they do-
say that they cannot substantiate their statement. The Food Member has ~ 
challenged by certa:in speakers; I want to see what kind of reply he is prepared, 
to give them. _ 

Sir, before I olose I shall reoite one, Persian couplet whioh is appropriate to 
the ocoasion. The poei) says: .1 • 

.. Bi ~ az dAt tnadoo_n lei' laangtfm.e tlva kartla 
Ijabat az dQ1'e Hvq 6aAre i.tiqbal tAi 6114." 
"Be afraid and tremble; when the tyrannil8d people lodge a complaint against yon. 

(i t: tAe G01ltt'r&mer&t, pt'o/iteer, and Aoardet'.), to the di,ine power, acceptance goel in 
.. ~  and takes thol8 complaint. to God." , . 

It is the state of affairs which Government, the profiteers and hoarders should 
be l\fraid of, otherwise they will have to hold themselves answerable before the 
Divine 'Tribunal. . 

Srt E. B. ,JIDaraJa .~ (West Coast and Nilghis: Non-Mvhammadan 
Rural): Sir, the Foodgrains ~  ~  have given several reasons in their 
report as affecting the supPly position. T!le fUet reason given fs shock due to 
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.the eastern theatre of war. I woMer what '\hey "mean by it. If they mea! ~ 
all the food supply dried up as SOOD as there was shook of war in the Aastem 
front, I do not know what would happen to a great country like Russia which 

.has . ~  maintaining a lengthJ>f 1,200 miles .of war front and-facling the enemy 
for inore than 27 months. ~ it means that pn account of Eastern' war front 
sbme denial policy had to be undertaken by Government· and these by boats, 

'roads and .houses had to be destroyed and· villagers had to be left to find shelter 
and food for themselves, I ceJ;tainly agree that it is a very good ~ 

The second reason that is adva.nced is "political ~ . I do not . know 
'who is the father of this political trouble. Is it His Majesty's, Govern-
ment or the., Governmfnt of India or the people? If aU of them are res-
ponsibl!,! then the Government of India must ~  themselves. Politiotl.l 
troubles are not new in this oountry; they have been existing even before this 
war was declared and they will exist even after this war comes to a close. There-
fore it is meaningless to say that the food situation has beeome very severe on 
aocount of political troubles. If they mean that tha,e were $ome few derB:'\.-
ments of· trains here and there, they ceased IOllg ago; they. were not in Bengal; 
and the Bengal famine, the Orissa famine, and the famine in some parts, 'of 
Madras Presidenoy were all subsequent to and long after these sporadic derail-
ments 01 trains. On the. other hand. several Members have challenged tbe Gov-

. ernment of India, specially the Transport Member, by alleging tbat wheat- was 
lying in the Punjab continuously . for several months together without beiing 
1l1Oved, but he has not chosen to give r. proper reply. .. ~  dates Wtlre giv'13n, 
definite quantities of wheat that were lying at d,ifferent railway stations were 
gi\"'en, but still'he hus not chosen to reply. Sir, may I bring my OWD ~  
experience to the notic:e of this lIouse? I take one meal a day out of wheat and 
orie meal out of .rictl; and it is now eight months si);lce my house haR seen wheat. 
1£ transport is not responsible fol' not carrying wheat to the district of South 
Canara, who else is ~  And it is only about three weeks back that I 
was supplied by the Collector of South Canara w,ith half u maund of wheat. 

There if! the queEitionof sugar. Our country is self-sufficient so far as E1ugal' 
is concerned; rather we produce more. But is it not a general oomplaint that 
sogar is not propertv and equitably distributed'? When I mentioned this matter to 
tIl£' Collector of my district he ~ the Railways were responsible and they were 
not. bringing sugar :to the District. I will give you my own perBonal experience. 
For the laElt 18 months my household has seen only 2 lbs. of sugar-I am· 
not cxu.ggera·ting, I refused to pay the blllckmarket price and so I had to go 
without Rugar. . .' 

The Honourable Dewan Bahidur Sir .6.. Jl.a.maswa.m!·KudaUar (Supply ;Mem. 
ber): Then ill t·hnt ~  the Railways must have brought sugar to your district. . 

Sri K. B; .rtllllrala Belde: Most certainly, they ought to have. But my 
e lCJ'erienoe is. . . '. . 

Th' ~ . Sir J:dwlld Benthall (Member for Railways and War Tran!!· 
pcirt):May I mform the Honourable Member thnt the Rugar movement pro. 

\ gramme is very Wl'll up-to-date. . . 
Sri K. B. oTlD.an.ja Bllde: It may be. but what J am telling you are hard 

facts. The Food Member ~  an Indian. I very much I sIJPpathizewith him. 
He is an honest and straightforward man, but he- is made a' scapegoat bv three 
del)artments of the Government of India and the:f are the War Trnnsport,' the. 
Finance and the Home. I am going.to support this statement from what I Rub-
mit hereafter. , . , 
. Sir, returning to the subject, it must be admitted-and it is admitted in ~  

. Report-that transport was re'sponsible for not carrying food grains in ttme. 
This country was mortgaged long long ago for the aake of this transport. A 
large Dumber of them are called 'State Railways' and they are expeo';ed to feed 
the ~  of this ~ . and it is no satisfaction to this House. which has been 
supportling every year the Railway Budget, to say that they had no wagons. I 
know where these wagons have gone;'I know where our rails have gone. They 
went to ~  food §n I.raq and Iran. And ~ Railwa,s failed to supply food 
to the people of my eountry. . 
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Sir, ~ next reason is 'expunsion of currency'. 'I will deal with this last. 

Before that the foU'Dwing reason is given: 
"increased conl\umption by the cultivator who in the depre.sion period was probably 

l!ating_ le88 than was, requisite for full .efficiency ..... " , 
What does it melln? It means that thete are a large number 'of people 

~  this country who are ,living on 'the margin of' starv!Ltion. When did this 
blessed Government come to know about this? Was it only when thousand, of 
peoples starved t.o death irt Bengal that this Government. came to know that there 
I\re a large number of people in this country who are living On the margin ~  

, starvation. Sir, this was a patent fact. Great men in tHis country;, as well I\S 
out'stide this country, have pointed out that it is the British Government in this 
country which is responsible for' reducing the people to poverty. Professor 
Radha Kumud Mukerjee has written a very valuable book, on this subject. Ac· 

~  to him more than 30 per cent. of the people of ~ ,country live on the 
margin of starvation, and this ~  Government now' comes to know, after 

OJ! several thousand deabhs in Bengal, that '£amine is due to the, fact that many 
people 'Were living on the margin of starvation. 

Sir, attempt is made in the report to put the blamE! on merchants, on culti·, 
vators, alld on consumers. The report says that these people are hoard,ing. I 
wonld like to take each closs separately. But who is responsible for this hoord· 
~  how this hoarding came about, what is the reason behind this hoarding? 
Not a single Member, on the Treasury Benches hilS given reasons why hoarding 
came about. Sir, it has, come about on account of the deplorable policy pursued 
by t'he Fil14lnce Member. The prices were rising-I \'fill give you figures. From 
191,1 onwards there WRR, never a fatl in any market. Certainly, ~  encouraged 
tl'l1derR to make profits, it encouraged consumers to hoard a little quantity-just 
enough for a week or tW() weekf.:,' ~  it is !1. natural consequence 
when the yrices were rifling. Sir, it is false to say that cultlivators are hoarding. 
r ~  like to know whether they have got: any definite report on this maUer. 
'TIllS Houf<e is pntit,led to know from t;he Government, in which provlince t.hey 
found that cu1t.ivnt.nrs were hoarding, I would like to know whether this Gov-
ernment nt: finy timE' cared to define what ~  'hoarding'. Did thev care to make 
it on offence? _' 

The Honourable Dewan Bahadur Sir A. Ramaswa.mi <Mudafiar:Yes, they 
.did ' I 

'Sri E.' B. ,.Tinaraja'Hegde: When was it. Sir? 
~ Honourable Dewan Bahadur Sir A. RamBlJW&Dli Jludaliar: Anti.hoRding 

Ordinnncc' was passed. . . . I 
, Srllt. B • .Tinara!a Hegde: When was it ~ • 

'l'he Honourable Dewan Bahadur Sir A. .. ~  ~  I.n 1941. 
Sri E. B . .Tlna.raja. Begde: Sir, I kno",' of cases m ~  With the con-

t,rol of Foodgrains Ordinance. I would ~  the M ~ ~ ~ ~  to ~  for 
the reports Ofl to how mllny ~  °df.llOar mdg. wt ~  ~  ed. Yh TIl ers, as f0.tl lOW 

osecutions were made III Illerent IS 1'IC S III .nc la, ow many 0 leHl 
many ~ ~~  bv the Collectors of districts and what. were the reasonR for 
~  l·ng· If ~  want to 1m ow , I can tell vou. I know of cases in which 

WI. raw. " . f d • t' 'thd . when reople contribut,ed to the. warun , prosecu Ions were Wl rawn. , 
An Honourable )(ember: In Bengal that happens everyday. 
Sn E. B . .Tinaraja Hegde: What then is the use of ~  Ordinances. Sir, I 

. want definite figureR. Let liS hav!' them ~ the next SessIOn. How ~ CRRes 
e ported ' how many were filed, how many were withdrawn and In how W6r, re,. .., d b £Ii . h mRnv cases sentences were awarded? SIr. I have hear teo ceTS w o. ~  

. l' of thece prosecutions sa.y· "What shall we do; the Government IS hke 10 c IIlr!l;e '" • . ,. l 1 . I this; cases !up withdrawn by them". I am not exaggeratmg. am 8' ILwyer .. 
know facts Rnd I will not exaggerate, hut put them as they are. I request Hus 
Goverml1ent once mOJ:e to see that ~  Ilre ,collected. Then they eRn see for 
themselveR how far they sucoeeded by thiS Ordmanoe. • 

Now, Sir, ,there 1s the question <>! cultivator's profit .. I d? not see my Hon-
ourable frien,d, Sir COWIlEljee Jehanglr, . who made 11 blg pomt yeswd/,y. He 



Tst )'oob SI'l'lJATIOit 

said: i'The cultivators must be encouraged; must.be given a profit I a big profit, 
a large profit". Sir, I would like to know whether there is any expert in·thc_ 
Uoverllment of India, or anywhere in the world, who can fix the price of rlbe or 

. ~ ~  sny thil> is the basis on which you can find the price and this is thE' 
fair price of rice and wheat. Instead of publishing such ~  re,ports. I 
would have appreciated if they had given the ~  on which we could arrive at l\ 
fair price for rice or wheat. They do not do that. ,On the ,other ~ they say 
that provinces are going to fix ceiling prices. The ceiling price should not be 
high everywhere, people who are concerned with the fixing of prices should not 
make room for large profits. It is meaningless to say powers are given to' the 
provinces for fixing ceiling prices without giving basis for it. I say that at the 
time of fixing Frices certain considerations should be taken into account. -
Now, for instance, fat· a long time the Government claimed that they would 
6 support ~  and that they would give money to grow more 
P.II:. food. It is a patent fact that 6f the 34 lakhs of acres which were 

brought under -cultivation a large area of it was' only a conversion frqm cotton 
to rice cultivation. It ~  false to say that 34°lakhs of acres of waste lands ~ 
brought under cultivation ,of foodgrain!J. . I would like to know at least from, the 
provinces tlirough the Central Government as to how much each province spent 
on the programme of Grow More Food campaign. We. heard long lectures Rnd 
pious talks. That is all bluff. 
Further in the recommendations I find'that due provision should be made for 

supplying wn.ter so that immediately more food could be grown. I know, Sir, 
that in my province of Karnatak, the Tungabadra project WIlS undertaken 
long ngo.CommissionR were .n.ppointcd. Ministers have come and ,golle, 111161 
today there are districts nnd districts that, are lying waste for want of water. 
The next ,Point is the question of manure. I would like to know from the 

,Government how much they have spent in getting manllre to the villages. 
, My friend Sir Cowasjee J ehangir said tJ:!.at cultivators ~  ~ tnxed less., 
'fhetir taxes were not increased and whereas the tax on IndustrIes had been 
increased. I am sure he is quite ignorant of the fact. I would tell him that in 
this oobntry if it were not. for the agricultural tax none of the Provincial Gov-
ernments could be sustained. W 0 pay in ~  to the total revenue 8 to 10 
annfl.s 'in the rupee: Whereas in England and in every other country in Europe 
the maximum land revenue is two annas in the rupee. Still my friend says the 
agricultural tax is low. But of the total area under cultivation, in thiB country 
62 per cent. of it is governed by the Ryotwari Law. '. This law means that every' _ 
tenant or cultivator who has cultivated the land. irrespective of the area, has to 
pay fifty,per cent. of the net income he gets from that land. Does he mean to 
SRY that still the' agriculturists are not paying enough? They are paying enough. 

When agriculture was at its lowest ebb, in this. very House, I remember, 1 
warited that rice that is imported from Burma should be taxed. What did this 
Government do ~ They taxed the broken rioe; as if the merchants could not 
import whole rioe and break it up. I' challenge the Supply Member just to see' 
what is the tax they collected. This tax was useless. Nothing was collected 
because it came from Rangoon aDd whatever broken rice came to India no tax 
wall. paid on it here. • 

This was the treatment given to the ~  people. If you take the 
population of the cultivators, you will find that 2/8rds of that population grow 
rice and 2/8rds of ~ population are rice eaters. . 

. 1Ir. PllIldent (The Honourable Sir Abdur Rahim): 'Ihe Honourable Mem-
ber'stime is up. 

Sri E. B. ltDaraJa He14e: Therefore, my submission is that when the prioe 
is going to be fixed, due ca,e must be taken of all considerations relevant to the 
,question. The cultivator's interest must be Cobsidered before any decision is 
taken. ' 

The ~ .  then adjoumed till Eleven of the Clock on ThUl'llday;' the 18th 
November. \1948. ' ' 
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